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KSK/MKG/11.00/1A

RAJYA SABHA
Monday, the 19" December, 2022 / Agrahayana 28, 1944 (Saka)

The House met at one minute past eleven of the clock,
MR. CHAIRMAN in the Chair

PAPERS LAID ON TABLE

N FFRIE P : TEIey, H F=ferRad o quT Yoo R Ve g

I. Acopy each (in English and Hindi) of the following papers, under
sub-section (1) (b) of Section 394 of the Companies Act, 2013:—

(i) (a) Sixtieth  Annual Report and Accounts of the MOIL Limited,
Nagpur, Maharashtra for the year 2021-22, together with the
Auditor’s Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.

(i) (a) Forty-ninth Annual Report and Accounts of the MECON Limited,
Ranchi, Jharkhand for the year 2021-22, together with the
Auditor’s Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.

(i) (a) Sixty-fourth Annual Report and Accounts of the NMDC,
Hyderabad, for the year 2021-22, together with the Auditor’s
Report on the Account and the comments of the Comptroller
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and Auditor General of India thereon.
(b) Review by Government on the working of the above Company.

(iv) (a) Fortieth Annual Report and Accounts of the Rashtriya Ispat
Nigam Limited (RINL), Visakhapatnam, Andhra Pradesh for the
year 2021-22, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor
General of India thereon.

(b) Review by Government on the working of the above Company.

(v) (@) Annual Report and Accounts of the Steel Authority of India
Limited (SAIL), for the year 2021-22, together with the Auditor's
Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.

(vi) (a) Fifty-seventh Annual Report and Accounts of the MSTC
Limited, Kolkata, West Bengal for the year 2021-22, together
with the Auditor's Report on the Accounts and the comments of
the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.

(vii) (a) Forty-sixth Annual Report and Accounts of the KIOCL Limited,
Bengaluru, Karnataka for the year 2021-22, together with the
Auditor’s Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
Il. A copy each (in English and Hindi) of the following papers :—

(i) Memorandum of Understanding between the Government of
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India (Ministry of Steel) and the Steel Authority of India Limited
(SAIL), for the year 2022-23.

(i) Memorandum of Understanding between the Government of
India (Ministry of Steel) and the MECON Limited, for the year
2022-23.

(i) Memorandum of Understanding between the Government of
India (Ministry of Steel) and the MSTC Limited, for the year
2022-23.

GENERAL (RETD.) V. K. SINGH: Sir, | lay on the Table-

. A copy each (in English and Hindi) of the following papers, under
Section 10 of the Indian Railways Act, 1989 and Section 13 of the Metro
Railways (Operation and Maintenance) Act. 2002:-

(2) Annual Report of the Commission of Railway Safety, Lucknow,
for the year 2021-22.

(b) Statement by Government accepting the above Report.
Il. A copy each (in English and Hindi) of the following papers :-

(@) Annual Report and Accounts of the Airports Economic
Regulatory Authority of India (AERA), New Delhi, for the year
2021-22, and the Audit Report thereon, under sub-section (4) of
Section 35 and sub-section (3) of Section 36 of the Airports
Economic Regulatory Authority Act, 2008.

(b) Statement by Government accepting the above Report.

Y ST TR SIERME : Heied, H FHEfRad o= 99T gee o Xdl §:
I. A copy each (in English and Hindi) of the following Notifications
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of the Ministry of Mines, under sub-section (1) of Section 28 of the Mines
and Minerals (Development and Regulation) Act, 1957 :-

(1) S.0. 3722 (E), dated the 8™ August, 2022, notifying M/s Karnataka
State Minerals Corporation Limited [KSMCL] for the purposes of
the second proviso to sub-section (1) of Section 4 of the said Act.

(2)S.0. 4038 (E), dated the 29™ August, 2022, notifying M/s.
Maheshwari Mining Private Limited under ‘Category A Exploration
Agencies’, for the purposes of the second proviso to sub-section
(1) of Section 4 of the said Act.

(3)S.0. 4596 (E), dated the 29" September, 2022, notifying certain
accredited private exploration agencies under specified
categories, for the purposes of the second proviso to sub-section
(1) of Section 4 of the said Act.

Il. A copy each (in English and Hindi) of the following papers :—

(2) Annual Report and Accounts of the Coal Mines Provident Fund
Organization (CMPFO), Dhanbad, Jharkhand, for the year 2020-
21, together with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above
Organization.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (a) above.

it ] yamy e ot : weiey, # FrafaRaq o e dead wmvEan g

I. A copy each (in English and Hindi) of the following papers, under
sub-section (1) of Section 19 and sub-section (4) of Section 17 of the Coir
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Industry Act, 1953 :—

(a) Sixty-eighth Annual Report of the Coir Board, Kochi, Kerala for
the year 2021-22.

(b) Annual Accounts of the Coir Board, Kochi, Kerala for the year
2021-22, and the Audit Report thereon.

(c) Statement by Government accepting the above Report.
Il. A copy each (in English and Hindi) of the following papers :—

(i) (a) Annual Report and Accounts of the  MSME- Technology Centre
Bhopal, Madhya Pradesh, for the year 2021-22, together with the
Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.

(i) (&) Annual Report and Accounts of the MSME-Technology Centre
Sitarganj, Uttarakhand for the year 2021-22, together with the
Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.

(i) (&) Annual Report and Accounts of the MSME- Technology Centre,
Imphal, Manipur for the year 2021-22, together with the Auditor's
Report on the Accounts.

(b) Statement by Government accepting the above Report.

(iv) (a) Annual Report and Accounts of the MSME-Tool Room (Central
Tool Room and Training Centre) (CTTC), Bhubaneswar,
Odisha, for the year 2021-22, together with the Auditor's Report
on the Accounts.

(b) Statement by Government accepting the above Report.
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(v) (a) Annual Report and Accounts of the MSME-Technology Centre
(Indo Danish Tool Room) (IDTR), Jamshedpur, Jharkhand, for
the year 2021-22, together with the Auditor's Report on the
Accounts.

(b) Statement by Government accepting the above Report.

(vi) (&) Annual Report and Accounts of the Central Tool Room &
Training Centre (CTTC), Kolkata, West Bengal, for the year
2021-22, together with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.

(vi) (@) Annual Report and Accounts of the MSME-Tool Room (Tool
Room and Training Centre) (TRTC), Guwahati, Assam, for the
year 2021-22, together with the Auditor's Report on the
Accounts.

(b) Statement by Government accepting the above Report.

(vii) (@) Annual Report and Accounts of the Indo German Tool Room
(IGTR), Aurangabad, Maharashtra, for the vyear 2021-22,
together with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.

(ix) (a) Annual Report and Accounts of the MSME-Technology Centre
(Indo German Tool Room) (IGTR), Indore, Madhya Pradesh, for
the year 2021-22, together with the Auditor's Report on the
Accounts.

(b) Statement by Government accepting the above Report.

(x) (a) Annual Report and Accounts of the MSME-Tool Room (Indo
German Tool Room) (IGTR), Ahmedabad, Gujarat, for the year
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2021-22, together with the Auditor's Report on the Accounts.
(b) Statement by Government accepting the above Report.

(xi) (@) Annual Report and Accounts of the MSME-Technology Centre
(Central Tool Room) (CTR), Ludhiana, for the year 2021-22,
together with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.

(xii) (@) Annual Report and Accounts of the MSME- Technology Centre
(Central Institute of Hand Tools) (CIHT), Jalandhar, Punjab, for
the year 2021-22, together with the Auditor's Report on the
Accounts.

(b) Statement by Government accepting the above Report.

(xiii) (a) Forty-seventh Annual Report and Accounts of the MSME-Tool
Room (Central Institute of Tool Design) (CITD), Hyderabad, for
the year 2021-22, together with the Auditor's Report on the
Accounts.

(b) Statement by Government accepting the above Report.

(xiv) (@) Annual Report and Accounts of the Institute for Design of
Electrical ~ Measuring  Instruments ~ (IDEMI),  Mumbai,
Maharashtra, for the year 2021-22, together with the Auditor's
Report on the Accounts.

(b) Statement by Government accepting the above Report.

(xv) (a) Annual Report and Accounts of the MSME- Technology Centre
Electronics Service & Training Centre (ESTC), Ramnagar,
Uttarakhand, for the year 2021-22, together with the Auditor's
Report on the Accounts.
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(b) Statement by Government accepting the above Report.

(xvi) (&) Annual Report and Accounts of the MSME- Technology
Development Centre (Process and Product Development
Centre) (PPDC), Agra, Uttar Pradesh, for the year 2021-22,
together with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.

(xvii) (a) Annual Report and Accounts of the MSME- Technology
Development Centre (Process and Product Development
Centre) (PPDC), Meerut, Uttar Pradesh, for the year 2021-22,
together with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.

(xviii) (@) Annual Report and Accounts of the MSME- Technology
Development Centre (Fragrance and Flavour Development
Centre) (FFDC), Kannauj, Uttar Pradesh, for the year 2021-22,
together with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.

(xix) (@) Annual Report and Accounts of the MSME- Technology
Development Centre (Centre for the Development of Glass
Industries) (CDGI), Firozabad, Uttar Pradesh, for the year 2021-
22, together with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.

(xx) (&) Annual Report and Accounts of the MSME- Technology
Development Centre (Central Footwear Training Institute)
(CFTI), Agra, Uttar Pradesh, for the year 2021-22, together with
the Auditor's Report on the Accounts.
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(b) Statement by Government accepting the above Report.

(xxi) (a) Annual

SHRI V. MURALEEDHARAN: Sir, | lay on the Table, a copy each (in
English and Hindi) of the following Statement showing action taken by
Government on the various assurances, promises and undertakings given

Development Centre (Central Footwear Training Institute)
(CFTI), Chennai, for the year 2021-22, together with the

Report

and Accounts of the MSME-Technology

Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.

during the Session shown against each:-

O ® N O O W N o

_— LA A A
o~ ® N > O

Statement No.
Statement No.
Statement No.
Statement No.
Statement No.
Statement No.
Statement No.
Statement No.
Statement No.
Statement No.
Statement No.
Statement No.
Statement No.
Statement No.
Statement No.

XXXIX
XXX
XXXV
XXX
XXVI
XXX
XXX
XXIX
XXV
XXIII
XXII
XXIII
XXII
XVII
Xl

Two Hundred and Fifth, 2005

Two Hundred and Eleventh, 2007

Two Hundred and Twentieth, 2010

Two Hundred and Twenty First, 2010
Two Hundred and Twenty Second, 2011
Two Hundred and Twenty Eighth, 2013
Two Hundred and Thirtieth, 2013-2014
Two Hundred and Thirty Second, 2014
Two Hundred and Thirty Third, 2014
Two Hundred and Thirty Fourth, 2015
Two Hundred and Thirty Seventh, 2015
Two Hundred and Thirty Eighth, 2016
Two Hundred and Thirty Ninth, 2016
Two Hundred and Forty Third, 2017/
Two Hundred and Forty Fourth, 201/7-2018



16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
26.
27.
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Statement No.
Statement No.
Statement No.
Statement No.
Statement No.
Statement No.
Statement No.
Statement No.
Statement No.
Statement No.
Statement No.
Statement No.

XV
XVI
XIV
Xl
Xl
X
VIl

VIl

Two Hundred and Forty Fifth, 2018
Two Hundred and Forty Sixth, 2018
Two Hundred and Forty Seventh, 2018-19
Two Hundred and Forty Ninth, 2019
Two Hundred and Fiftieth, 2019

Two Hundred and Fifty First, 2020
Two Hundred and Fifty Second, 2020
Two Hundred and Fifty Third, 2021
Two Hundred and Fifty Fourth, 2021
Two Hundred and Fifty Fifth, 2021
Two Hundred and Fifty Sixth, 2022
Two Hundred and Fifty Seventh, 2022

1l IHTER et : Heied, H FfoRad o 991 ool IR ST §

l. A copy each (in English and Hindi) of the following Notifications of

the Ministry of Petroleum and Natural Gas, under Section 62 of the

Petroleum and Natural Gas Regulatory Board Act, 2006:-

(1) No. PNGRB/Fin/8-OC(1)/2018 (P-3264), dated the 2™ August,
2022, publishing the Petroleum and Natural Gas Regulatory

Board (Levwy of Fee and Other Charges) Amendment

Regulations, 2022.

(2) No. PNGRB/COM/2-NGPL/Tariff (3)/2019 Vol-IV  (P-4121),
dated the 18™ November, 2022, publishing the Petroleum and
Natural Gas Regulatory Board (Determination of Natural Gas

Pipeline Tariff) Amendment Regulations, 2022.
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(3) No. PNGRB/Auth/2-NGPL(08)/2022, dated the 18" November,
2022, publishing the Petroleum and Natural Gas Regulatory
Board (Authorizing Entities to Lay, Build, Operate of Expand
Natural Gas Pipelines) Amendment Regulations, 2022.

(4) No. PNGRB/COM/2-NGPL/Tariff (3)/2019 Vol-IvV (P-4121),
dated the 18™ November, 2022, publishing the Petroleum and
Natural Gas Regulatory Board (Determination of Natural Gas
Pipeline Tariff) Second Amendment Regulations, 2022.

(5) No. PNGRB/COM/2-NGPL/Tariff (3)/2019 Vol-IvV (P-4121),
dated the 18" November, 2022, notifying the commencement of
certain regulations of the Petroleum and Natural Gas Regulatory
Board (Determination of Natural Gas Pipeline Tariff) Regulations,
2008.

(6) No. PNGRB/Tech/10-Cap/NGPL&PPPL/(2)/2022(P-3745),
dated the 18™ November, 2022, publishing the Petroleum and
Natural Gas Regulatory Board (Determining Capacity of
Petroleum, Petroleum Products and Natural Gas Pipeline)
Amendment Regulations, 2022.

Il. A copy each (in English and Hindi) of the following papers, under
sub-section (1) (b) of Section 394 of the Companies Act, 2013:—

(i) (&) Annual Report and Accounts of the Indian Oil Corporation
Limited (IOCL), Mumbai, for the year 2021-22, together with  the
Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.
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(b) Statement by Government accepting the above Report.

(i) (&) Annual Report and Accounts of the Bharat Petroleum
Corporation Limited (BPCL), Mumbai, for the year 2021-22,
together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India
thereon.

(b) Statement by Government accepting the above Report.

(i) (8) Annual Report and Accounts of the Hindustan Petroleum
Corporation Limited (HPCL), Mumbai, for the year 2021-22,
together with  the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India
thereon.

(b) Statement by Government accepting the above Report.

(iv) (a) Annual Report and Accounts of the ONGC Videsh Limited (OVL),
New Delhi, for the year 2021-22, together with the Auditor's
Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

(b) Statement by Government accepting the above Report.

(v) (a) Annual Report and Accounts of the Brahmaputra Cracker and
Polymer Limited (BCPL), Guwahati, Assam, for the vyear
2021-22, together with the Auditor's Report on the Accounts and
the comments of the Comptroller and Auditor General of India
thereon.

(b) Review by Government on the working of the above Company.

(vi) (@) Annual Report and Accounts of the Oil and Natural  Gas
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Corporation Limited (ONGC), New Delhi, for the year 2021-22,
together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India
thereon.

(b) Review by Government on the working of the above Corporation.

(vii) (a) Annual Report and Accounts of the QOil India Limited (OIL),
Dibrugarh, Assam, for the year 2021-22, together with the
Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.

(viii) (a) Annual Report and Accounts of the GAIL (India) Limited, New
Delhi, for the year 2021-22, together with the Auditor's Report
on the Accounts and the comments of the Comptroller and
Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
lll. A copy each (in English and Hindi) of the following papers :—

(@) Annual Report and Accounts of the Society for Petroleum
Laboratory (SFPL), Noida, Uttar Pradesh, for the year 2021-22,
together with the Auditor’s Report thereon.

(b) Statement by Government accepting the above Report.

SHRI HARDEEP SINGH PURI: Sir, | lay on the Table—

. A copy each (in English and Hindi) of the following papers, under
sub-section (1) (b) of Section 394 of the Companies Act, 2013 :—

(i) (a) Sixteenth Annual Report and Accounts of the Bangalore Metro
Rail Corporation Limited (BMRCL ), Bengaluru, for the year 2021-
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22, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India
thereon.

(b) Review by Government on the working of the above Corporation.

(i) (&) Annual Report and Accounts of the National Capital Region
Transport Corporation Limited, (NCRTC), New Delhi, for the
year 2021-22, together with the Auditor's Report on the Accounts
and the comments of the Comptroller and Auditor General of
India thereon.

(b) Review by Government on the working of the above Corporation.

(i) (a) Fifty-second Annual Report and Accounts of the Housing and
Urban Development Corporation Limited (HUDCO), New Delhi,
for the year 2021-22, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor
General of India thereon.

(b) Review by Government on the working of the above Corporation.

(iv) (a) Annual Report and Accounts of the Maharashtra Metro Rail
Corporation Limited, Nagpur, Maharashtra for the year 2021-22,
together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India
thereon.

(b) Review by Government on the working of the above Corporation.

(v) (a) Annual Report and Accounts of the Madhya Pradesh Metro Rail
Corporation Limited (MPMRCL), for the year 2021-22, together
with the Auditor's Report on the Accounts and the comments of
the Comptroller and Auditor General of India thereon.
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(b) Review by Government on the working of the above Corporation.

(vi) (&) Annual Report and Accounts of the Noida Metro Rail Corporation
Limited (NMRC), for the year 2021-22, together with the
Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.

(iv) (&) Annual Report and Accounts of the Delhi Metro Rail Corporation
Limited (DMRC), New Delhi, for the year 2021-22, together with
the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.

. A copy (in English and Hindi) of the Memorandum of
Understanding between the Government of India (Ministry of Housing and
Urban Affairs) and the Housing and Urban Development Corporation
Limited (HUDCO), New Delhi for the year 2022-23.

SHRI AJAY BHATT: Sir, | lay on the Table—

I. A copy each (in English and Hindi) of the following papers, under
sub-section (1) (b) of Section 394 of the Companies Act, 2013:—

(i) (&) Annual Report and Accounts of the Mazagon Dock Shipbuilders
Limited (MDL), Mumbai, Maharashtra, for the year 2021-22,
together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India
thereon.

(b) Review by Government on the working of the Company.

(i) (&) Annual Report and Accounts of the Mishra Dhatu Nigam Limited
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(MIDHANI), Hyderabad, Telangana, for the year 2021-22,
together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India
thereon.

(b) Review by Government on the working of the Company.

(i) (a) Fifty-ninth Annual Report and Accounts of the Hindustan
Aeronautics Limited (HAL), Bengaluru, for the year 2021-22,
together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India
thereon.

(b) Review by Government on the working of the above Company.

(iv) (a) Annual Report and Accounts of the Garden Reach Shipbuilders
and Engineers Limited (GRSE), Kolkata, for the year 2021-22,
together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India
thereon.

(b) Review by Government on the working of the above company.

(v) (a) Annual Report and Accounts of the Goa Shipyard Limited
(GSL), Vasco-da-Gama, Goa, for the year 2021-22, together
with the Auditor's Report on the Accounts and the comments of
the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the Company.
Il. Acopyeach (in English and Hindi) of the following papers :—

(i) (&) Annual Report and Accounts of the Nehru Institute of
Mountaineering, (NIM), Uttarkashi, Uttarakhand, for the year



(i)

(iii)

()

v)

)

(vii)

(viii)
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2021-22, together with the Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Institute.

(@) Annual Report and Accounts of the National Institute of
Mountaineering and Allied Sports, (NIMAS), Dirang, Arunachal
Pradesh, for the year 2021-22, together with the Auditor's Report
on the Accounts.

(b) Review by Government on the working of the above Institute.

() Annual Report and Accounts of the Himalayan Mountaineering
Institute Darjeeling (HMI), for the year 2021-22, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.

Memorandum of Understanding between the Government of India
(Department of Defence Production, Ministry of Defence) and the
Mazagon Dock Shipbuilders Ltd., Mumbai for the year 2022-23.

Memorandum of Understanding between the Government of India
(Ministry of Defence) and the Hindustan Shipyard Limited, (HSL),
Visakhapatnam for the year 2022-23.

Memorandum of Understanding between the Government of India
(Department of Defence Production, Ministry of Defence) and the
Mishra Dhatu Nigam Limited, Hyderabad for the year 2022-23.

Memorandum of Understanding between the Government of India
(Ministry of Defence, Department of Defence Production) and the
BEML Limited, Bengaluru for the year 2022-23.

Memorandum of Understanding between the Government of India
(Ministry of Defence, Department of Defence Production) and the
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Garden Reach and Shipbuilders and Engineers Limited (GRSE),
Kolkata for the year 2022-23.

(ix) Memorandum of Understanding between the Government of India
(Ministry of Defence, Department of Defence Production) and Goa
Shipyard Limited, Vasco-da-Gama, Goa for the year 2022-23.

(Ends)

MESSAGE FROM LOK SABHA
The Constitution (Scheduled Tribes) Order (Third Amendment) Bill, 2022

SECRETARY GENERAL: Sir, | have to report to the House the following
message received from the Lok Sabha, signed by the Secretary-General of
the Lok Sabha:-

"In accordance with the provisions of Rule 96 of the Rules of
Procedure and Conduct of Business in Lok Sabha, | am directed to
enclose the Constitution (Scheduled Tribes) Order (Third
Amendment) Bill, 2022, as passed by Lok Sabha at its sitting held on
the 16" December, 2022."

Sir, | lay a copy of the Bill on the Table.

(Ends)
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REPORTS OF DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON EDUCATION, WOMEN, CHILDREN, YOUTH AND
SPORTS

SHRI VIVEK THAKUR (Bihar): Sir, | present a copy each of the following
Reports (in English and Hindi) of the Department-related Parliamentary
Standing Committee on Education, Women, Children, Youth and Sports: —

(i) 342" Report on action taken by the Government on the
Observations/Recommendations contained in the 328" Report of
the Committee on “Plans for bridging the learning gap caused due
to school lockdown as well as review of online and offline
instructions and examinations and plans for re-opening of schools”;

(i) 343 Report on action taken by the Government on the
Observations/Recommendations contained in the 336" Report of
the Committee on “Demands for Grants (2022-23) of the
Department of School Education and Literacy, Ministry of
Education”;

(i) 344™ Report on action taken by the Government on the
Observations/Recommendations contained in the 339" Report of
the Committee on “Demands for Grants (2022-23) of the Ministry of
Youth Affairs and Sports™;

(iv) 345" Report on action taken by the Government on the
Observations/Recommendations contained in the 337" Report of
the Committee on “Demands for Grants (2022-23) of the
Department of Higher Education, Ministry of Education”;

(v)346™ Report on action taken by the Government on the
Observations/Recommendations contained in the 338" Report of
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the Committee on “Demands for Grants (2022-23) of the Ministry of
Women and Child Development”; and

(vi)347™ Report on action taken by the Government on the
Observations/Recommendations contained in the 331 Report of
the Committee on “Reforms in Content and Design of School Text
Books™.

(Ends)

REPORTS OF COMMITTEE ON WELFARE OF
SCHEDULED CASTES AND SCHEDULED TRIBES

i WR SNa (IRES) : w8y, H IggfIad Sl R g
STASTIICIAT o ool Hee AT (2022-23) & FfeiRad ufcrdesl o Y-
Qe Uil (TSl T2t few<l #), F91 4ol IR G § -

(i) Eighteenth Report on action taken by the Government on the
recommendations contained in the Eighth Report (Seventeenth
Lok Sabha) of the Committee on "Reservation of Scheduled
Castes/Scheduled Tribes in Public Sector Banks/Financial
Institutions/Reserve Bank of India and credit facilities and other
benefits being provided by such Institutions/Banks to the
Scheduled Castes/Scheduled Tribes with special reference to
State Bank of India"; and

(i) Nineteenth Report on action taken by the Government on the
recommendations contained in the Thirteenth  Report
(Seventeenth Lok Sabha) of the Committee on “Reservation for
Scheduled Castes and Scheduled Tribes in Central Public Sector
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Undertaking with special reference to Power Grid Corporation of
India Limited”.

(Ends)
(Followed by 1B - GSP)

GSP-AKG/1B/11.05

STATEMENT RE. IMPLEMENTATION OF TWENTY EIGHTH REPORT
OF DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON COAL AND STEEL

ST |31 ¥ 1 A3t (37 BORIE o) « 7eied, H ST HaATerd
BT ST AN (2022-23) & Y ¥ [JHNT HAT BIIar iR swrd FAaell
T Rt IfHfa & rgrsad ufaded § sfdfdsee RwilRen & eraaa+
&1 FRIfT & Hde 5 gakiey 99T yeel U= Al ¢

(1)

STATEMENTS RE. IMPLEMENTATION OF NINETEENTH, TWENTIETH,
TWENTY-FIRST & TWENTY-SECOND REPORTS OF DEPARTMENT-
RELATED PARLIAMENTARY STANDING COMMITTEE ON DEFENCE

e ATl § ¥5d WAl (2 3 W) : gBiey, § fA=foRad & g #
TIIT FH YT ol IR IGAT G -

(i) Status of implementation of recommendations contained in the
Nineteenth Report of the Department-related Parliamentary
Standing Committee on Defence on Demands for Grants (2021-22)
on General Defence Budget, BRO, ICG, Defence Estates
Organisation, DPSUs, CSD, Welfare of Ex-servicemen and
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Defence Pension (Demand Nos. 18 and 21), pertaining to the
Ministry of Defence;

(i) Status of implementation of recommendations contained in the
Twentieth Report of the Department-related Parliamentary
Standing Committee on Defence on Demands for Grants (2021-22)
on Army, Air Force, Navy, Joint Staff, Military Engineering Services,
Ex-Servicemen Contributory Health Scheme and Sainik Schools
(Demand Nos. 19 and 20), pertaining to the Ministry of Defence;

(i) Status of implementation of recommendations contained in the
Twenty first Report of the Department-related Parliamentary
Standing Committee on Defence on Demands for Grants (2021-22)
on Capital Outlay on Defence Services, Procurement Poalicy,
Defence Planning and Married Accommodation Project (Demand
No. 20), pertaining to the Ministry of Defence;

(iv) Status of implementation of recommendations contained in the
Twenty second Report of the Department-related Parliamentary
Standing Committee on Defence on Demands for Grants (2021-22)
on Ordnance Factories, DRDO, DGQA and NCC (Demand Nos. 19
and 20), pertaining to the Ministry of Defence.

(Ends)
MR. CHAIRMAN: Hon. Members, | have received nine notices under Rule

267 for suspension of rules and to take up the matter indicated therein. |
have given my thoughtful consideration to all the notices.
Hon. Members would recollect that on December 8", | had imparted a

comprehensive ruling on Rule 267. The rule stipulates fulflment of certain
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conditions before a Member can avail methodology of that rule. In spite of
categorical indications, none of the notices measure up to the requirement.
Hon. Members, it is a painful duty for me that not only the Rule is outraged,
no attention whatsoever has been given to the Rule, and, notices are drawn
in a manner as if the Rule does not exist. | expect the hon. Members to
follow the procedure indicated in the rules, go through all the essential
elements and then carve out notice.

Hon. Members, as you are aware, during the tenure of my
predecessor, this rule was not invoked even once because this rule is
required to be invoked in extraordinary situations and in rarest of the rare
cases. Suspension of the work of this House can take place under
extraordinary situations. We have a situation where there is hardly a day
when we do not get notice under Rule 267. Hon. Members, notice under
Rule 267 is of a very serious nature. It calls for serious deliberation. You are
seeking suspension of the proceedings of this House to take up other
matter.

(Contd. by SK/1C)
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SK-SCH/1C/11.10

MR. CHAIRMAN (contd.): | painfully report to you that loss of more than
hundred minutes of disruption on 13", 15" and 16" of December has sent
not a good signal. Crores of public exchequer that was meant to be utilized,
time that was supposed to be used for public purpose, issues that were
required to be discussed, could not be discussed. This august House is a
unique platform. We must share vision, passion, mission of the framers of
the Constitution. It is time for us to be inspired and motivated by them so
that we set very high standards of emulation. Generating optics of
disruption brings a very bad name to us. It generates disillusionment. It
sends a signal as if those who have been elected to this august House to
perform the solemn duty to act as the House of Elders, the Upper House,
conduct themselves in a manner that leaves much to be desired. | would
urge the hon. Members to carefully deliberate on what | have indicated. | will
be open to any notice that is in accordance with the mechanism. Any notice
that is in line with the spirit and essence of the rules will receive my
consideration. | need to indicate to the hon. Members, | am one of you; |
draw my power from you; | draw my authority from you. The tradition of this

House is the writ of the Chairman runs. In spite of being cautioned, in spite
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of being reminded on three occasions by the Deputy Chairman, my ruling
was not heeded to and disruption took place. It is my painful constitutional
obligation to examine all these indiscretions. | am focussing on that. | have
hinted some Members to see me in the Chamber and | will attend to the
issue. It is never a pleasure, never a satisfying moment to visit a Member
with any action. But getting away and abdicating constitutional obligation is
not an option either with you or with me. | am your soldier; | am your part.
But we all have to serve, at last, more than 1.36 billion people. Therefore,
this House has to rise to a level expected of it, and not engage into usual
rhetoric optics to generate a scene which is ephemeral. | am sure my
suggestions will be heard. The hon. LoP, when he reflected in the House,
had indicated a rule. | would urge the hon. LoP to go through that rule and
that rule makes it very clear, 'unless otherwise provided in the rules'. Hon.
Members, | have twice gone through every reflection by every Member. All |
can say is, the intellectual ability, the experience, the exposure and talent of
the House is not being reflected. We all are possessed collectively of a
wisdom the nation is proud of. We have to reveal it. | would, therefore,

leave everything to be deliberated. | find the notices are not in order.
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i worg e : IR, T A 12 IR RIS SUY BT AT 83l &, ST TR 3R]
A Bl ... (g™ )....
1t g foardl : IR, AR TRt ST Ared 2 ... (SAGET). ..

MR. CHAIRMAN: Hon. Members, ...(Interruptions)... Would you please

take your seat? ...(Interruptions )... Take your seat. ...(Interruptions )...

i SITA 3Telt W : AR, AR Yob @S AT TSN & ....(FGeH). ..
(SR ) e - 53 il gy S ) e e OB e dgla Glia

MR. CHAIRMAN: One second. Take your seat.

(Contd. by YSR/1D)

YSR-BKS/11.15/1D

MR. CHAIRMAN (Contd.): Take your seat. | think | have not made myself
clear. | have categorically indicated that | cannot give attention to any notice
that is deficient; | cannot focus on any notice that miserably fails the
minimum requirement of fulfillment of rules. This is not a platform for anyone
just to rise and say whatever one feels like. We have to follow the rules.
...(Interruptions)... One second. Once you follow the rules, you will get the
platform. This is a place for dialogue, deliberation and discussion and that

will happen in a debate. ...(Interruptions)...
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S} SIS 3rell W : Helqy, {4 @rge 31t 3T HiT o1, 319+ g1 984 &

foTT qTetT, | 96 13T, 379 H Wige 3% JATe¥ AT &1 El ... (AGE)....

iin —ena o Gl g Bale 31 Gl Sl gy 5 e e 25 1 O (S8 gla Gilia
(i) 50 Ly Kile 3T il ) 5y ae ) (L& i e Vs S

MR. CHAIRMAN: No cross talks, please. ...(Interruptions)... Go ahead.
i} SIS 3tell @M : HBIeY, s AT 39 & d8d &9 el & gl od &
3R 1™ =T 47 9 U1 &1 ATl &1 95 AR W (ol 88 &, I Fof 22
27d &
Op o Ui sl (S (sl s @ i S 39 LgSius ai (o d e 1 O Ao pgla qlia
IS o S 5 b b s b G (S U 8 (S Gl g 20 47 LeSiu s
-0 Uk ) 22
MR. CHAIRMAN: Raise your point of order.

i SIS Sfelt @« AR, H 81 B BT g, 3741 | 71 97 veT g

0 Lo W e U el s LS (s 0pe o T OB e gl Glia
MR. CHAIRMAN: Articulate the point of order. You can expect the

Members to know the rules. Go ahead.

i SIS 3rell W : U 93 4 3R &9 49, fS=e! # g &t off, gaT
el TR 3R 29 3 | A <9 99 gl fad TSI 31l e Sa! o W
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81 &1 715 & T d fobeT RO A BRI TR &, STafch AY Y2 22 DY 22 T G

B B

62 Ua s 2 Gae S OV s (el £ pae e il e 1 OB Ao gl Glia

OV SG el sl R i W s O 2 s ope G ol gl R i B oo

coom S onon R e Glsay (8o AS o R 60 e e Lin sl (S
oR S8 G k22 (S22 g

MR. CHAIRMAN: Hon.Member, take your seat.

Y SIS el WM @ R, U1 BT ST AR UT8T HRAT AYeh 14 F BIT 8,
AT R SAHRI B

S o Ugy ol S QT US Ll 8 ) U IS Jlgms i 1 GA A8 gl ilin

- Lg‘)\.i.}&d\ CDS
MR. CHAIRMAN: Don't convert it into a classroom that | ask you to sit

down. Your point has been noted and to put it in a different manner, the
boot is on your leg. If this has happened, you read the rules, you will find a
way out. If you require further assistance, go to the Table Office, they will
help you out, rather than raise a point of order. If you have a grievance, you
can always see me in my Chamber. | am always available. We will find a
way out. ...(Interruptions)...

it STTde S1elt W - R, I 1 IS o6 a1 BT RET R ?

o Lo LS AS G 68 Ul s O o gl Glia
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MR. CHAIRMAN: Hon. Members, | am taking now notices for matters of
urgent public importance. Shri Pramod Tiwari to focus on what is listed.
1 g1 frar : W), g el Uit &bl g o
MR. CHAIRMAN: | will listen to the LOP. Go ahead.
it vl fRamt : E=, 59 Us A SIRT &ifaR ¥ faan 7, wig 391 ORI |
ENISERICa R R R

MR. CHAIRMAN: Mr. Pramod Tiwari. ...(Interruptions)... Mr. Pramod

Tiwari, you are a senior Member. You have spent more than four decades in
parliamentary career. | expect you to set some standards. Please go
ahead.

it yie foart : *

MR. CHAIRMAN : Nothing will go on record. Nothing will go on record.

it wHie foanrd : *

*Not recorded.
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MR. CHAIRMAN: No, Mr. Pramod Tiwari. ...(Interruptions)... You can
have it from me, | would go to any extent to make available the platform for
expression to everyone in accordance with rules. But if a senior Member

like you, with huge experience of more than four decades, is to set a
standard where | will get inputs from young boys and girls, 'Sir, what is
happening in the Upper House ?

(Contd. by VKK/1E)

VKK-PSV/1E/11.20

MR. CHAIRMAN (Contd.): What kind of conduct is being exhibited'

...(Interruptions)... Now, Shri Muzibulla Khan. ...(Interruptions)...

o} de AIRR §94 : W, ... (FAYH).... TR TA3I! IR-IR 81 301 38

gl ...(AYM)... ISP diel T8l S 78 B ... (qGEH). ..

MR. CHAIRMAN: One second, LoP! | would expect the hon. Member to be
respectful and maintain composure. It is a House where we have to act with
cordiality. ...(Interruptions)... You please sit down. ...(Interruptions)... |
have not allowed you. ...(Interruptions)...

SHRI SYED NASIR HUSSAIN: Sir, one second please. ...(Interruptions)...

MR. CHAIRMAN: You don't have to advise me. ...(Interruptions)...
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SHRI SYED NASIR HUSSAIN: Sir, whenever the LoP has risen from his
seat, the Chair has always allowed him to speak. ...(Interruptions)... From
the first minute, he is raising his hand. ...(/nterruptions)... You are allowing
other Members but you are not allowing the LoP to speak.
...(Interruptions)...
MR. CHAIRMAN: Hon. Member, you don't have to be spokesperson of the
LoP. ...(Interruptions)... | will not expect such kind of interruptions. |
would listen to the LoP after | am through with this work because | have
respect for the institution. ...(Interruptions)...
it AT AIRR AT : ), ... (Fag™)...
MR. CHAIRMAN: Let's not make it a running battle. ...(Interruptions)...
Please take your seat. ...(Interruptions)... Nothing will go on record.
...(Interruptions)...
SHRI SYED NASIR HUSSAIN: *
MR. CHAIRMAN: Take your seat. ...(Interruptions)... Can we conduct the
House like this? ...(Interruptions)... You think that | must go by your

diktat? ...(Interruptions)... Take your seat. ...(Interruptions)... Follow the

*Not recorded.
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rules and you know that enough scope is there. ...(Interruptions)...

fuer & e (s AfedIg @) - TR, § T IST-I3T B A T, SH(Y
THEH IS T

it T : 319 FIfeTy|

it AferepIola @< - R, § ST fe@r =medr a1l | ure e A 81 331
B g, Sl IST DR MU IS G B D] DI HR VBT

St [UTAfY © R, 39 A STl Udhs HY 31 IR @1 Ahd ©, MMIHI
VRIRYH ST STeT &

st aferpod @ - W), 98 UedIRUE I8l ® T8 31 V@l &

...(aM)....

it |uTafel : 981 I H 6T BT Zl ...(FAIM)... That is what | am saying.
Khargeji, use your experience of several decades so that reputation of this
august House is not outraged.

SHRI MALLIKARJUN KHARGE: Yes, Sir, | am following the reputation of
this House. | also know how the other Opposition leaders had behaved at
that time. ..(Interruptions)... | know everything. ...(Interruptions)... Sir,
you please listen to us and then decide. ...(/Interruptions)...

MR. CHAIRMAN: Khargeji, please articulate your point.



33
Uncorrected/Not for publication-19.12.2022
SHRI MALLIKARJUN KHARGE: Sir, you know | can't do that much. You
are a great lawyer and you can do it. But, | was a small lawyer who
practised for only one year, left the job and became an MLA. Till today, | am

in the Legislature. So, | don't want to speak about that. ¥R, ¥ 3gdh

RIS ERGIEIGRIS IR

CIRGE I NEERIRY

it ATl @Y : 39 84 Sl IR-IR FAT8 < T &, SY [3aRId $Heil Al
T Bl ...(FIHH)... T8 S I8 &, dl H 3MIHT @R HIAT gl Al
A R Sl B 7, PUT B I q1d DI W AT Fridl, H YT ATRAT BT
gl I DIs UIER T8 ©, 3R 379 Ted Aifed S 32 €, I8 91d 39 9 #
3T, AT 918% JI HAST STl & b blg AR wed T8l Sl Dl g
Tl ggdr, 98 U1 31l 8 IR $8 9 $© did odl g1 I Il Ja & e
AT STl & 3R Wfear # +f a8t ey 81 W=, H vt e IfvTegerd
qrgd &1 IR® dig dredr gl I8 fhae 4 § A1 fdae $ AR 87
...(FAYT)... 9 ISR UG YD 2, Al AT & T8 YD &
MBI B B BIRIT BH B IT & b I wcd, IR wed A Y el g dl
3TIehT U8 TR & b NI A& Bl 3MRT g9 Ahd & 3R AR DI A T
IEHd Bl ...(FIHF)... AMH] I8 IR gl I8 TSY3R] ureasd dHact &

..(FAU)... T8, I8 2l ...(FAYH)... U SR9y|
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THE LEADER OF THE HOUSE (SHRI PIYUSH GOYAL): Sir, | take
objection to that. ...(Interruptions)...
MR. CHAIRMAN: You will have your say. ...(Interruptions)...
SHRI MALLIKARJUN KHARGE: This is referred to in the UK debate.
...(Interruptions)... Parliament of the UK has got the power.
...(Interruptions)...
it o R 9, L (aae)...
MR. CHAIRMAN: Why should you jump every time, Shri Sanjay Singh?
..(Interruptions)..

(Contd. by BHS/1F)

BHS-RK/1F/11.25

MR. CHAIRMAN (Contd.): Why should you jump every time?
..(Interruptions )...

SHRI MALLIKARJUN KHARGE: That can't convert man into woman,
woman into man but rest of the powers are there. ...(Interruptions )..

MR. CHAIRMAN: One second, LoP Saheb. ..(Interruptions).. | think |
should get some real physical analysis of certain seats because on those
seats | find there are springboards ! ..(Interruptions )...

SHRI MALLIKARJUN KHARGE : No, no. ...(Interruptions ..
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MR. CHAIRMAN: And those springboards immediately rise up.
..(Interruptions )...
st AfcAPo @R W, IR9Y, § A18ex 99 @ 91d T8l PR I g
..(TAYT)... G UTTIIMHE H I8 B8l A1 & b Tiferdm™e & I a4l aras]
g, Al & TR T8l &, Sl 1 Bl JoF §91¢ 3R YN &I Al q1g|
..(FGUM).... I8 BISHY AR] UG B ...(FAHUM).... T8 b Bl UIAATHS
H eI AT S ...(FAYT).... 89 81 BIcll B & ...(FALH)....
MR. CHAIRMAN: Come to your point, Sir. ...(Interruptions)..
il AfcABIO @RI« TR, H T a1 gl _i'l "All matters not specifically
provided for in these rules and all questions relating to the detailed working
of these rules shall be regulated in such manner as the Chairman may, from
time to time direct.” This is Rule 266. Then, Rule 267, Ig <l AT 3h
oo %\', as you have already read. Therefore, we are requesting, JMIh T
TSR3 TRt €, 39 wod & A€ BRI I8 A1 &1 vy 9gd "wed
H1EI...(TIHH)....
MR. CHAIRMAN: Point is well taken. ...(/m‘errupz‘/ons)... Please take your

seat. .. (Interruptions )..

Pp. 36-37 will be issued as supplement.
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MR. CHAIRMAN: Hon. Members, hon. Leader of
Opposition.....(Interruptions ).. One second. Hon. Leader of Opposition has
raised a point with respect to Rule 266. | expect all the Members to bestow
attention on this. It emanates from the LoP. What does the Rule say? And
the Rule says: "All matters not specifically provided in these rules..."
..(Interruptions ).. And Rule 266 can be availed only and only with respect to
those matters which are not specifically provided. | would urge the hon. LoP
to direct his office to be a little more functional to involve with the

rules.....(Interruptions )..

(Followed by RL/1G)

RL-DS//11.30/1G

THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE):
Sir,... ..(Interruptions ). See again, why? ...(Interruptions).. | am requesting
you. | am requesting you. ... (/nterrupt/ons)... | have never said that | have got
powers to violate it. ..(Interruptions ).. | am requesting you to suspend these
rules. ...(Interruptions )...

MR. CHAIRMAN: No, no. Khargeji. ...(Interruptions ..

SHRI MALLIKARJUN KHARGE: Under Rule 266, you have residual powers.

If it is not there, Rule 267 you can also say... ...(Interruptions)..
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MR. CHAIRMAN: Khargeji. ..(Interruptions ).. Khargeji, patiently.
..(Interruptions )... AT 51, MY 9C S8V ...(FILH) ...
SHRI MALLIKARJUN KHARGE: No, Sir. ..(Interruptions).. | don't like it.
..(Interruptions ).. You are saying that my office is inefficient and you are
telling that.... ...(Interruptions)..
MR. CHAIRMAN: Khargeji. ...(Interruptions).. Knargeji. ...(Interruptions)..
SHRI MALLIKARJUN KHARGE: | don't stand by this. ...(Interruptions)... Sir,
if you are not ready to discuss the Chinese matter..... ...(Interruptions )..
MR. CHAIRMAN: Khargeji. ...(Interruptions )..
SHRI MALLIKARJUN KHARGE: Sir, the Chinese matter....
st Wora 1 1 3R WRaR 99 & 4 R fo¥ad o3 & fog R =81 2, a1
S TR AEcaqul 3R 1 81 Fha1 272 .. .(TILH) ...

MR. CHAIRMAN: Khargeji. ..(Interruptions).. come on; come on.

..(Interruptions ).. Sit down. Sit down. ...(Interruptions ).

SHRI MALLIKARJUN KHARGE: If you are not ready to listen to the Chinese
matter....

MR. CHAIRMAN: Hon. Members, it is my unpleasant duty to again read

Rule 266. ...(Interruptions ).. Hon. LoP.... ...(Interruptions )..
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SHRI K.C. VENUGOPAL: Sir, there are conventions also. There are
conventions also in this House and not only rules.
it e TRR g9 @ W, 98 U 1R 9271 2, e S96 S 41 a1y

o (FIYTH) ...

MR. CHAIRMAN: Can you please take your seats? ...(Interruptions).. Can
you please take your seats and listen to the Chair? ... (Interruptions).. That is,
| think, the minimum you should do. ..(Interruptions).. Rule 267.
..(Interruptions ).. One second. ..(Interruptions).. One second, hon.
Members. ...(Interruptions).. The point raised by the LoP with respect to
Rule 266 in an emotive manner... ..(Interruptions).. The rule requires...
..(Interruptions ).

TRt ST a%e « R, 39 Ryt 3 & Al 1 9@ /% 2, 89 WO 9 feen
T2 €, 319 B 9419 &1 T8l § 78 Bl ...(TIIH) ...

MR. CHAIRMAN: | will come to you. ..(Interruptions).. All matters under
Rule 266, hon. Khargeji, you can raise those matters which are not
specifically provided in these rules. ... (/nz‘errupz‘/ons)... This matter is provided
in these rules. When a matter is provided in these rules, Rule 266 does not
come into picture. ...(Interruptions).. This is my ruling. ..(Interruptions)..

Rule 266 comes into picture only and only when matters not specifically
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provided. ..(Interruptions).. Now, Shri Muzibulla Khan; not present.
..(Interruptions ).. Now, Shri- Sushil Kumar Modi. ..(Interruptions).. Shri
Sushil  Kumar Modi. ..(Interruptions).. Shri  Sushil Kumar Modi.
..(Interruptions )...
SHRI MALLIKARJUN KHARGE: Sir, no, no. ..(Interruptions).. Chinese
problem is an important problem. ...(Interruptions ).. The aggression is there.
..(Interruptions )...

(At this stage some hon. Members left the Chamber.)

MATTERS RAISED WITH PERMISSION OF CHAIR

Concern Over Rising Demand for Legal Recognition to Marriage Between
People of Same Sex in Country

it et IR A1 ([FER) = I9MfT w8y, § 99 A9 IR, F9clfie
e @1 BT AT QU S o YT BT fR1g B b [T @l gal g
.(TAY) ... AT 8IS, 33 W SITET <2+ GHINID faare, It 99
YR AR Bl AT YT R &1 81 ST F18, HRBT & HHe 1 W1

RESEIES %%R’ DI 1] gl Japan is the only country in G7 which has

not enacted same sex marriage. ?ECT’ REAC RFQI?JT & I dléqld Udh QW
bl T 8, NI xR Td faarg &1 A=dr Us™ @ 81 ...(Fae ).
TR § ) S Jve foTaRe AT 8, 4 39 91d &1 WA &< 38 8 o 98 9
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RS B! AT UG Bl S| ..(GEH) ... FHIYRT J8I9d, 4R & e
faaTe o Fver & ufa= 791 1 ®1 fJar8 &1 Aderd 81T 8, biological male
and biological female, 3H% d1F BT e, ATl R FAN ST AfT-Rars]
3R Rgared &, Sl 89X 91N &, S 8HART ARGIID AMBHER &, I TAR
AT el BT fB 1 81 ...(Fadr) ...

MR. CHAIRMAN: Mr. Raghav Chadha, the hon. Member is talking about

marriage. You need to be more careful.
it gefter puR AieY : f2g g9 o ) f4ars o1 (Sarge SRR & wd § 411
T 8|

AT qEIGY, H AP AEH I Fe+ BT & g4 WU H ATHE

AT dladl %’:1—25 YR & 3iex AF TR HRST is neither recognized nor

accepted in any un-codified personal laws, like the Muslim Personal Law or
any codified statutory laws.

(Contd. by DC/1H)

DC-MZ/11.35/1H

SHRI SUSHIL KUMAR MODI (Contd.): Same sex marriage would cause

complete havoc with the delicate balance of personal laws in the country.

IRIR SR e BT YT -4yor 4T S [l §31l &1 §a-11 &1 781, adoption,

domestic violence, divorce, wife's right to stay in marital home, S AR



43
Uncorrected/Not for publication-19.12.2022

ISl BT G faqT8 AT & H1 ST g3 21 ST H 39 A1EgH J I8l
$HEl TG b ST ST 8B §9 DR & FMISID e R FURF 81 of
Jhd &l 99 ¥ 39 IR fede 8T A1fey, 99 ¥ 59 IR fede g8l Ayl
$ AUC folaxel SHIBICE AN, Sl Yfaefdes | &, 4 HRd # ieaH &l
TTARYT BRI §Y S YBR B B o] HRAMI dTed &l AT H AH
R §RST Bl derires AT fSU ST BT fAR1g Bl g SR TaHS 3ih
SIS 3 3T HRAT § b ASTGRH b i 4 Jod AR & fR1e § =rArerd
3191 91 ¥ | H SYRSRIART & A1 3118 &var g o dIs v Ao 95, 5
9 Q9 & Hoard U, T&T DI TP 3R fTaR & Ui gl 39 aRE &
RUEES KIS CRUE RIS RN

(@)
SHRI BRIJLAL (Uttar Pradesh): Sir, | associate myself with the issue raised
by the hon. Member.

SHRI AJAY PRATAP SINGH (Madhya Pradesh) : Sir, | too associate myself
with the issue raised by the hon. Member.

LT. GEN. (DR.) D.P. VATS (RETD.)(Haryana): Sir, | too associate myself
with the issue raised by the hon. Member.

SHRI KAILASH SONI (Madhya Pradesh): Sir, | too associate myself with

the issue raised by the hon. Member.
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SHRI PABITRA MARGHERITA (Assam) : Sir, | too associate myself with the
issue raised by the hon. Member.
DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the issue
raised by the hon. Member.
SHRIMATI SULATA DEO (Odisha): Sir, | too associate myself with the
issue raised by the hon. Member.
SHRI DHANANJAY BHIMRAO MAHADIK (Maharashtra): Sir, | too
associate myself with the issue raised by the hon. Member.
DR. FAUZIA KHAN (Maharashtra): Sir, | too associate myself with the issue
raised by the hon. Member.
DR. AMAR PATNAIK (Odisha): Sir, | too associate myself with the issue

raised by the hon. Member.

it e 18 916 d (STR USYD) @ HEId, H WY AT 9a] §R1 301U Y

I & A1 T Pl Heg HRal g
#l IRTEE SATST (BRI : HEId, H W A1 4a §RT Io1Y Y
v b rer wrd Bl Helg B g
it AhG Y ICIWR (SR YY) : HBlgd, H WY AFHIY SR §RT 31U 1Y
o b 7er W Bl Helg Bl g
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SII BT Had (SR U<¥0) @ Jeled, H W AT ISR gR1 $o[Y Y
I3 & A1 T DI Hag bl gl

()
Demand for Extending Hill Compensatory Allowance to Postal Employees of
Darjeeling and Kalimpong
SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | thank you for allowing
me to speak. | seek to draw the attention of this august House that the
benefit of hill compensatory allowance has been given to North-Eastern and
Sikkim postal employees. But the same has not been given to the postal
employees of the hilly region of Darjeeling and Kalimpong. If Sikkim can get,
can fall under North-East India, why is Darjeeling and Kalimpong region not
included?
Therefore, Sir, | would urge upon the hon. Finance Minister to include
the postal employees of Kalimpong and Darjeeling hills for granting hill
compensatory allowance to them as well. Thank you.

(Ends)
DR. JOHN BRITTAS (Kerala): Sir, | associate myself with the issue raised

by the hon. Member.
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MS. DOLA SEN (West Bengal): Sir, | too associate myself with the issue
raised by the hon. Member.
SHRI MOHAMMED NADIMUL HAQUE (West Bengal): Sir, | too associate
myself with the issue raised by the hon. Member.
DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the issue
raised by the hon. Member.
DR. FAUZIA KHAN (Maharashtra): Sir, | too associate myself with the issue
raised by the hon. Member.
DR. AMAR PATNAIK (Odisha): Sir, | too associate myself with the issue
raised by the hon. Member.

(Ends)
MR. CHAIRMAN: Shri Aneel Prasad Hegde; not present. Now, Shri Sant
Balbir Singh.

Concern over Rising Incidents of Suicides by Farmers

SHRI SANT BALBIR SINGH (Punjab): *"Many many thanks to you
Chairman Sir, you gave me the time. Today, | wish to talk about and draw

your kind attention towards farmers and farm labourers who are committing

* English translation of original speech made in Punjabi.
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suicides and make my submissions in this regard. Sir, the farmers of my
country grow foodgrains and feed all the countrymen but the condition of a
farmer has come to such a pass that he himself is remaining hungry.
According to the NCRB Report, 53,000 poor farmers and farm labourers
have committed suicide between the years 2017 and 2021 because they did
not get remunerative prices for their crops. It is a matter of great misfortune
that farmers are not getting MSP for every crop even now. Sir, in such a
case, when will the farmers get the MRP of their crops? During the ‘Farmers
Agitation” in the year 2021, the demands accepted by the Central
Government have not yet been fulfilled. All those demands may please be
fulfiled now. Mr. Chairman Sir, Punjab is contributing 40 per cent to the
granary of the country and it used to be 67 per cent sometime in the past.
Punjab has about 1.5 per cent of India’s total cultivable land but for this,
Punjab is using @ per cent of the total pesticides and fertilisers being used in
the country. As a result thereof, our air is getting polluted and the water is
also getting polluted. | would therefore pray that farmers may be got rid of
paddy cultivation as farmers have to sow paddy out of compulsion because
they get MSP on this crop whereas on other crops, they are not getting

MSP. As a result, the farmers sow paddy but because of this, the ground
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water table is likely to touch 1,000 feet by the year 2039. So if farmers get
MSP on other crops also, then, farmers can grow other crops and go in for
diversification. So it is the need of our times that natural farming, that our
forefathers used to do, and crop diversification, should be followed so that
they may get remunerative prices for these crops. And this way, our water
will be saved and we will also be protected from the scourge of
environmental pollution. So the Central Government should come forward
with an effective policy so that the farming may be made remunerative. The
youth from Punjab are going to foreign countries and they are leaving Punjab
only because farming is not a remunerative profession. So, it is my request
that even when there are natural disasters that cause loss of crops, Punjab
makes huge contributions to the country’s granaries. Therefore, | pray to
the Central Government that recommendations of Swaminathan Report
should be accepted."

Mr. Deputy Chairman: Time is over. Time is over, please.

(Ends)
(MR. DEPUTY CHAIRMAN in the Chair)

(Contd. by DPS/1J)
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DPS-DN/1J/11.40

SHRI R. GIRIRAJAN (Tamil Nadu): Sir, | associate myself with the issue
raised by the hon. Member.

SHRI SANJEEV ARORA (Punjab): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, | also
associate myself with the issue raised by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the issue
raised by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRI SUSHIL KUMAR GUPTA (National Capital Territory of Delhi): Sir, |
also associate myself with the issue raised by the hon. Member.

SHRI JAWHAR SIRCAR (West Bengal): Sir, | also associate myself with the
issue raised by the hon. Member.

MS. DOLA SEN (West Bengal): Sir, | also associate myself with the issue

raised by the hon. Member.
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DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the issue
raised by the hon. Member.
DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with
the issue raised by the hon. Member.
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself
with the issue raised by the hon. Member.
DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the
submission made by the hon. Member.
(Ends)

Demand for Establishing Centre of Excellence in Research on Drone
Technology in Vishakhapatnam, Andhra Pradesh

SHRI V. VIUJAYASAI REDDY (Andhra Pradesh): Sir, my Zero Hour request
is for establishing drone research centre institute in Vishakhapatnam. We
are at the cusp of fourth industrial revolution and one of the most important
inventions is the drone technology. Drone technology has many
applications and in numerous sectors, such as agriculture, defence and
even logistics, India is well placed. The only thing it requires is a push from

the Central Government to ace the critical technology. Sir, agriculture is
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one of the sectors very important for Indian economy because 65 per cent of
the population is dependent, either directly or indirectly, on agriculture.
Drones can be used for spraying pesticides, monitoring the moisture,
providing information of crop growth stage. Drones can increase crop
production by 15 per cent while saving to farmers a lot of labour. I,
therefore, request the Central Government to establish a centre of
excellence in research on drones technology at Vishakhapatnam in Andhra
Pradesh. Sir, this is, basically for three reasons; one, 65 per cent of Andhra
Pradesh's population is engaged in agriculture, either directly or indirectly
and farmers are very forward looking; Andhra Pradesh, particularly, is home
to significant pool of IT manpower famous for their talent and innovation
and, number three, Andhra Pradesh is one of the largest producers of fruits,
vegetables, rice and is now, also shifting to production of palm oil.
Therefore, | humbly request the Government of India to consider the
demand for establishing the research centre on drones in Vishakhapatnam.
Thank you, Sir.

(Ends)
DR. SASMIT PATRA (Odisha): Sir, | associate myself with the issue raised

by the hon. Member.
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DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the issue
raised by the hon. Member.
DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the issue
raised by the hon. Member. (Ends)

Need for Reforms in Judicial System for Ensuring Simple, Easy and Speedy
Justice

it gy R a1ea (SR R : SY[WTafy S, <91 @t =T wotTedt & ufd
ST & A H <ol I TR [FRTEM 3R $ST & Ul H Fa AR TRDBR Bl
€T AT BT TS §1 <2 &b ANTRDI Dl =I1F YUlTell | AR, Gold,
T, 3" 3R IR =TT B 1T HRAT SSHTI &1 91d o1 ol &
HqBIqY, Ui BRI$ had! & ofdd 811 o1 3 I8 & & 9 axIs
URART & 25 BRI ARIRG YUl =11 Ufhar & Idisd & RIPR
3MRER I8 STaTdae! [had! 87 Fared it 9 H AT 2Tt FHS
fogar 81 H I8 SI1 arsdn § b g sIc A= YR & Jbhad! Bl
e & fory aagag =g aurell igia SYReRiaer Ay wii or] T8l
6, FEH I TURTY T aT] Bl 93 R &b [y 9 -7 (Aeed 2|
AR, el JETadl 9 oy 3o JAGTadl ddb RIGadR] 3R
STl 3T 91 21 3TRER | -Y2R dXIh A =Ty fiel, I8 Saraas] fhda!
27 TART 1 o5 Rl Sifeardr & 9gem & foy dar =8 81 |ard
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Ig & 1 qral 3iR yirarc] o qHsT | 7 AT dTell ST AT bl g91Y I
AT G2 b ANRDI DI T2 DI AGHIVIST H =TT T < DI U] {57 =i
g7 Afage #§ War! AleRal # ey 99, srgfad snfa g Seonfd &
AR W1 3TRETT BT YTGLTH &, TR Aaied <AraTerd| 9 $od <qraTerdl § SToli
1 Fgfh § |G 9 e SIREU Bl =ATRID TF AN B Bl TAR 81 5
MMRER AT? T8 fehIcy A & b qdiead YrIerd & Sioll b gfch § o
I T Il b TSIl b1 Hfci+ered &1 8N, 9 b dferd a e avf & o
DI He ! =AY AT BIST Sl <2 P AN Dl AT, T 3R IR RIAr A
=1y fArel, I8 TR g9R =iy &7 #1 8l

(1K/PRB U STI¥T)

PRB-KGG/1K/11.45
# AR R a1ed (FARTE) ¢ 91 €1 W¥e b B H ATguIfcTeT Bl
3TaTIE, STAIYITH BXAEY BB Wl S]] 1 3G & WG B! TRAT
DI TRT B S DI AlB 130 JOTTell Bl Ted-T89 B BT HIH DT

ATAR, 3MTST 2 H BIFANTIH YUlell &I B! =l g1 ddied
AT <3 b1 I8 1Y fob ARG D1 g8 HIF Al GgRT 8 S I8 Dol & fb
HaTed T WA ¥ HUR 27 O, WAe™ B 98 SH-91 gRT 8, Sl
e gRT AIAH T A IR MY =A1Rreh F1gferT AT & o 1 IR
B BT Fared TITed Bl ATHR it 872




o4
Uncorrected/Not for publication-19.12.2022

HqBIey, gared <AATAY S Ya ! WY & IGdTel b wd H a@]
TTEA1 5, A SU FIH Ugal =TT &1 FRYMRT H Shdii=e ik Faenfre
SNEIEIECERIRICHY

31 H, H 3T ST Dl KT, G, e 3R gRSeN =1y ... (AT Bl
°el)... T & fog SRR A TRT H3H IS B AT HRAT §l

(@)
SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, |
associate myself with the submission made by the hon. Member.
SHRI SUJEET KUMAR (OQOdisha): Sir, | also associate myself with the
submission made by the hon. Member.
DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the
submission made by the hon. Member.
DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the issue
raised by the hon. Member.
it eFioT IR AEIe® (AERTYY) : HEIGd, H Wl A1 e §IRT 331U
MY F9a 9 W Bl Feelg bRl g
#l IFTEE STt (BRATN) @ #Eled, H Al A 99 §RT So1Y Y
e 4 T dl Tg Bl
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S1. deHipid JroTudl (STR S9N : HeId, H I A 98 §IRT SOl
MY fAvT A T Dl Fig BT §|

o. O Rd (31) o bt g (Ren) @Ramm) : #giey, § 91 49+ 9
&1 ISTY T 49 ¥ ¥ Dl FHg DRl ol

it RS IR (SR USY) : 7Eled, H Al A1 9eRI §RT S0V 1Y fawy
A T Bl TG DR G

#l fa® S (MER) : 7eiey, # W 9 99 §R1 33 Y vy |
I I TG DR G

Siieht T S ASIHT (STR U< : HEIGd, H 4l A1 SR §IRT 33
Y fAvg A T Dl Tg Hal gl

STl ST A1 d (SR U) : HEIGd, H HI AT 9a¥] §R1 331U 7Y
I A I ! GG DRl g

it AHeTd g ISR (STR U<V : HEIGy, H WY A1 GeR §RT IS1Y 1Y
[ & W 1 FHIg B g

STt BT Bad (STR USYN) : HEIGY, H Wl AT 9w §RT I3TY 1Y
s 3 T Bl TG Rl g

it g arenn MErdt (o uaw) 7eiey, § 9§ 410 9aw gR1 S3TU
Y F9a w1 Bl g HRell gl
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S T, BN 6 (ATTS) : Aaied, § ff AT 96 g
I3 Y A9 H W Dl GG Dl gl
2 gIATA (SR U<¥) : HEIed, H H AT S gRT 33T Y fq9g |

I ] g DR gl

(1)

Need to Amend Juvenile Justice Act, 2015 in Wake of Heinous Crimes Being
Committed by Juveniles in Country

il faas® SR ([NER) : sexvily IyQHTUld ABIGY, H |a+ &1 & Udh
Hequl f[qwy & e # ATHINT BT A, Sl Ja-sd SiREH Yae,
2015 9 HefE 21 SUFHTITT HBIGH, I 2014 H TSRO g1 F201 &7 A
HIET SIf & Agcd H ARBR g1 &b ggard a1 107 Xq Sl Gi9ed ge &
BRI 2015 H Ueh TIT BT A8 STCH Tae, 2015 AT 7T, ST WHTA
Iy e, FTH h1gd DI dF heIRIS § gicl T - J15+R, AIRIAT U4
B, FTHH SISl Sl 16 W 18 o 414 & 31 3R d B4 shIgH HRd ©, dl

I USeT AN §U, S UR JhaH] Telldl ST Hehdl 21 #alad, § ay 2020

& GUIH BIC b STSTHS DI [Teh HRAT AT, FTAH AR TRBR gIRT 2015 H
SATY T Hl BT b HF 2, FAlol 33 H g8 IuRTe fOraH A1 a8 4 Afereh
& Tl oY, I TE HISH DI HeIRT | @M T A1, Wl UH BIc &



o7
Uncorrected/Not for publication-19.12.2022

2020 &b STSTHE H, [STIH GUH BIC §RT I B8l 17 b f37 Sru=med | 41
Iy W 3MfH Aol BT UG8 2, I NH Big A aferie &1 aags
TEI 8 AT A1 qY | HH A gl eHT &1 Iaem 8, S o4 higed
¥ TE1 R ST Febell 81 ¥ BIRN IR WRBR Dbl 2021 H DI H HNGT
R TSI §F GG A g B9 hIged H S5l fhfHTedd =1 Fel
Iy &1 BT X2 81 IITERVT [RY 2020 H 579 3R 3§ U DI BT ST
3T, IEH JAURTHT AUl AT 304 H HUde BIFAISS BT QNI o,
FTH S a9 A 31fdres ST BT Yraem= AT, T o bic & g & HROT
JMSYAT 304 H dIs AT gferde &1 U= 9 89 9, S9 W TS &
U H GeheHl T8l Tl SV I8 agd THR f[awg &, wiife Ryh ey
UfeTHE &1 J1ag T 819 A, B9 1S9 BRd W S[dIgel AR IEd
TG R I3 Tl BT 81 H Bl I 3 &4 H | U BIc 7 319 SToFic H
JE 3feotded & [ SJaIgel SIRSH Yde 2015 H ARG B! ATILIDT &,
Rl Dy Sd-Isdl AT S PIsH H W& U PR 2 & A
STTTST BT g WIS 81 T STdh - &b AIETH | $71 TSfoiT 81, I &,
T[eTICH Bl, 71 9l H IffAHier wy ¥ o= T 2 b 18 a9 H HH
Sased BT fohfel ISt A1 §exeerel RifSdhed, BigH & ol sl &
g, 3Aly fAf¥= T2 H S[A1gel Bl YSoe A U &Y Il Bl 39 988
ERRSCIRICES
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SYFHTIRT HEIG, 3MTd HIEH A AT ¥ Ud IRHR 4 INE B fh
SToq W Sfeg g9 DI H AN 1T Sy, fod SJaTsed g1 81 drel
STORTE | W) DI X H 31 81 SR SURIERT BT TSIl 7l Fep |

(1)

SHRI R. GIRIRAJAN (Tamil Nadu): Sir, | associate myself with the
submission made by the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, | also associate myself with the
submission made by the hon. Member.

SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with the
submission made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the
submission made by the hon. Member.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, | also
associate myself with the submission made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the

submission made by the hon. Member.

st T F1ea (TR U< : "Eled, § Al A 96w §RT 33T Y
[ & W &1 GHIg Rl g
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il BT IS AT (319H) : Held, H Al A1 ISR §RT 331U 1Y
I A I 1 GG B g

2 gor WRRTE ABifesd (FE8RTSY) : HeIed, § Wl AR Aag §IRT S
MY 9 9 w1 Bl g Bl gl

(FHTT)

Need to Address Problems Being Faced by Goldsmith Community

it A TSt (BRAN) ¢ ITWHURT ARGy, H WUieR (Rreudr)
HHTS B ATGE! 3R g1 AT IE BTl R 3T HIH H WRDR IR e

D1 T JATHTNT HRAT @Bl g

YR, WRA BT WUDHR FAS Q9 BT IRIST d HIA HRIR
FHTST HHT ST &1 9K P WOTDR - 3T BT DIeTel A YR faed B a1
PRI BT AT AT 81 IY 1968 H Mes dheld Ude M W U8l 99 b
HIT RIS AN GRIETA! AR URTST HT Siiad Sff I8 Al 3AD 918 D
3N I Dl IYBIATT 8y, JSIU SHD! B3N 1962 H oS dheld Yae &
ERT I 8l s oY, [y #1eq™ 9 |- & @TIR 1 Aicrefer o feam w2y o)
1963 H 14 BT A IS A & SIqR I U= Ufcraey o feam 147 3R 1968
H A9 Bl YDl 9 el & wY H TG Ul ferd - far 1 G ®f Sl
& WY H hacl 100 TTH B AT Tb W@ & forg Hifd &R faar man as
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AT TS WI0ThRY Bl 1 fohell T AT /G Bl THT1 AeiRT & <) T

g BT WUBR AU TfhdT I IS 1, 3Afolv g8 1w g T iR

g3 -93 BIRURCT TR &b U I8 BT AT T

(IL/GS W STRY)

GS-SSS/1L/11.50

il IRTTE STTST (ShHATTA) : AR, S 918 Yde H HeNe g3l 3R BIC
HRIRI & 7Y 300 UMM FHT Sfa) & ®Y H @ &I M T B gl
AR, 1990 H AchTal WRBR §RI A DI BT BIRUNS TRl & foly
Gl T 711 Idh 918 Ig B di-eh, ReArid, Il ST g B

SEEIRIERNEUEECARERIDI

ARIAR, ¥ 3MUP HIEgH W §Ih1 gG8Toll Bl IRB YD ST Th v

HRAT AR G| ATGAR, SD] BTl GX B b [Ty WY $© JI1d T

Jgel, HIRART BRI P GIRT [HY S I8 A & IR U= B GiTerd
DI ST Y| IR, AU U1 SIoRl §RT SIelR] MR IR T DR Bl
AT BT I WY JERT, 3 fedh @t doi TR T, BIc dRIR
WUHR, RAGRI &1 TH FEHRI 99 I9dHI A @RIed & oy
UHUATHS Bl a1 IR IDT A ST ST 3R I Folv WRig &l avely &t
ST, 11 MG &1 <11 BIST RIGTHR &, WUGR T, 98 SH Ad|
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ATAR, Udh 3R 9gd 4R [qwy 21 §< Ai2dr &1 g1 411 61 984
SOUANT BIAT gl B W RieueR, WuieRr afs sier-ar W $Ig e’
GG odl & 3R 3R Dy IFD! Told RIbRd 41 R <l &, al giord

IHD! FATST DRl T ST 300 TTH A P SIaRTd WIS BT SHB] IATHR
g, dI 39 MEiRd 9131 d6 Iqd RIAT® DIy HSHT G0l 7 BRI S,

T [ I8 FATS Yfold B SAeD YdTsT H 99 Heh, gIala |
(@)

DR. SASMIT PATRA (Odisha): Sir, | associate myself with the issue raised

by the hon. Member.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | also associate myself

with the issue raised by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the

issue raised by the hon. Member.

DR. KANIMOZHI N.V.N. SOMU (Tamil Nadu): Sir, | also associate myself

with the issue raised by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself

with the issue raised by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the issue

raised by the hon. Member.
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ST SBTT B (STR USYN) : HBIed, H W AFHIY 95 §RT SoRI
[ A w3 ! FHIg DRl g

21 g1 48 F1eq (SR U< ¥D) : /eied, § i A1 9w g1 9o T
S 4 T Bl TG Bl g

1l HeATeT A (W USRN)  HEIGY, H Wl AT e §RT 3o/ T fawy
Y Bl G DR gl

it AHId I MO (SR U< : HBIed, H Wl A1 eI gRT I8 -
v A I Bl GG Bl g

(FAT)

Y STHTIR < AT faory et Ry R S|
Need for Restarting Train from Meerut to Ganganagar via Rewari

s} fororar aret RiE @R (STR TR : A1 STuTafa weied, § ue v
9% 3T I8 §, Sil fb fvies a1l & fofg 95 sirawae 81 4o ¥ faoedl-
TSI Bl §Y IR T US ICel o HIh! ofd I9g 3 Fofdt ot Sa
3 B HHART IR AT AT B I 3R J T[S 4 A4 A 2,
319 g8 ¢ da X a1 T3 &, T 8SIRI e SR AT FHY 4 -Te 371
ard & I1d 37 8, A1 MSAT I 30 &, SHH Il IR Bkl 81 ¢4 §8
B 9 qf® AR Bl oY &7 9gd Nt~ Sorl us W@l g1 99 H
HRBR Dl gGTg o1 ATed § [ IHT TaAUd d 911 &, ol 399 foe!
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H STl BT G Il &, AT DI | IR Il 21 39H Al TR &
AT, TMTATETE & AT 3R ARG & AT 317

qeIcy, § TP q1e09 | g1 YoT H3il Sil W 37U BT fb 9 ¢
DI Y: A1 BT S, S o TG I oAl AT &l ©, dlich AT Dl
e 81 9, g=Iarg |

(@)
DR. SASMIT PATRA (Odisha): Sir, | associate myself with the issue raised
by the hon. Member.
DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the
issue raised by the hon. Member.
DR. KANIMOZHI N.V.N. SOMU (Tamil Nadu): Sir, | also associate myself
with the issue raised by the hon. Member.
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself
with the issue raised by the hon. Member.
DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the issue

raised by the hon. Member.

S BT Bad (SR T2) : HEIGd, H W A GG gRT ORI TR
e 4 T &l Tg Rl g
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£l =5 g IR (SR u<wD)  wEled, § 9l 9T 9e §RT S
v & W 1 FHIg B g

(1)
it SuHTAfT : 57t i 9 g9 Sf|

Demand for Providing Age Relaxation and Fee Concession to Aspirants of
Economically Weaker Sections in Making Application
to Various Government Jobs

i chter @i g ([98R) : SUFHIUT #eled, 39 J31 I Blct H diet Bl
AR ST, 9 (1Y YD1 g=ydTe | ay 2019 H GG HAT il b1 3ATS H
HRBR 1 3MMfh HY H HHSR I & Y 10 YT TREAT I BT B
$SIUY DIC b T8d [Tl $ BIc & T8 3T dTel RN & forg 37
T H BT BT UTae™ 81 8, STdid 3= 9711 Dl Be el gl AISal 99g |
HRDBRY AR H RETIT &b YR R, N2 IF Bl e 8, IqH Tadl/gdc]
I Ui AT DI B, AT DI T4 AT D G 5| FHTI T & WITIAT B
forg stferepaa S8 T 32 ATel 1 &, 981 3=y UwsT a7 & oy 5 AT 35
Ty & 3R eIl ST b ol S8 W4T 37 9 7Y 2

IS, H 3MUdh AT W WBR H AT HIAT 184l § 1 HHAAR
Ul b foTq 9 A1 4 e &1 Y AT IRIRRAT IR oW dred Arda Yoob
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IS, $SecIUd ¥ Sl 10 UL T REV {7 121 &, $9a! df g
P TRHR W B Fhal o, § 9 99 & IeIH | "G GG HAT SA
TE ARG St BT g=gaTe 31 Al § {6 S8 S g |wavl vl w
9l &1 T 3R STebl AHAT b 91T STTa Siis T AfepR fadm | s
H1eg¥ W A 3 3MUE BT § b 59 W W) &4 ol Y, S AN Dl 4T
3Tde Yo 3R IF A1 H RIATIT <1 S| 9gd-95d g=gdrs|

(@)
SHRI DHANANJAY BHIMRAO MAHADIK (Maharashtra): Sir, | associate
myself with the issue raised by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, | also
associate myself with the issue raised by the hon. Member.

LT. GEN. (DR.) D. P. VATS (RETD.) (Haryana): Sir, | also associate
myself with the issue raised by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the

issue raised by the hon. Member.
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SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | also associate myself
with the issue raised by the hon. Member.
DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the issue
raised by the hon. Member.
S1. AgIBId JTeTadt (STR Uae0) : HeIed, § Wl A1 ¥ew §RT SoR
T {49y ¥ T Dl GG HRel gl

(T
Demand for Setting Up Specialized Medical Tribunal to
Deal with Medical Disputes

DR. KANIMOZHI N.V.N. SOMU (Tamil Nadu): Sir, Article 323 (B) of the
Indian Constitution deals with the establishment of tribunals for other
matters and Article 323 (A) of the Indian Constitution deals with the
administrative tribunals. Many cases are emerging in the medical sector
which needs quick reddressel. There are a lot of medical issues that happen
in hospitals, clinics and also the offences done by the medical practitioners.
In India, there are many tribunals for solving the cases on particular
organizations or institutions, but there is no tribunal for medical offences.

Till today, the offences that take place in the medical sectors will ultimately
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go to the courts and the judgments are rendered by the judges who have

partial knowledge on the medical issues.

(Contd. by NBR/1M)

NBR-LP/1M/11.55

DR. KANIMOZHI NVN SOMU (Contd.): Sir, tribunals were constituted with
an objective of delivering speedy, inexpensive and decentralized
adjudication of disputes in various medical crimes and related matters. If
there is a medical tribunal in the country, the disputes or offences that arise
in the medical sector can be controlled. However, decision of the tribunal
may not be final since parties can go in for an appeal to the High Court or
the Supreme Court.

Sir, a medical practitioner has the duty to exercise due care, breach of
duty will make doctors liable for damages. Medical negligence of doctors
which results in serious damage or death of patient is liable for criminal
offence under the IPC, 1860. But, in most instances, doctors from all
medical fields are liable under the Consumer Protection Act.

The patients who had caused severe injuries at the time of treatment
could now onwards sue doctors in procedure-free consumer courts for

compensation.
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The important reason and the need for medical tribunal is, for
example, a case under the Consumer Protection Act takes too long to
conclude which will be agonizing nightmare experience for both — patients
and doctors. The doctor will suffer and get demoralized throughout trial and
medical career of doctor is also affected. The patients also lose too much
time and energy till the end and compensation awarded would not be
sufficient for trauma experienced by patient at the time when he receive it.

Sir, the District Consumer Forum does not have members from
medical fraternity. And, hence, most judgments turned out to be one-sided,
either in favour of deponent or opponent, and both instances are
unjustifiable. The cases under the Consumer Protection Act would give
wrong signals about medical professionals. Most doctors are middle class
citizens who practice on their own. It is inappropriate to expect doctors to
be able to raise such large amount. And, Sir, such judgments would
demoralize doctors.

Sir, India requires medical tribunal, so that offences that take place in

hospitals, Government health schemes or programmes, offenses done by
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doctors, hospital authorities, services rendered by ambulance authorities
can be then discussed and decided by medical tribunal. ...(Time-bell)...
(Ends)

MR. DEPUTY CHAIRMAN: Thank you, Dr. Somu. Time allotted to you is
over. It is not going on record. Thank you. You have only limited time of
three minutes. Now, Dr. Amar Patnaik.
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | associate myself with
the submission made by the hon. Member.
DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the
submission made by the hon. Member.
SHRI JAWHAR SIRCAR (West Bengal): Sir, | also associate myself with the
submission made by the hon. Member.
DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the
submission made by the hon. Member.
SHRI JOSE K. MANI (Kerala): Sir, | also associate myself with the
submission made by the hon. Member.
SHRI R. GIRIRAJAN (Tamil Nadu): Sir, | also associate myself with the

submission made by the hon. Member.
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LT. GEN. (DR.) D.P. VATS (RETD.) (Haryana): Sir, | also associate myself
with the submission made by the hon. Member.
SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, | also
associate myself with the submission made by the hon. Member.
SHRI P. WILSON (Tamil Nadu): Sir, | also associate myself with the
submission made by the hon. Member.
SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with the
submission made by the hon. Member.
DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the
submission made by the hon. Member.
DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the issue
raised by the hon. Member.
(Ends)

Demand for Renaming Clean Energy Cess as Environmental and
Rehabilitation Cess and Earmarking 60 per cent Thereof to
Coal-Bearing States
DR. AMAR PATNAIK (Odisha): Mr. Deputy Chairman, Sir, | am so happy

that the hon. Finance Minister is also here. | am going to raise a point

relating to her department. This is relating to Coal Cess or Clean Energy
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Cess. This was introduced by the Government of India in 2010, basically, to
compensate for extraction of coal which causes a lot of environmental
issues relating to air quality, water quality, pollution at top soil level,
transportation, drainage systems, etc. But, subsequently, in 2017, after
decision of the GST Council, this was subsumed into the GST
Compensation Cess. Now that GST Compensation Cess has been
withdrawn, | would like to know from the hon. Minister what the position of
this Cess is.

Sir, hon. Chief Minister of Odisha, Shri Naveen Patnaik, had made a
suggestion that this should be converted into Environment and
Rehabilitation Cess and given back to the States once again, particularly,
the coal-bearing States. Odisha, for example, is the second largest
producer of coal in the country after Chhattisgarh. The amount of
environmental pollution caused due to coal extraction —India’s dependence
on coal will continue — is huge. Since we are committed to net zero
emission transition, | think, a good idea would be to convert this into the
Environmental Rehabilitation Cess and distribute among coal-bearing
States, so that for extraction of coal the amount of environmental pollution

cost can be compensated to the extent through afforestation and other
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measures. And, we will be, actually, having a situation in which States
would be having incentive to go in for clean energy procedures. Thank you.
(Ends)

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | associate myself with
the submission made by the hon. Member.
DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the
submission made by the hon. Member.
SHRI JAWHAR SIRCAR (West Bengal): Sir, | also associate myself with the
submission made by the hon. Member.
DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the
submission made by the hon. Member.
SHRI R. GIRIRAJAN (Tamil Nadu): Sir, | also associate myself with the
submission made by the hon. Member.
SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, | also
associate myself with the submission made by the hon. Member.
DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with
the submission made by the hon. Member.
SHRIMATI SULATA DEO (Odisha): Sir, | also associate myself with the

submission made by the hon. Member.
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SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | also associate myself
with the submission made by the hon. Member.
SHRI JAYANT CHAUDHARY (Uttar Pradesh): Sir, | also associate myself
with the submission made by the hon. Member.

(Ends)

it ST : 3MTUHT g=uaTe | T84 T Si, MY Iy

Demand for Providing Flight Connectivity from Punjab to Various
International Destinations

it ITEa AT (U1 = SYFHTYIRT ST, 31151 § US| IR doTiedl | St b
J8S AU AR §9 9&1 & AR QAT A8d] gl HeIed, R g
Ul ¥Ed ©, g1 & d9-ds 99l H 99 ©, 98 918 HATS] 81, JATSCS
W 3 JHRDI 81, Yoilels 1 IT AR TAT Bl AT IS F 1 <20
DI Sl §SRAAA Brlaeidc! 8, 98 qgd WG &l Uod § 1 AR
TS 3 Bl ST W TS ATl § ¥ 3R AN MR ¥ B Y S
ITRTERT a8 33 R T & IR gars 3rg 21 Ay
QIRATS J&I 7 P IRIER 3ITINT B & 3R IARRIE T FATSed W 9 &
IRIER B ISl 1 3R T8I ¥ Y1l fohdl BIC I &I Telrse St WY 8, ol
D! e 3 B B f5 S9! BIS e @l ol Te et g
(MKG/1M TR STRY)
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o} ITIT TZT (HATTA) : TSl USTe] oS- G0 b1 SRITTRIT IAT TG & | TSl
GoTTel! HTST &1, I8 SURT AU 3...(SqaYUTH) ... (TS
MR. CHAIRMAN: Now, it is time for Question Hour.

ofY Ired TST : W, G TH HRA gIfog |

MS. DOLA SEN (West Bengal): Sir, | associate myself with the matter
raised by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI SANJEEV ARORA (Punjab): Sir, | also associate myself with the
matter raised by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself
with the matter raised by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with

the matter raised by the hon. Member.
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DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the
issue raised by the hon. Member.
ot G $AR w1 QP A9y &7, el : wele, # H A

TG gRT 331 T a9 & 1Y WY o] Jlag P § |
1. M FHAR fAa (Uole) : 7giey, # W A 9 gRT I31

T fa9g o 1Y W o] Jlag HRAT & |

(Ends)

(12.00 PM to 1.00 PM - Question Hour)
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DPS-MKG/2B/2.00

The House reassembled after lunch at two of the clock,
MR. DEPUTY CHAIRMAN /in the Chair

MR. DEPUTY CHAIRMAN: Now, we shall take up Bills for consideration
and return, the Appropriation (No.5) Bill, 2022 and the Appropriation (No.4)
Bill,2022, to be discussed together. Shrimati Nirmala Sitharaman to move
motions for consideration of both the Bills. Shrimati Nirmala Sitharaman.

...(Interruptions)...

it v frart : 9 9gd € IR AT 81 IRGR 9eT B THRAT | T8
ol BT 51 I8 BRI &1 81, 3Mueh! HI SaHT=1 81 H @i 3i1%h TSR IaT V8l

2l ...(FIIH)....
N SUUTAfS : HEHT F3 ST ..... 99 & Hrydre! 15 e & forv wrfig
GARCINI

The House then adjourned at
three minutes past two of the clock.
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KGG-AKG/2C/2.15

The House reassembled at eighteen minutes past two of the clock,
MR. DEPUTY CHAIRMAN /n the Chair

MR. DEPUTY CHAIRMAN: Hon. Members, we shall take up Bills for
Consideration and return; the Appropriation (No.5) Bill, 2022 and the
Appropriation (No.4) Bill, 2022; they are to be discussed together. Shrimati
Nirmala Sitharaman to move motions for consideration of the Bills.

THE APPROPRIATION (NO.5) BILL, 2022 &

THE APPROPRIATION (NO.4) BILL, 2022

THE MINISTER OF FINANCE (SHRIMATI NIRMALA SITHARAMAN): Sir, |

move:

"That the Bill to authorise payment and appropriation of certain
further sums from and out of the Consolidated Fund of
India for the services of the financial year 2022-2023, as
passed by Lok Sabha, be taken into consideration."

Sir, | also move:

"That the Bill to provide for the authorization of appropriation of
moneys out of the Consolidated Fund of India to meet the
amounts spent on certain services during the financial year
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ended on the 31st day of March, 2020, in excess of the
amounts granted for those services and for that year, as
passed by Lok Sabha, be taken into consideration."

(Ends)
The questions were proposed.

MR. DEPUTY CHAIRMAN : Would you like to speak, Madam Minister?
SHRIMATI NIRMALA SITHARAMAN: No, Sir; | would speak at the end.
SHRI P. CHIDAMBARAM (Tamil Nadu): Mr. Deputy Chairman, Sir, pardon
me as | was very reluctant to open the debate and | will tell you why. In the
recent past, the lead speaker says his piece, the other Members of the
Opposition say their pieces, the hon. Finance Minister says his or her piece.
Then, the House returns the Bill.

(Contd. by SSS/2D)

SSS-SCH/2D/2.20

SHRI P. CHIDAMBARAM (Contd.): Where is the debate on the issues that
we raised? Where are the answers to the questions that we asked? | would
humbly request you to make a note of the issues that we raised, the
questions that we asked and please ensure that those from the Treasury

Benches or the hon. Minister deal with those issues and deal with those
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questions. Otherwise, this becomes a meaningless ritual, especially in a
money Bill because even if we don't return the Bill, in fifteen days it is
deemed to have been returned. But, | think, it is very important that the
issues that we raise, the questions that we ask must be answered. With
that, with a sense of apology, | open that with that comment and | move on
to the Appropriation Bill and the Supplementary Demands. | intend to speak
for a very short time so that there is ample time for my colleagues and my
party to speak.

Sir, | have six points and | will deal with them briefly. In the
Supplementary Demands for this year, the Government is asking
authorization for Rs. 3,25,756 crores as cash outgo. There is another Rs.
1,10,180 crores which will be additional expenditure, but will be matched by
additional savings. So, we can leave that out. Out of cash outgo, we are
asking for Defence Capital Expenditure for construction of strategic and
border roads of Rs. 500 crores. Let me say at the outset, all of us grant you
Rs. 500 crores. We will happily grant you more, if necessary. Whatever is
required for Defence Forces, whatever is required for Capital expenditure,
for construction of strategic or border roads or buying equipment, we will

happily grant it because we know that it is for the national security. But | will
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come to this point last. Before we grant, we want to raise a few questions,
and | hope that before the Bill is returned, the hon. Finance Minister or
anyone from Government will answer those questions. Let me move on to
my first five points. The first point is, the GDP for 2022-23 at current prices,
according to the Budget Estimates, was Rs. 258 lakh crores, Rs. 258 lakh
crore assumes a 11.1 per cent nominal growth over last year's GDP at
current prices. If the growth is 11.1 per cent in current prices or nominal
growth, | have only two small questions. What will be the inflation rate and
what will be the real growth? | remember having asked this question when
the Budget discussion took place. We are now nearly nine months into the
financial year. | did not get an answer when the Budget discussion took
place. | sincerely hope | will get an answer. How does this 11.1 per cent
break up? What is the inflation and what is the real growth? My second
point is, if the hon. Minister and the Government wish to spend Rs. 3,25,756
crores, we understand that there is a need for more expenditure. Now,
where will the Government find this Rs. 3,25,756 crores? As far as | know,
there are only three ways; (a) the Government has already collected money
in excess of the Budgeted revenue receipts. They already have Rs. 3,25,756

crores and they are coming to the House saying, | already have this money.
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| am spending it." That is route (A). The second way is to borrow. You
can borrow an additional Rs. 3,25,756 crores and say, | am borrowing and |

am spending.'

(Contd. by NBR/2E)

NBR-BKS/2E/2.25

SHRI P. CHIDAMBARAM (Contd.): There is a third way — a little more
technical. But, | am sure, the House will appreciate it. The Government
expects nominal growth to be more than 11.1 per cent shown in the Budget.
If the nominal growth is more than 11.1 per cent, the GDP will be more than
Rs. 258 lakh crores — the denominator will rise — therefore, you can borrow
and spend another Rs. 3,25,756 crores without breaching fiscal deficit of 6.4
per cent.

My second question is — again a very simple question — does the
Government propose to take route ‘A°? It already has the money. Or, it
proposes to take route ‘B’? It will borrow more. Or, will it take route ‘C’
that it expects the GDP to be higher and, therefore, the fiscal deficit will be
met at 6.4 per cent? | want a specific answer. Is it ‘A’ or ‘B’ or ‘C’? And, |
am willing to be corrected ‘None of the above.” | am willing to accept even

an answer ‘None of the above.” Is it ‘A’ or ‘B’ or ‘C’ or ‘None of the above ?’
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My third question is — this is a matter of some concern — this.
According to the Budget, the gross tax revenue is Rs. 27,57,820 crores. Of
this, Corporation Tax — this is on corporates — is Rs. 7,20,000 crores.
Income tax is Rs. 7 lakh crores. Now, if you do the proportions, you will find
that Corporate Tax accounts for 26.1 per cent of the gross tax revenue.
When this Government came into office, in the previous year, 2013-14, the
gross tax revenue was Rs. 11,585,838 crores. Of which, Corporate Tax was
Rs. 3.,93,677 crores. As a proportion, Corporate Tax in the gross tax
revenue was 34 per cent. Now, what does it mean? | am not saying it is
right or wrong. | am simply giving the numbers. It is for the House to decide
whether this is the right path to take or the wrong path to take. The
corporates contributed 34 per cent of gross tax revenue. Today, the
corporates are contributing 26 per cent of gross tax revenue. Why has this
great benefit been conferred on the corporates? Sir, they contribute 8 per
cent less of the gross tax revenue. Who is contributing the other revenue?
The rest is contributed by Income Tax payers, middle class, upper middle
class, other income tax payers, excise duty payers, GST payers — which is
you and | — customs duty, which is passed on to the common people,

Cesses, taxes on petrol and diesel, etc. That accounts today for 74 per
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cent! Corporates are only contributing 26 per cent! Sir, nine years ago,
corporates were contributing 34 per cent. It is because this Government
has conferred a huge bounty or bonanza on corporates! Is that fair or not
fair is for the House to decide. And, after conferring this bounty, | hear the
hon. Finance Minister going to FICCI, Cll and Chambers of Commerce and

say, ‘Please invest. Why are you not investing?’

(CONTD. BY USY/2F)

USY/2F/2.30

SHRI P. CHIDAMBARAM (CONTD.): In fact, in one meeting, | saw her,
quite legitimately, sort of mildly scolding them for not investing. If God is in
His heaven, the BJP is in power and everything is hunky-dory, climate is
extremely proficient for investment, why the corporate sector not investing
despite conferring a huge bonanza on them? That is my question. Private
investment is low and sluggish. If, according to the Government, all is well,
why is the private sector not investing despite conferring 8 per cent bounty
on them? Do you know what does 8 per cent mean, Sir? Eight per cent of
Rs. 27 lakh crore will be almost, ten per cent is 2.7 crore, Rs. 2.5 lakh crore.

Rupees 2.5 lakh crore is the bonanza conferred on the corporate sector and
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still they are not investing. My question is, 'Why"? And, | want an answer
so that we can be enlightened why the private sector is not investing.

My fourth point is, in 1990-91, the GDP at constant prices was about
Rs. 25 lakh crores. And, after that, liberalisation started. In twelve years,
this GDP doubled to Rs. 50 lakh crores. In next ten years, it doubled again
to Rs. 98-99 lakh crores. So, first time, the GDP took 12-13 years to double;
second time, it took ten years to double. Technically, therefore, one would
expect, and this is a fair expectation, a Government, which has been in
power for nearly nine years, should double the GDP in ten years. We were
able to double the GDP in difficult times, from 1991 to 2003-04, the period
which is attributable to Late Shri Narsimha Rao’s stewardship and Late Shri
Vajpayee’s stewardship. Then, we were again able to double it in ten years
under Dr. Manmohan Singh’s leadership. This Government should double it
again in ten years. Rupees 100 lakh crores should become Rs. 200 lakh
crores in 2023-24, when this Government complete ten vyears of
governance. Will it be able to double to Rs. 200 lakh crores? | know the
answer for myself. But, | want the hon. Finance Minister and the
Government to answer that for the benefit of hon. Members. Will you be

able to double the GDP, which you inherited, by the time you demit office in
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ten years. If you are able to double the GDP, | salute you. | don’t want to
make any prediction. | don’t want to be a doomsday prophet. | wish them
well. But, please answer my fourth question: Will you be able to double the
GDP, which you inherited, by the time you demit office in ten years ?

(Contd. By 2g — PK)

PK-VNK/2.35/2G

SHRI P. CHIDAMBARAM (CONTD.): My fifth point is, — this is something
which the hon. Finance Minister has spoken; so it is nothing new — of the
four engines of growth, the Government’s expenditure is robust, and much
of the Rs.3,25,756 crores will go into Government’s expenditure, which is
good. | only wish that the expenditure is efficient and the outcome is as
good as the expenditure. That is a different matter. But, what about the
other three engines of growth? We know the private investment is sluggish.
Just see the two graphs in the Indian Express today. The private investment
is sluggish. They are, certainly, not summoning their animal spirits -- | do
not know why it is called animal spirits; these should be human spirits. But,
somehow, we have got used to calling it animal spirits -- of investors.
Whatever spirits, as long as it is not alocohlic spirits, why are they not

summoning their spirits to invest? We know it is down. Private consumption
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is down. You cannot deny that. High-end items are being sold. Mercedez Benz
cars, BMW cars, etc. are being sold. But what about the consumption by the
poor and the middle class? If consumption is good, why should one-third of our
children be stunted? Why should over half of our women be anaemic? These
are all accepted statistics in Government publications. The Government’s
National Family Health Survey says these numbers. So, consumption is low.
Except the high-end items of the very, very rich, consumption is low and the
fourth engine, exports, these are low. The trade deficit is increasing. Our trade
deficit with China alone is $ 73 bilion. $ 73 billion with one country! The
numbers are there in today’s ‘Indian Express’. The graphs of exports and imports
and the gap known as trade deficit is higher. So, three of your four engines are
not growing. Why? There must be an explanation; there must be an answer.
Has the Government taken into account that many of the world’s leading
economies are headed towards a recession today. Britain is in recession;
Germany is in recession; the US is in a technical recession, except that their
employment growth is robust; France and ltaly may escape recession; Japan
is, as you know, quite happy with a modest growth; China is growing at only 3.3
per cent this year. Therefore, many of the countries are heading towards a
recession. Leading economies are heading towards a recession.

( MR. CHAIRMAN in the Chair)
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Welcome, Mr. Chairman. If many of the countries are leading towards a
recession, my question is simple, without blaming anyone: Does the Government
take into account, reckon the fact that the world’s leading countries are heading
towards arecession? |If they are leading towards a recession, and if three of your
engines are sputtering, how do you propose to deal with the situation? How do
you propose to stimulate growth? This is my fifth question. Sir, you have come
when | am completing my fifth question. But, there is still one left, and that is the
most important one, and | hope that...

MR. CHAIRMAN: | am so glad the most important is kept for the last.

SHRI P. CHIDAMBARAM: | said at the first that | will keep it in the hope that you
will come, at that time.

DR. M. THAMBIDURAI: Both are senior lawyers, Supreme Court lawyers.

MR. CHAIRMAN: Mr. Chidambaram is very senior. | claim to be senior to many,
but he is the one acknowledged more senior.

(Followed by PB/2H)

Pp. 88-99 will be issued as supplement.
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MR. CHAIRMAN: No; Shri Sushil Kumar Modi... (Interruptions)....

it et AR Mt ([IBR) : FHmft qgiey, § Uiiuer f&d, 2022 TR e &
oy @rer gon g1 39 19 H 9ad SYIGT HIS8C 1 o, 9 BOIR dRIg v
BICATSSR AlTS! & foly HaTgs (B T &1 59 IoIe H ol (HeTdhR BicATssR
D1 AAS! AT 2 A, 14 TSR HRIS BYY BN AR, F& Dl I8 HIlH & [
JARRTEI TSR 4 3R SH-YshT & b BRI Sl BICATESIR BT $TYC & AR Sl
BICATESR 2, ISP i H AT iG §s ©, olfhd Y& HAT Sl I8 78l
=Ted ¥ b fHaTl Uk Big 9191 TS, SHTY goic H 3a-11 g1 U1 fhdT 73 2|
§ e ol gar Arg b gRAT BT ¥ 266.50 TUY UT IRT & AR SRR
ISR H IFDBT ST 2,450 I &, AT & Th 9 TR 2,183 TYU &I Alede!
HIaSS AR I8 T, dlfds 8RR <2 & fHaHl IR $ig 9157 7 751 SIvd Bfcassk
T THSTRYT 1,350 TUY & 3R B9 39 WX 2,501 WeHS! § 32 &1 B9 SIQUl & ufd
IR TR TS 8ok oYY Iiede! ¢ W2 &l IR, goic ¥ gd+T g1 UTdeTT B Bl
HRY JE! 8 b [HAMI UR 9IsT 9 Ugl ORI, AleTS! B Sl I 9T JANS

Eﬁ?ﬂs@' fepaT T %\r, that is for Pradhan Mantri Garib Kalyan Yojana. In this

Budget, we have provided Rs.60,000 crore for Pradhan Mantri Garib Kalyan
Yojana 3R A& Dl IE AT B fob ARBR Bl 3R I 80 BRI AN Dl 28 HEIM A
gl /AT Ui fobell 37IToT Judd | fadT ST R8T 81 Already, the Government has
spent Rs.3,90,000 crore only for providing 5 kg ration free to all the poor people.

(Contd. by 2M - GSP)
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GSP-PRB/3.00/2M

i eIl HAR IS (HATTC) : UMY B, AUATD DI Uh TSl 375
g 3R UE I SI I FHadl g b yar #3i1 TR BT JISHT & BRI BIdS
& SR S YRS giac] Y, IHDT WK 0.8 TRAS IR RSH &R H, I
RPN G H Ahd YT 2l IR TRIGT Bl ITST Fal fHerdr, al TR
qreac] ds IO SATGT ¢ STl 8H AN 1 $9 9 b 3 G4l 1L Bred
Dl SIS DR fSgT q4l 1 61 GhT1 § dI3NTd M o1 11 371
BIs A1 TWRIT 1! fHAT A1 ghT IR DR A of Fbell 81 I8 ST
ST 3R XTI 1| $HH By i T8l 2, Dl Higell T8 B Ahdl &l
ST Bl T2, eth YR I3 3H JIRAT DI B BT I8 YR g1 & 1 4

RIS, 70 AT SiI heh [T BTred o, d & [y S gdb &1 Ul ABIG Y,
Sl AT 9ISl BT I8 gRourmd sl g & Global Multidimensional Poverty
Index, United Nations Development Programme (UNDP) 3fR Oxford
University &1 T GXRIT &% §RT Uh ¥eo! Bl 7T 3R SSad-2022 HhTer 13T,

ST Global Multidimensional Poverty Index, 2022 & STH & ST SITAT § 31X

I RUIC & AR 2005-06 A 2020-21 TP §9 I b &R 41 BRI, 50
TG ST bl TR A 918X fhTell ST |ahT 21 TRIE) Bl S S¥ 2, incidence

of poverty has decreased from 55 per cent to 16 per cent. NEIRIS ‘ﬁﬁ?ﬂ,

STET 2005-06 H T ST & 3SR 64 BRI oI 7RI A, d 2015-16 H TSHY 37



102
Uncorrected/Not for publication-19.12.2022

BRI BT Y AR 37T 2019-21 § T TSI 22.18 TRIS &I MY &1 PifdS &
SR 31X §9 SR Sl 9K T {1y, I8 St &1 gRorH 2

JUTIT Heley, e sHhRgdar & & H g1 T &l WRd o
IQ-AY SR b §RT I8d s YA WR Difoge [Bar gl STal dve &1 <l
feficar Aled 8, 9 fa7 & HH-IsT € - Amazon, Google, Meta, Apple,
Microsoft, China @1 Alibaba, Tencent. T¥I fefoiea giwar, sdt & Sifie
R &l oY, Afes wRa &1 fSfiviea Alsa &1 ¥ - g1 ufedrs fefoiea

SRR Wl fhaT 81 8 GeM MY - TP 3R MR BTs, STHYA

ATSTT, 47 BRIS AN DT ST Wl Wl T, 120 BRIS W SATGT AN DI
YR WaTsS [HaAT ™1 AN & Ui ASd B &l gl & 3R
3HRGT H W SrINGe difthe ZIIHR 8, oifd YRd d SHICT & Aegd 4
M Th 26 TG BRIS BT SIHY TRl & Q@I H SRNGE {HIT ST 6T B

D] YR IE B3TT 2 b 5781 Ueh 31X 4 BRI, 70 TG T2 BISH Bl E
feh T T, IET 4 DBRIS, 11 ARG TAYTSHT b ST Totl haRrq o, Ih] I RE
fopam T Heh1 2

FHTal HBIGd, A 2021 Tb 59 SHICT & BRI BRIF 2 AR, 22
TOIR BRIS BT §9d AR B §s &1 31ST ddb AT ST AT fh Saration &
& | Sl 4feed & <2 &, Sl Saclts ghHEIN &, g8l @l $1de HRd g,
AT FESIIATRR AR BT I Bl BI-[a7 H 220 BRI IR b SIoTsl Y
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Y, $9h1 BI-f97 IR qRT Repls fhar 111 f$iee dicihde garge faar
AT 3T 3R] AR b H 41 [$o1ed Afcithde U1t HRAT 9g8d HicH
HH T, oifd1 BI-fa o1 S 89 AN A SHFTaloll STy dl, I9H o &
T ol I B AN bl R Fefied dicihde I 81 i1l g4 59
ERT IR BT HIoHE fhar| JUIss AR BT S 21 §Ad I Sfal 2016
H Qe ATl H JUIBIS &b AEH F bacl U oG SioaR~d g5 2 3R 6,592
DRI D TR b1 Ziotaer s Al | H Fa Bl o1 =g fb 93 Juisrs &
19 I Sl fSfoTed SioiaR 8, 98 U Jel H, haol 3acar 2022 H 730
RIS ST 88 IR 12 TG BRI BUY BT Uh Ae i+ H fSioied gistar
B3N & - UT UIRTTg Dl T &l

(2N/LP TR STIRY)

LP-SK/2N/3.05
i geftd IR A1 (HATT) : 59 JUIRATE DI ATebel T 81 IROTH & b
JUIRITS & HIETH 3 SIoTaR & Fad &

AT HBIGY, H Hgd 4 fefied Sl iR Sa1 argn o g4+ 5-
SUT Tl T 71 g 3 U 10-11 391 811, foTsiA fSfied et |
HI Bl IRA ITH I U S0 21 39 3MID! Yidhe H ST IGH B STH-d el
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g1 39 AEIgel IR S 10 IT 100 BYJ BT AIC 8, 98 [SiTee B H 3radh
HIATS Sl UR 31 TG &H AT - §-5U1 bl Hl =g B [T 8|

HEIGY, 3AA1 8l dal, 9% B & ST AcaHcd Bl Uh Tl
2, Sl I8 dedl g fb f$iee ufssta s9pTedr & wRa = 10 98t & Ry
BIRT v 2, = R # a1 81T @ & forg 50 ATl & 91 &,
Afeh=T B NI <1 99 10 Tall H BTRYS B ol 21 8 WIRd &l o &l

FHUNT HEIGA, H HIdTSel BI YR BB ATl fdh Sfg Rws A&l Sl
g HAT 99 2, I FHI BH Sl 92 IRACT AETS A B SKIAIA R B 2, d
SHIIC a1 &l o, ST 317191 2022 H, 97 YRAT AlATS e BiF HIC el 8
g, I HS S SIS & AIdsd B g, [oT% 89 31191 gRIATA $R T o

AT HBIG, 2014- 154 HIGTgel BIF BT IUIET 18,900 HIIS BYA

ATl It has increased 14 times, and now we are producing 2,75,000 crore

Jicgd & HAITgel BIF DI 89 IcIG HR I8 &l BH 75 TR RIS B0 &
HIETge BI b URTUIC Bl B 1 R X8 &1 9l 781ed, Sl UHel U=l
7, s ar § 99t S €, S U HUT A dICtars dT ar SoTaR 20
BOIR BRI BUY & 3MMSHI 3 W faFaR & 19 9Rd A gaquIc oy 2|
YR A Tl b ATgHIT TRAUIS fy U &1 GHURT A8iey, sl Ard,

N CoON

2021-22 ¥ ST&[ 11 BoIR BRIS P MBI TRIUIC fhT T o, T8] 59 ATl
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IE TRIUIC IGPhN 20 BOIR BRIS I SITG] BT 81 AT &1 H_IS, TSl Bl
Sl SIed UaqUIC &, 98 50 URUC $had YW & 3sh=d A a7l 2
ABICY, §fh?T &b &7 H ¥ YRT GRGR 1 SN B {HAT 8, I8 U=

21 35T YR P S UfeoTdh Haex g 8, IT9 I Heid 12 Yfeotd TdexX S

DT GHAThT, Hehs FATCY HeATHR 39 el 40 TR HRIS BUY b 3ffoTd g3l
21 BN YRA & Sl 7 I8 JATHT IR B &1 B {Ha1 g1 78I, TART
TG, 37id A RWBIFHT THE, i ATd 2018 H ST&f 11 TRWC T, I8 319
FChR 5.9 IMC U UgF 1T 2

JHTaf A, | 31 A & IR H garT aedl g 6 19 dRIs, 78
SIRI AR DI HST A & T8 13 ARG, 64 TR RIS BUY BT Al (&1 1T
g1 HBIqY, BT TAUIY foha=T1 872 TR IS il 7ulTd HRd A, d had 9
{5 39 I JaT & § RB &, 98 ART YUY 81 S § $9 UR |a &l
I TG b ST&1 dbl &b TIedl dllF Bl TN 5.9 IRUC 7, T8l a1 Al
&1 UAUIY $Had 3.38 TRRIC 21 SHHT AT & b 39 < BT TR Bl o &
1€ 99 BT &, ol B 59 9 DI JHR I 5 DT Bl

FHIRT HBIGY, Jfe QX Ay YRMET H <X d ST H 89N TSR
SIGiehT T T BT 87 Tl IR 7N 70 IRC 2| #iicid! | 3fqled &
SR g8l & I BT YT 9 BleHR YT U1l 59 d)g I 9 H
UTTHEITT G2 BT T BT 572 T8l fShiee H ST &I Wax] Ul &1 11 81 d
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69 fSwiee H Fel SN, SHGT $© Ul T8l &l AIGd, AR, oD
Ty & AT Ul I el ST o1 {6 T81 WR-HiUeT 3754 IRd | SI1aT
2, 39T $F I P 37 E9IR PIIS b I DI JSIAT o & foIy gex9el
At e & U ST U Vel 81 We1ed, JuTel o¥ | f4ash go1 Hac |
9 99, 99 RIS A8l § 3R Sferer TR # 68l R Yeb el
T3 RYART feTs uedl 2, Tl 98 THddT gall RIART IR 2, WIRd &b 3felral
3R Blg TR el B

FHRT HEIGY, BH DIfdS HEMRI BT d8R RId I b1l fhr
gl BN ReTd § 3 Sf$AT § Sl To1 SR 2, 98 BT 3R . &b, Bl
JT H 9gd HH Bl BRI §79AN hddl 5.88 URHC &, SIdh SFRIGT 3iR
.. BT FHAM NC 9 31X 10 URAC IP Ygd gl ol FHIINT Alad, BHRI
Sl {4 SR 2, 98 $9 AT 6.8 URUT I8 &l G B

(20/MKG T STIRY)

MKG-YSR/3.10/20

it efter AR A (HATTE) : S I F AR BRTIT S 8, I
HIH SYIG] Alf VT R DI I8 DI AHIGHT 51 51 81 T8l 9 foeT A
BH IR 150 ATl b IT91 [T T, I fdcH Dl yursdHy, U Blgdh R
31TST T bl Uiad A IS1 fiee’T g1 bl 21 3fSlal & 754 99 &
37X, Sfd §H 7591 9N {1 V8 & <l 3o R giaT &l aiedi qad g1
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3riegqel 9 bl 81 H e Dl Ig WY g1 A fob 8H 2022 H fhred
TSRS FDIAMI T, 2027 | ST DI YT BISHY 89 BI ATOIRS SDIAH]
I SIGH 3R 2029 H §H S dI 4 4o B¢ &¥ 3R q_1 g 4 o s
AT D IHIHT G SITYIT| 2029 P F_R IFRBT AR ATgT, I8! &I 42 B,
ST B9 3R 81, §H IS doie 3T B8R 3R 2048 H §9 a1 @l
HUTAT & o YRT & 318R 3HRBT Bl HI aRChH Bl DI &1 & - 39
1T D1 QR HHTIAT 81 3741 8 i1 1 Tl oToiee gepl=IH! &

H 39 AT ¥GT & X Ud 1A bl [S7eh HRAT A b Q97 37
IS, ST T AT ¢, offeh [Uwel o fadl A 2 & By Il H 3flcs
YT WHIF BT R BRI DI GV B T5 gl H BT SISHR MM B,
fRrewav® Wgd i 99 €, ST A4 8 Sff 9, I o7 3fics UM whiF &
T UR g UL Wh1H 59 < H 1| ST BIRA F1 AT, I AR ST Dl
Uh BIRH TR T BT BTH fhaT AT 3R 31q B T AXBN &8 ol & b 89
3iTcs YT WhIH H S| 9 T 5,76,000 BRIS U W SIR BH Hhad
o & ®Y § e 3R e B YA ST U &l Bl fRArad ueer &1 <

3T S NI B, SHDT UL H ol fbel=1 ST 7, 80 URUAC SII<ll &, IT)

IFBT S JTTAT VoI &, DT 80 TRAC el UM IR I 8l V&l 2l fagr
BT 60 TRUC &, ST BT 34 TRIAT & IR 3R AN 3R e B Siis forar
SR A1 ST & UTH Td B o [ol¢ $& Wl T81 g7 3Alorg § 1] A I8
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3ITUE BT Teb 3ITST BT dIsT WA BI Ut IR STl 95 ST YRTE BT
It is sinful, unprincipled and unethical to create liabilities for Government in
future. 31T dTell dIGT & feTU 89 ST BIe®R ST, I8 Halfy Iferd Tl g
3TTST 3MMUeh! Dl fadehd Tel B, olfdh 2034 H ST ADBR IMMTIHT, D!
SIIIERAT PIeT HY SN 3R R & 98 AR VA I g1, Rrat
Bleld #lciehT Sl 81 SITQA, $fel H e & HIegH d 3TU8 bl
31Tes UM ¥ & Hd I Ad SIS | I8 U 984 991 WA © 3R 95d 99
Hehe H 84 YR < Bl STl <1

FHMRT HBIGY, ST ART IRG AIGT BT 91 B o 6 Ra AT 41T
T, DY dAlchR MG AT H &= bl g1 Irg b TR Aiql & foeT 4
JHdT b 3R RITUY DI 311 AT g | foe 7 IH UAIged el
g a1 3Tel 28 &A1 & HiaR TG Al AR dlea™ 3 Fhd &

34T Tb A YT SNl {499 BT ATAR HRA 2, T8 SlolR H Hd o,
Afeh=T JATSTET & g1 I8 Ugell IR & b 31d gan & arax IRME1, AR
IR HAcidhT & T ST SRR Y TR &, I8 SIolR &b g9 Ul & 315X
¢S BFT UR¥ &1 T 8 3R e qrdl 3T YhTSe g7 oI o2 & o H

qTgeieydl ¢ 9 arl UhIST & gRT UR¥ b1 7T 2|
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JHUTIT HEIGY, 3T H ISRV UG H31 STl BT {UAT &, 37T YT
H#31 Sff Ired § b 5 feforam Sier &f saMHE!, fayaven g9 <91 &t
TEAI ATEd © 3R 5 o STelR 3HIAM! &1 Aded 81T § 1 8 413
ARG BRIg BUY Th &Il A4 FHRT SI1.S1.Y1. 258 TG DRI U © and we

want that India should become five trillion dollar economy.

(Contd. by AKG/2P)

AKG-VKK/2P/3.15

#i el HAR AT (HAFT) : 5 (fTaT STeR ShIHH! BT Aol & 413
ARG BHRIS BT 2026-27 T YR X BTad H 5 fofolae STelR s ddb
Ugd SITQIT| S7RT B A1 ISR T H3i1 Sif 7 el o & {5 2047 5
SIg WIRA ATSTG] BT Fidl gy FAQIT, T T 8H HIRG bl Ueb (b iRad a2 H
aRafId w31 # Fhet BRIl 377 Sl faaraeliar 9RA 8, 2047 & 98
fepe AR & wd H YRafTd 81 S $AfTY U H8led, 3rexoiiy
e HAT ST & Acd | arferave & &= § Sl & 8l I8 8§, STl gUIg &
WRGR H TDH  Uh g3 [ag™ o, AT 2, b I ST H g7l
BT T BTl AT, S9dh STHT H By Ubloc ShNIS Bl HIT BTl AT, ITH
ST ® T1 6T &A1 &1 T, -- {Fiell SaRH0 S I8f 931 § -- a8l 3

9T HAT Sl & g H BHH AR DI AT DI AH Aol ffeeRer H

e BT b1 fhar 2
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g5l weal & 1, § g fAfranT fergent o1 qwel rar g
()

SHRI DEREK O'BRIEN (West Bengal): Sir, the Member of the Opposition,
who opened the debate, spoke for 20 minutes. He was interrupted six
times. The Member of the Treasury Benches spoke for 18 minutes. Nobody
from the Opposition interrupted him. That was his time. He had to have his
say and there will be enough opportunities for them to reply. Sir, through
you, | would express this sentiment that | hope that | am extended the same
graciousness as we extended to the Member of the Treasury Benches and
all the speakers thereafter. ...(Interruptions)... This is what | mean. This
is precisely what | mean. ...(Interruptions)...
MR. CHAIRMAN: Please take your seat. Now, you go ahead.
SHRI DEREK O'BRIEN: Sir, we keep referring to this House -- and it is
okay because it is colloquial -- as the Upper House. Personally, | use a
different phrase. The Trinamool uses a different phrase and most people
prefer this phrase. We call it 'Council of States'.

Sir, it is the Appropriation Bills and the Demands for Grants. But, we
are not the debating society of the St. Stephen's College. This is a political

House. So, when we are looking at the Appropriation Bills and the Demands
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for Grants, of course, we will have a political debate. But, today, | don't
think anybody from the BJP is going to interrupt me. In the last 6-7 weeks,
while late nights were spent watching football World Cup, afternoons were
spent by me reading a 43-page document, a 43-page book, which they are
all familiar with. As they speak of 2029, | want to speak of 2024 but before
that of 2019. What is this document? Unfortunately, the rules of the House
do not permit me to bring the document here but it is here in case you need
it for ready reference. | have taken some quotes from the document. And
that document is the manifesto of the Bharatiya Janata Party 2019. That's
only where | will be -- nowhere beyond that -- and the Bills and the
Demands for Grants. | have 12-13 quick references, no rhetoric, only on the
facts. So, the first one is, "'We will continue to pursue federal governance
by ensuring greater involvement of the States in all aspects of policy
making”. It is promise No.10 on page 25 of BJP manifesto. It is about
federal governance. | have two numbers for the Finance Minister and | am
sure she will respond to all these tomorrow. The first one is, when the BJP
came to power in 2014, States were spending 46 per cent more than the
Union Government. My charge is, in 2021-22, the States are not spending

46 per cent more than the Union Government; they are spending 150 per
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cent more than the Union Government. Secondly, 29 of the 98 Bills passed
before 2021 were anti-federal in nature. If you look at the Bills, 29 of them
went against federalism.
Sir, | am still on the point of federalism, as mentioned in that
manifesto. | will make four quick points. My charge is that there is an

economic blockade of the States.

(Contd. by BHS/2Q)

BHS-SCH/2Q/3.20

SHRI DEREK O' BRIEN (Contd.): This is one. Sir, you said something very
interesting, 'If you say something, you should back it up with documents."
Yes! So, as per Rule 266, under directions of the Chairman earlier, Nos. 37
and 39, | have placed this on the table with the necessary permission. What
are these four documents | am placing today? States were burdened
because the Centre cancelled schemes about seven years ago. That
document is here. One of those schemes was the Backward Region Grant
Fund. That simply means, it was so important for the States, the States had
to continue the scheme but the funding stopped. My second point is this.
They have reduced the share of the Centre on many schemes. Simply put, if

the scheme was, say, 65 per cent from the Centre, 35 per cent from the
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State, the States' were taken up to 50 per cent, the Centre's was brought
down to 50 per cent. There are all these examples in this document. One is
the Sarva Shiksha Abhiyan. That is an example. The third one was the
Central sector scheme. Best example is MGNREGA. It is another point that
the current Prime Minister did not like MGNREGA in 2014. We are happy
that he has a different point of view, we welcome that. The fourth point on
the economic blockade and, to this, with your permission, | would like to
thank a colleague who is now in Kolkata, Dr. Amit Mitra, who is very well-
known. This is on the Fiscal Responsibility and Budget Management,
(F.R.B.M.). The Finance Minister is here and | am sure that she will address
this tomorrow. You gave the States. You took it up from 3.5 per cent -- this
is borrowing as related to G.D.P. -- up to 4 per cent. Now, this year, you
brought the State borrowing down to 3.5 per cent. My two limited points
are, when you took it up to 4 per cent, you laid some conditions on the
States. For example, you said that the State has to privatise electricity. No;
that is anti-federal. You make some other points about urban bodies. So,
the point here is, please bring it back, take it to 4 per cent and it has to be

unconditional. That is a request from the House of the States.



14
Uncorrected/Not for publication-19.12.2022

Sir, | am going back to this book, the 43-page book. | read now from
page 25. So far we are going well, no interruptions.
MR. CHAIRMAN: No interruptions.
SHRI DEREK O' BRIEN: Sir, it's good.
MR. CHAIRMAN: No interruptions from both sides.
SHRI DEREK O' BRIEN: | quote: "We have set an example of inclusive
federal governance through steps such as establishment of the G.S.T.
Council.." etc. There are many points to make on the G.S.T. Council, |
would like to make just one. It is page 25. My point is, cess, as it is said in
undergraduate economics, goes directly to the Centre and no sharing with
the States. Right! This is an interesting figure. In 2011, of the total
percentage of Gross Tax Revenue, 10 per cent was cess. Guess the
number now, cess going only to the Centre. 26.7 per cent is cess, how the
States are being deprived! From 10 per cent, it is up to 26.7 per cent. A
quick point from the Manifesto again. Which Manifesto, B.J.P. Manifesto
2019. "We will also ensure implementation of the 14" Finance Commission's
recommendations.” 14" Finance Commission! The purpose was good but
did it get served? This is page 25 of the good governance Manifesto.

Divisible pool of taxes, devised by the 14" Finance Commission and the 15™
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Finance Commission, was 42 per cent and 41 per cent, give or take a
percentage here and there. The State's share in Central taxes is estimated
to be just 30 per cent of the Gross Tax Revenue of the Central Government.
This is worth pondering over and asking for an answer. Let me move on. All
on the Appropriation Bill, all on the numbers, all related to promises made in
a Manifesto in 2019 and all these diversions before 2024. Now, the new goal
post, | heard, is 2029. Even Mbappe would have retired by then but does
not matter.

(Contd. by RL/2R)

RL-BKS/3.25/2R

SHRI DEREK O' BRIEN (Contd.): Sir, please listen because tomorrow |
hope that all these arguments will be demolished and all these numbers will
be thrown out. Page No. 10, Introduction to the BJP Manifesto, "Under the
leadership of Prime Minister Modi, every effort has been made .... in the
management of national assets." The key word being "The management of
national assets.” In the last five years, Rs. 10 lakh crores have been written
off by this Government as bad debts by banks. | was trying to find the way-
- | was very bad in Maths in school -- as to what is Rs. 10 lakh crores. | think

that | have found the way to express what is Rs. 10 lakh crores. Take the
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entire Budget of Chhattisgarh, of Telangana, of Rajasthan and of my
beloved State of West Bengal.

MR. CHAIRMAN: Our beloved State.

SHRI DEREK O' BRIEN: Sir, now that we have publically expressed our
mutual love for each other, so, | will continue with this. So, West Bengal,
Chhattisgarh, Telangana and Rajasthan, the combined Budget for these
States-- what !-- way less than Rs. 10 lakh crores. Now, of this, only 13 per
cent of the Rs. 10 lakh crores has been recovered, that is, Rs. 1.3 lakh
crores. Now, let us come back to, and | am feeling shy to show it to you but
if you give me the permission, at least, we can have a peep. Okay. But, this
one, | should lay it on the Table because this has got the list of the schemes
and | lay it on the Table because | have also given it in writing. So, it is not
literally laid on the Table. Now, Sir, Page No. 20, Infrastructure, the
headline, large number of jobs and livelihood opportunities. The
unemployment rate in the last three months has been eight per cent. The
reverse argument is, when we made these promises, we didn't know that
Covid was coming. MGNREGA, 15 crore citizens with jobs, the Union owes
the States' money. This is one of those schemes. | am not quibbling about

how much is owed and how much is not owed. Let those numbers come
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tomorrow and the Finance Minister can share those numbers. From there,
let us move on to the youth. It was mentioned in the Manifesto and | quote,
"India is a youthful country. A country with such a major percentage of
youth, it has the capability to change not only its own, but the fate of the
entire world." It sounds fantastic. What is the reality ? This is from Page No.
28. There is a photograph and the quote of the hon. Prime Minister and
today's numbers are on the youth, on the urban unemployment in the age
group of 20-24. | want the young people of India listening to these debates
in Parliament to say when you say that the Opposition is diverting. Noj; the
Opposition wants to talk to the young people of India; the Opposition wants
to talk to the women of India and the Opposition wants to talk to the old
people of India, the unemployed. But, the Opposition is trying and trying
and trying and the owners of the television channels also need to amplify the
voice of the Opposition, not the journalists. The unemployment number in
the age group of 20 to 24 is 42 per cent. Sir, they don't want slogans, they
want jobs.

SHRI G.V.L. NARASIMHA RAO: Sir, the Member should.....

...(Interruptions)...
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SHRI DEREK O' BRIEN: Sir, | seek your protection. ...(Interruptions )... Sir,
| seek vyour protection. ...(Interruptions)... | am not vyielding.

...(/nterrupt/bns)... Sir, | seek your protection. Sir, | seek your protection.

(CONTD. BY DC/2S)

DC-PSV/3.30/2S

SHRI DEREK O' BRIEN (Contd.): Sir, this is what | said. First person spoke
for 20 minutes, six interactions! | have, at least, gone to 13 minutes.
...(Interruptions)... Listen. Listening is an art. ...(Interruptions)...

MR. CHAIRMAN: Hon. Member, if any statement is made and the statement
is found to be incorrect on fact, you need to be aware of it, it carries serious
consequences.

SHRI G.V.L. NARASIMHA RAO: But, Sir....

MR. CHAIRMAN: You can take recourse to rules. ...(Interruptions ...

SHRI DEREK O' BRIEN: Now | will reveal the source of my data; | must. |
had another job, 20 years ago, before | came to Parliament. So, | not only
have one source, there have been three sources, in the good old quiz days.
So the source of my data is the October 15" Report. Let them read it in their
spare time. The October 15" Report, 2022, of CMIE, that is the source.

Now, let me come back to the manifesto. | am a bit disheartened today. |
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am talking about the BJP manifesto, and the BJP Member wants to disturb
me. What else can | do! Sir, my next one, page 31, "Women-led
development promise #3; we are committed to making women equal
partners and equal beneficiaries of the progress and prosperity of the
nation." According to the Centre for Monitoring Indian Economy, two crore
women quit the workforce between 2017 to 2022. Answer these questions.
Answer these questions in Parliament. Don't tell me what | can eat on Good
Governance Day. It does not matter what | eat. Don't tell me where to pray
and who to pray. Answer these questions. Now, Sir, since the Member had
a point of order, please do give him a chance later. May | earnestly request
you to see CMIE data? Now you are talking about women. Two crore
women quit the workforce. Female labour force participation in India--these
are not new numbers--is 33 per cent, and let us see, it does not even talk
about the Women's Reservation Bill. It was mentioned in your manifesto.
Now you will say that | am going away from the Appropriation Bill. Yes, | am
going away! "BJP is committed to 33 per cent reservation in Parliament and
State Assemblies through a Constitution Amendment." You don't need the
Women's Reservation Bill. You don't need it, if you have a Chief Minister like

Mamata Banerjee sitting there. Thirty-six per cent of our MPs are women
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here. It is not giving 36 per cent tickets | No! You can give for women 36 per
cent tickets and they may all lose. | am talking about 36 per cent women in
Parliament, not only Parliament, but down to the Panchayat level, to the
bodies; there is 50 per cent women reservation. ...(Interruptions)... Sir, it is
a very touchy point and | will tell you, even till the time Mbappe has children,
they will still not bring the Women's Reservation Bill or be a part of it. So
leave that aside.

Now let us come to the last few points. Number eight, "We will
ensure that India remains the world's fastest growing economy. We will
ensure that." Now, page no. 9. You spoke about five trillion dollar economy
in page 9 of your manifesto. The World Bank is telling you that the GDP is
6.9 per cent. If you want to grow like this, when will you reach the target
with your current inflation numbers? You can compare to America and feel
very good about it, no problem! Now, come to the next one. Page 4 of the
manifesto says, ' The idea of fulfilling the basic necessities of every ordinary
citizen is intrinsic to our party's ideology." You said this. | want to share
these numbers with you; wholesale milk prices, up 10 per cent; maize, up 27
per cent; wheat, up 31 per cent. "We are committed to ensure that the

unique linguistic, cultural and social identity of the North-East States is
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adequately protected and we will continue to focus on the development,
infrastructure and connectivity of the North-East.”" What have you done in
the North-East? You have not even started. Why don't you start by
bringing Garo and Khasi into the Eight Schedule of the Constitution?
Yesterday, an announcement was made, 'Rs.7,000 crores going to the

North East'.

(Contd. by DPS/2T)

DPS-VNK/2T/3.35

SHRI DEREK O' BRIEN (Contd.). Sir, what is the reality? Only 8 of the 36
projects in the North-East had been sanctioned till 2021. What is
happening? Empty words! Sir, last three points. | would like to quote. "In
order to curb corruption, the Modi Government has taken many effective
steps.” Who said this? The BJP Manifesto, page 24. What is happening
now ? Four hundred per cent increase in ED cases against politicians; 95 per
cent of which are against Opposition leaders. Buy a washing machine, you
are done! Sir, | have a colleague of mine who is a firebrand trade union
leader, Ms. Dola Sen, and she needs to speak on this also; | will keep
another four or five minutes. So, this is the situation. On this, over 95 per

cent of the 200 politicians that the CBI have booked, arrested, raided or
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questioned were from the Opposition. Sir, not everybody from the
Opposition, with this dhamki and hamki, will jump over. Some of us are
here; we are ready to fight the good fight. What is this fight? Nothing. |
know of a woman who went on a 26 days hunger strike to fight for the
farmers of the country. What are these couples of EDs and some CBI men!
We have all respect for these institutions. Sir, we have to revive these
institutions. | am glad that we are debating in Parliament today. | am really
happy. Fourteen days were wasted in the last Session. | am glad you are
here. Why?We don’t want to discuss price rise! We don’t want to discuss !
China, this is sensitive. What! This is meant to be sensitive. Otherwise, |
can discuss;, let's have a three hour discussion on what Messi should do
with his children when they grow up! That’s not sensitive. Sir, now, my last
point. We have focussed, | am quoting BJP: "We have focussed on the
development of economic and social infrastructure in the Tribal areas,
affected by Left Wing Extremism and we will continue to make efforts in this
direction." This is what you have said in your Manifesto. Don't they
remember, Sirl The NIA charged an 85 year old man, and recent forensic
analysis shows that the evidence was planted on a priest. It doesn’t matter

that the priest was a Hindu priest or a Christian priest or a Muslim priest or a
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Sikh priest. It doesn’t matter. It was an 84 year old man who wasn’t given a
straw. There are people like us; there are people like big stars outside this
House, Mr. Bachchan or Mr. Shah Rukh Khan, who speak about personal
liberty.
MR. CHAIRMAN: Only four minutes remaining for Ms. Dola Sen to speak !
SHRI DEREK O' BRIEN: Yes, Sir. Only Members of Parliament, only
celebrated actors; all very good. But, the real voice for personal liberty, the
real voice to ask these difficult questions to the BJP is not from any of us,
Sir. It is from the young people of India. Thank you very much.

(Ends)
MR. CHAIRMAN: Hon. Members, | recollect an incident that happened
three decades ago when | was a Member of the Assembly. Interruption is a
great nectar. When you interrupt someone, the speech keeps going on. He
was a very senior politician, who became the Chief Minister. So, once |
decided with the consensus of all the Opposition Members, we shall not
interrupt him today. He was concerned and asked, 'Who had conspired not
to interrupt me.' So, you tried your best to get some interruption. It didn’t
come forth. Now, Dr. Kanimozhi NVN Somu.

(Followed by KGG/2U)
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KGG-RK/2U/3.40

DR. KANIMOZHI NVN SOMU (Tamil Nadu) : Mr. Chairman, Sir, | thank you
for giving me the opportunity to speak on the discussion on Appropriation
Bills (No. 4 & 5), 2022. The Government seeks a nod for the payment and
appropriation of amounts from the Consolidated Fund of India for the current
fiscal.

Sir, firstly, | would like to make a mention on the farmers. The Union
Government has promised the farmers of this nation that they will double the
income of the farmers in the country. Eight years have gone, and the
farmers’ income has not doubled. Sadly, the farmers’ suicides have
doubled. A complete analysis on farming techniques and the total
expenditure incurred directly and indirectly by the farmers for their
agriculture production should be calculated accurately and based on this
data, MSP for all agricultural produce be fixed and paid to farmers.

Farmer families owning cultivable landholdings are eligible for receiving
income support under the PM-KISAN scheme. The beneficiaries are
identified based on their land records. The scheme does not cover landless
agricultural labourers who form 55 per cent of the agricultural workers in the

country.
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The tenant farmers, who are a significant part of the landless farmers
in many States, do not receive the income support benefits. The
Government should provide all necessary support and encourage States to
create a digitalized mapping of farm lands incorporating every finer detail on
the land utility, cent by cent, in a time-bound manner. Credit eligibility
certificates, which would act as tenancy or lease certificates, should be
issued to tenant farmers. These certificates would enable landless tenant
cultivators to obtain agricultural credit.

Sir, since we are talking about the farmers, | would also like to mention
the following. The linking of rivers, particularly the linking of peninsular rivers,
is the need of the hour. But, it remains unfulfilled for several years, | urge
upon the Government to take concrete steps to execute the linking of the
peninsular rivers a reality. Tamil Nadu, being a lower riparian State, is
struggling to get its rightful share of Cauvery water from Karnataka. It is
unfortunate that the Karnataka State Government gives scant respect to the
legally constituted Cauvery Water Management Authority and violates the
award of the supreme authority.

Sir, | urge the Union Government to intervene immediately and warn

the Karnataka Government for their unconstitutional, illegal efforts to
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construct a dam at Mekedatu, along the river Cauvery. It is the constitutional
duty of the Union Government to intervene and solve the issue between the
two neighbouring States.

Sir, then on the road and infrastructure, enhancing the road networks
and connectivity is very important to have a flourishing economy. The hon.
Finance Minister had announced the PM Gati Shakti Master Plan for
infrastructure development and a master plan for expressways to boost
economic growth for the next financial year.

Our hon. Chief Minister of Tamil Nadu, Thalapathy Thiru M.K. Stalin,
has requested the Union Government for considering eight State roads; in-
principle approval has been granted by the Ministry of Road Transport &
Highways. | urge the Union Government for early approval of the same.

Sir, on tolls and road accidents, there is an increase in toll gates which
will increase the transportation costs, which will again affect the common
man, causing hardship for local residents. NHAI has already hiked toll gate
fee from 4 per cent to 21 per cent, which led to rise in prices of essential
commodities. Besides essential commodities, toll fees also affect

transportation of raw materials and finished goods across the States.
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Sir, India tops the world with 11 per cent of global deaths in road
accidents with about 4.5 lakh road crashes per annum, in which 1.5 lakh
people die, which accounts for 11 per cent of all road crash deaths,
witnessing 53 road crashes every hour, kiling one person every four
minutes. The Government should focus on this area of road safety and road
maintenance.

Sir, the Tamil Nadu Government has initiated a wonderful scheme to
save the life of accident victims. Anyone who met with road accident
anywhere in Tamil Nadu would be admitted and given treatment immediately
in the nearest hospital without any fear of who will pay the bill. The
Government of Tamil Nadu is allocating maximum of one lakh rupees to
provide treatment for first two days of the accident victims. The accident
victims are admitted in hospitals well within the golden hour. Through this
initiative, thousands of accident victims were saved in Tamil Nadu. This
scheme can be emulated throughout the country to reduce the fatalities on
the Indian roads.

Sir, about tourism, | would say that Tamil Nadu is the most sought
tourist destinations in India due to the rich cultural heritage, an inherited

wealth of Tamil Nadu. Unfortunately, in India, though there is potential for
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improving the tourism industry, the effort from the Union Government is very
much wanting. We lag way behind in this regard. Tourism should be given
an unprecedented importance by the Government of India to showcase the
geographical diversity, the rich cultural heritage and the historical legacy of
India to the world.

(Contd. by SSS/2W)

SSS-/2W/3.45

DR. KANIMOZHI NVN SOMU (Contd.): Tamil Nadu is a paradise of
gigantic ancient structural temples for the connoisseurs of ancient art,
architecture and heritage. Just imagine and calculate the cost incurred for
the construction of the architectural marvels - The big temple Thanjavur,
Gangaikonda Cholapuram, sprawling multi towered temples at
Tiruvannamalai, Kanchipuram, Srirangam, Madurai and Rameshwaram or
the Gigantic Vellore Fort or aesthetic Gingee Fort. Just think of the labour of
love which has occurred on those temples ! How precious those everlasting
temples and historic monuments are! It may not be possible to construct
one such temple in this modern era. We have hundreds of them spread over
the entire Tamil Nadu and beyond. Owing to the diverse culture and

heritage of each State, | recommend that the future tourism policy be state-
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specific. Apart from Chennai, several important tourist destinations of Tamil
Nadu are a matter of great pride and been on the priority list of foreign
tourists. Therefore, Tamil Nadu should have more direct international flights,
especially to and from European countries and better connectivity to other
cities in Tamil Nadu.

Sir, the Textile sector and garment export sector is undergoing a
severe crisis as a result of multiple factors including the economic impact of
Covid-19, the Russia-Ukraine War and the anticipated economic slowdown
in the West. The month-on-month growth rate in readymade garment
exports is now showing a sharp decline. The exporting units and their
supplier MSMEs are staring at a severe financial crisis in the ensuing months
due to low demand. Lakhs of jobs, particularly for rural women who form a
significant chunk of the workforce are in danger. Hon. Chief Minister of Tamil
Nadu, Shri M. K. Stalin had written a letter to the hon. Prime Minister, Shri
Narendra Modi requesting to announce a Special Emergency Credit Line
Guarantee Scheme for the MSME sectors. Also, he suggested that twenty
per cent additional collateral-free credit should be provided under the new
scheme. Considering the above circumstances, the MSMEs must be given

special credit facilities to survive this crisis. | urge upon the Government to
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announce a special Emergency Credit Line Guarantee Scheme (ECLGS) for
the MSMEs in the textile sector and garment sector immediately. 'Make in
India - Make for world' is the mantra hon. Prime Minister, Narendra Modi
gave in his 2020 Independence Day Speech. For this vision to be
successful, over 6.3 crore micro, small and medium enterprises must be
taken on board. Encouraging an innovation-led ecosystem that incentivizes
technological interventions over the medium term could make small
businesses make more for India and the world. The rapid increase in input
costs has impacted MSME production amid volatile supply issues. While
reducing import duties on raw materials like steel could provide immediate
support, indexing raw material prices in longer-term Government
procurement contracts could provide the necessary cushion against inflation
and uncertainty in supply chains. To ease credit and liquidity concerns, the
Emergency Credit Line Guarantee Scheme should be expanded further to
ensure outreach among smaller enterprises within MSMEs. | would like to
draw the immediate attention of this august House regarding the serious
disruptions faced by the textile industry in Tamil Nadu due to escalating of
price rise of cotton and yarn. The Union Government took note of the

situation and our request and notified the withdrawal of import duty levied on
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cotton. Despite this, the situation has not improved and prices of cotton
and yarn continue to rise. This precarious situation has widespread
ramifications for the textile industry in Tamil Nadu. The situation also had an
adverse impact on handloom weavers in the cooperative sector as they are
not able to procure yarn and supply the same to their members for the
weaving of cloth. The growing discontent in the industry and among the
weavers is alarming. The Union Government should initiate appropriate
steps to rein in the cotton price rise and consequent disruptions in the textile
value chain to save textile units in Tamil Nadu. The Union Government's
approach towards implementation of projects is lackadaisical and wanting.
People of Tamil Nadu have apprehension that Tamil Nadu is getting step
motherly treatment when it comes to a railway project or national highway
project or any other project announced by the Union Government. The
setting up of AlIMS at Madurai was announced in Budget 2015.

(Cond. By NBR/2X)

NBR-MZ/2X/3.50

DR. KANIMOZHI NVN SOMU (Contd.): Hon. Prime Minister, Shri Narendra
Modi, had laid the foundation-stone just before the last Lok Sbha elections.

Literally, there is no physical progress in the construction of AIIMS in
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Madurai. Now, the Revised Estimates have been sent to the Department of
Expenditure for approval. When the hon. Prime Minister laid the foundation-
stone in 2019, the project cost was estimated to be Rs. 1,264 crores, which
had reportedly climbed to Rs. 2,000 crores as of December, 2020. In
March, 2021, the Japan International Cooperation Agency extended
assistance to the tune of Rs. 1,627 crores. The Union Health Minister noted
in the Lok Sabha, in February, 2022, that pre-investment work has been
substantially completed and the loan agreement signed between the
Governments of India and Japan. The process to engage a project
management consultant is underway. We have no other choice but to urge
the Union Government to expedite construction of AlIMS at Madurai so as to
enable our hon. Prime Minister to inaugurate AIIMS just before the Lok
Sabha elections of 2024.

Sir, | now come to allotment of funds to States. Sir, the Fifteenth
Finance Commission guidelines with regard to devolution of funds to the
States/UTs consider that the devolution will be as per the 2011 Census. Sir,
Tamil Nadu is the only State which sincerely and successfully implemented
the family planning programme proposed by the Union Government. The

South Indian States, particularly Tamil Nadu, has controlled its population
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growth to just 6 per cent. But, family planning programme was not
implemented by the North Indian States with sincerity and due respect and,
as a result, there is an increase in population of States like Uttar Pradesh
and Bihar.

As population of a State is taken as a major criterion for devolution of
funds, Tamil Nadu is badly affected. The Union Government should come
forward to allocate more funds to Tamil Nadu as the State is contributing
much to the Union’s share of money by way of tax and other collection. In
the same way, | would like to mention here that the number of Lok Sabha
constituencies in 2026 would be fixed as per the Delimitation Committee
proposals. This would very seriously affect the prospects of South Indian
States, especially Tamil Nadu. It is absolutely ridiculous and very unfair for
States, which have implemented successfully the family planning
programme, are penalized and States which are reckless are to be
incentivized |

Sir, in this age, people had to toil for their life time to have a house on
their own. Even now, 60 per cent of people living in metro cities and Tier-2
cities do not own a house! Better home loan benefits can alone boost the

post-pandemic economy. With the real estate sector in India expected to
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reach US $ 1 trillion in market size in next five or six years, the Union
Government should provide incentives to citizens to make investments in
real estate.

Sir, people of all strata like to have a house of their own, especially the
people in unorganized sectors, like the tax and auto drivers, daily wage
workers, require generous support to own a house. PMAY and other such
schemes to provide houses require allocation of more funds and equitable
distribution.

Sir, price rise, inflation, poverty, unemployment and crime against
women are on the rise since 2014. Due to inappropriate economic policies
and financial mismanagement, economy has gone tailspin. Recession has
taken place in our country. Trade deficit is on the rise and the Indian Rupee
is plummeting against the US dollar. Unfortunately, all the Ministers of the
Union Government are always busy in election campaigns.

Before | conclude, | would like to reiterate that the Budget is not
merely an account of the Government’s budgeted expenses and receipts. It

also sets the stage for the country’s growth and reform trajectory. | hope
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the Government will fulfill the aspirations of the poor, downtrodden and
middle class people. Thank you.
(Ends)
SHRI RAGHAV CHADHA (Punjab): Sir, on behalf of the Aam Aadmi Party, |

rise to speak on the Appropriation Bills moved by the hon. Finance Minister.

R, AR HINT H g ol [T au D1 BT H ARBR bl =1 =1
3t foharm 7T T, 98 |RT U1 W By & d1e 377 AR UET /T
& oIy TRDHR 59 Fad & WA AT 21 AR, BIel Ig Giagr 99 & M
3freHl & g Al I, ST 7S i 25 ARG B YT IE31 Tlell aE@hR uid
& HAgY DY Ueh ARIG 37 BT SR Bl o

R, el [SHIS B Ured &1 diell § W U a2y S0l &...

(2Y/DN TR STRY)

DN-USY/2Y/3.55

oY YTE9 T (BT : Rilfh ARBR BT IR T BT SToxd gsl, df
Ugel 9ol 9 B o foxiig 99 &) 35aia # IR ! 37 =1fy ot &iR
WRBR 7 U G goic Bl IeRURTHS B Uvic fhar, dife faxig
HTC BT HIGHTHRUT B [S@TIT SY| R IE 81 &, ol TN AT a2
BN fob TRPR F qR TXIb A 37T gofc AgH—oT o f&anl s e 4 9
IS BIg Yo [RATT I~ BN, IAT H WRBR Bl YSTTel U Bl Soxd IS
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B 8l IR, 31faR<h 09 & foTT WRR 39 AS= & WA TS 21 Bls 91d e, S9
R Tl B, Wfdh &1 SR fqwdl o) ==l gk =gyl ugel favy I8 © fd 5
Fe  faxTTg qy Bl YB3ATT H 40 TR BRIS BUY B HRI-HIHH Folc AXBR Dl
e fopam o1, Fodl <1 oY, 99 40 g PRIS BUY DI W HRb AXBR | &1
1T, AP R S & MMIS SFShed Hdhe BT A T911 2 &1 IR, 37T
G- HEIH 918 I8T 4 100 HieR R A -sdld | 377 qre] fo<iy ay &7 goic a9
T2l H 37Tt ATE {6 I8 989 AT dTel go1e Bl 4 +i1d |

HqgIed, H ¥e &1 791 oW g1 H b FITd AR <7 =r8dr § b 89 IR

SART T Y g9l IR Fdl B &, [T F9Y IoTe URd (a1 ST g1 84 e
H Q1 IR goic WR g1 B! AM2¢l b IR 9 gofe TR 8 3iR fdex Jer |
I -3116 {1 dia- & d1g fb I9 goic d S Bl T BTl g1 MR T e,
feperi IRl frefl, SRISHIRT &1 g% &1 2 3IR b+l HEs &1 AR, AT
IRBN 3 RI, 25 89X, 757 RIS T 59 I & WidR TS 21 39 U Bl
HPRT B  Ygel H A1 o<t H2ll Sil &7 3iR HS BT &1 3713 o1 1R,
ST 3ITST 9IRS < B srferawe] Yifsd &, Id! dRw [l 1 =gl gl ugall
THRT SRISFIRT 21 39 ARGR - IA1E1 9 Ygel aral {1 1, AR STa1 91e] =
areT fovan o1 fob 89 8 a9 Q1 BRI DRI <3| AR df 781 315, <AfdhT 34
ferfr a9 4 dioidt 1 ARBR T IRISHIRT G% Bl 45 Frall H Ffed B T, 45-
SR Bl WX IJATEATIHE Y€ X QAT R, 2014 | S §9dh] IR g7 off,
..(FAHT)... 2014 H Sd D] ARBR g1 AV, T I DI SRISEIRT & 4.9 TWRHS
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oft, SITST 373 AT d1] 2022 H SRISHIRT &X 4.9 H IgPhY 8 URMC R 3N IS &1 Tg
JAMHIETS HFCR DI RISHIRT B, FAANIAISTS HaeR & SId dAldSl, THTHTHS &
fhra™ PRE™ ¥ 81 7Y, 376 =R 9% MY, 391 ff9E d SReR & 99 78 g
3 B B GHY U Sl G H a7 W31 Sl 7 STa7g od §U <% DI g b
YR WRBR &b U ol 22 RIS ATda TH Albe] AT &b ol 3MY| 3MIh! I8

SR AT BT [ I 22 HRIS JATAGH UH] H H TRDR 7 AT AT AT AR
HI AiHdt 1 TR, B AN B Al HRG HEd & [ g9 Jarsi &1 <9 E, g
I SHUNhS fSfdse IR T4 B, B B, dfdhd YR & SAUNhS [Sfase
RISMRI & el IGdT ST 8T 8, AeDl W AlfSTl W IET & AR IR IR
SHUh G fefase & SHUIhd fEuiex § dedial Bdl ol I8! 8, I8 =TS 2
H 39! AT TG T I8 ARBR FTHH 0 &b Y131 Dl X TR dST DI B
fhT, SHDHI TRT IEIbR B TIT B-'8X R aRISHIR, TSI & 3MTS Dbl AT
WHRI' W, § A TSI TR, S R B iefgazen &l oFfl 8, Iqa!
3MIDT &I MBI BIAT AN AT TSI dHRT SR 2, AT ASTS |
Sl Bl HET ST & - 'THRIYA [IGATIT ATl | 98 HETS, Sl GRhR
BT Y =T ST U= 1Y <<l g1 39 fO<i av | ot wRa &1 7gTs 4
ATl H Faifere o, AST-FAR T3, ol S8l HRd B Al HeMTs 12 A 15 Ulcrerd
& 3TT-UTH gH e & 3R Gax1 AN B8 W TS U &b 37U gH V&1 8|

(2Z/PRB TR STRY)
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PK-PRB/22/4.00

it T FAZT GHHTI) : R, 3T 917 BT araT fhar o1, 31 df 981 7l
e HETTS ¢ gl dd! HEdTs 3R Tl HHTg b doid ISl 9 &b IAH
M) DI YR BTS Bl Tol, Ifcth IYR BTS b STovd Us Yl &l I, 319
$9 989 B! G X8 4R 92 &b BRI AN A § By1 Ae I8 WD
MY P! TR B I8! g1 TNIg P 98 81 8, S TS IR HTR] AD
9 |1 JET 8, Ifcth 89 99 TRI9 81 I8 81 TRI9 g9ielU 81 %8 © b g9l
3G 81 9 Y&l B, fhT FEMs gt o J&T Bl ... (;AHM).... I, §
JETERUT ol &1 Ueh I, Sl 20 BSTR ©YY HEIH P AT T 3R 18 TSR
SUY G BT AT, I8 A b 2 TR FaAT 2AT1 3MTST IADBT MHAGAT 20
ZoIN 21 8, oIfchT Wt 18 BoTR W 9@ 25 BSIN 81 AT &1 TTHI 20 TSN B
TS 3R 25 BSIR BT W9 &l 5 BSR B BT JHA, WIHATS, Bl
S BT Uh-USh ATGH! 1A V8T &l ...(FELTH)... § AT =8, 3 91
ST A gAYl AR, HETs B 3 SRIY 16 2014 H 99 I8 IRHR §+1 oY,
al Ueiel 55 B9 Ufd eiiey UR f9ddr 21, 31T Uerd 100 B9 Ufd ey iR
famar g1 Sioter 45 $UY U eilex f[SadT a1, 98 31T 90 39 Ui ofiex fd®
TBT 21 2014 H 9 396! ARBR 3775 fl, T ok 99 &7 Uah RAetex 400
SO T FHerdT o7 3iR 31T 98 I/ BT Riefe 1,100 U &1 &1 741 81 3
HHY U Sliex g8 36 DU B [HeTdl o1 3R 31T g8 60 BYY Ul eliex &l
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AT 21 TSI 40 $UY UR boft e sl o, 31T a8 Fiu-sil 80 9 IR
Fofl et 21 ... (aaEm ). ..
Ueb WG Wevd : 1S 91 ... (FIE)...

Al 51 gTa WY, IE R HAC 87 ...(FAYM).... S 941, What is

this kind of a comment?

ot %ot R : R, SMYaT M A8yl ... (QaeH). ..
# Gl AR @1 : W), I8 91 98! ©l YDl Y anzyl

...(ALH). ..

SHRI RAGHAV CHADHA: | am not yielding. X, 3 Q31 § o9 WIS & &M
I B9 Ui fhel & HUR BT Y IR 59 F&F H ST gall, Al A1 fa
T3 Sft 7 el foh H =TSt T8 Wikl 8, T g1 SHh 9Id H, TSl B Bl 4
O oIFI-oT A8l 5l R, I8 A7 fdeary g fb A=y fa =0 it aier,
A1, STel, G, G8l, TR (a9 Wil 811, $9 Hdd 91 ¢ Y| ST
T TMHR S8 S & ATAATRT S g9l Bl fawre & aier,
3Tel, I, T, Tl AP I 3o FHIZIIBICH &, A G I8 T 3R
RT BT B gHALN QR <A a¥ H 10 Ffrerd | o 17 Ufrerd & 4
S BT Bl AR, I8 WIRA DI ATelAIHaRT & BT &l H Ia= =1em b
9 ANHR 1 HRT Bl 3R 3R TR} Bl TN B BT BH a1 8l W
BT g [l 9l T2 & ATITD WY BT Udh 954 g9 SIShey Bl B
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fercfir 9 2020-21 § HRA BT UR BIUCST $76H 9,160 U I R 75 7, AT
X fad Bl AT BHTS 9,160 B9 TR 1 B fhar g, I g1
), WAl BUAT - I 39 IRGR o Hb g dda] a7 81 s g
IR, ST AR D1 fJFeaRT bl ol §S &, T8 & - TP JoR DI ST,
the hopes of economic recovery. 3 fa<IT 99 & U8l FTCY H YR Bl
31Mfereh faehT™T &X 13.5 URAT 2| THRT TSN 3T -317d, FoTA Bieadl Farex
P &, OTaH go-93 R A &, Nraw wad fY gedl 7, Scare Y 9edl
g, AT A gl 8§, 9 HIeY 7 MM e g% -1 & 13.5 IWRHE &
qHIc FTREY 6.3 TRRIC IR 37 718, T Meh &1 T3 3R 3779 fUsel A1l &
Achs Farey, gadl T8l | BRIIR &R, Tl quarter on quarter, 2021 H §&3
ST T T 8.4 TRUT Y 3R 39 IR 39 IR H, ST (4T FHIW 31T, 8
6.3 URYT 2, T 4R DI AT [qdHM SR gl S W8l gl 31 I g9 4
$HEl TS V&1 & [ g a7 /31 Sl f<fig a9 2023-24 BT g9l Yoic B,
9 WIRA B <1l RHTET BT 371 [ 3% 5 uRAT 9 91 =119 BI1, which
s unprecedented in recent times. I8 HIRT &I ShIHIHD U1 DI BTl Bl
Jg a9 I SN 1T T, 98 919 1, 59 99 dl A Ifed fah gv B
[SIRNRIC T

(3A/GS TR SR
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PB-GS/3A/4.05
it ITEd TZT GHATI) : AT 30Tl A1 Bl [dBE SR & by iyl
AREHR ATEd 2 T 29 8 ufirerd @ AT 3% | N 9¢1 dos 9% Hedl ©
o forefra Ty 2023-24 # &H A1 6 U W= U1 B3, TohRTa dHgar 2 o &d
6 TRISIT R U1 631, 3gdre! $edl & fb 89 5.7 WIS TR W B,
Goldman Sachs H&dT & fh &H 5.3 TRHT TR UT HA 31X 3MSTATH HEdl &
6 89 5.1 IRT R W BT I b WRA B FTIaRAT HUR S & IOl
RIEEIRE RS

TR, At 3R U <1 RN, S 4R DI AfFaRT Bl ol 8, I8
'S IS B AT ART WHR Bl SIGRI, AR ARGR R Igd 991 I¢]
B3N Bl WX, 1947 H WABR 2014 Th A1 {h 39 67 ATl H By UTicdl Bl
RGN IE1, B 1 B Ul -1 ATA (BTl 39 67 Arall § THM 1Al di

TREBRI 7 FITBR Hol BTl 55 TG DRI BUY DI 1T AT 3R did 3113 ATl

H, 2014 | 2022 TP 390Ul B ARBR o ol Bl 85 ARG RIS BUY B]
ferar, Tt fb Teb TR I 67 ATell DT 55 TG DRIS BYY BT DHoll 3R 9
IRPBR - 3hol IS ATell H 85 oTRG BRIS BYU Bl Holl of forar 21 § g9
TOHT Tl g 1 I O o &I gl Wt 781 gied, I Al o Bl Jae! § 41

(g S8l I, a1 Y ShT Boll SaT B T ST 38T 8, I8 U Hai
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ST &1 8, fhaad! Sig | ST <81 82 IRAdI] & A1 & d8d HH-9 7
3 8, T8 BIIsT Ugaman ST 38T &, I8 H Yol arsdl g

AR, STF 2014 H 9ISTUT DI ARBR W1, T TITHS ST ¢ SiTSIUl Xl
ATH 40 IIRI AT| 31TST TIHS ST ¢ SiTSIUl VAl §99 <2 H 90 fererd i
GBI ST U DI S B (RN IgHR 1 A1, 55 TR BRIS BUY &I 78 T,
R, 1 71, 55 BSIR BHRIS BUY Bl ol Dol 39 S A ol B
[HAT BT Habe 1 AR, H 9T A b 9-dg IEITURIA o, 39 Sl
P TS-I oI 39 I 7 A% BR fSU, b MRT <9 & fhami &1 S
BT T, S ST T, T8 el ATS ATl H 53 U 98T 21 WX, Ig HH T8l
B3N B, TS 53 URUC ShIol §aTT T, FoTHD Feld 31TST 59 99 Bl IR-THTHR ST
74 TSR BYY 2 I e 74 TSR BUYY BT BT AT 927 b B [T & RI-
UR 21 3R fHT 37U Bl BT YA T8l DR, Il I§ ARBR IHD A9
BT A FIUBIBr fhar &1 gl SRl § 3R Is-Is ST Sl
ATI-DRIE BUY SDHR T, Io (5119 Tl H fJ3Th <21 A g1 D!
&

R, BHAR < D1 G, S BT (B, ST FART YT AR 8, S 84
G Q1 8, 31151 I8 ST8) WM Bl FSIgR 8l 71 8| TSR Dl STl FTe]

g fo o= a9 2021-22 § 10,851 fHAI 71 MHSAT DI ©, I T 59 <9
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H 3IRId ST & 30 fHaT MHERT FR 2 1 8 MSG! BT MHd AT
#9188, and, per day, 30 farmers commit suicide in this country. R, H
ORI JUS UR 93 gY WA I I8 W g1 e b B Hiell §, Yoldhs
81 81 g8 I8 el Yol fb Ueh Mol AT I el A b wiId FShl TR
3fiaTel B o foTg SART AT, T 800 I SATGT B! B F8Tad gs!

AR, Tl & IR 4, H 3AYD] Ueb g1 AScaqul SIFDRT -1 T8l g
AT BT S SR DR Dl 1G] 59 WRDBR + {1 AT e &4 ATl B!
3T FRIAT 3R SR[AT BN 3T AT SR HRAT Al BIg SINY, Tl
HHCT I THhear &I RUIE gd1<! & fh IR | SATeT 151 H, 31T g1
dl g, 30 URTeIA fFAMT &1 3 €€ 5| I I Al g Bl 91 7, fham
Pl AT BT TS BT BMH 59 AN - fHAT IR T UV SR H, 9 IR BT
HREl TUAYN HRA Bl 36 S7AM F SITGT © AT 6 2780 & JabTaed
Tidl % Y81 ST 2|

AR, H BST JIHRI IR 3T B AR, ST BT ST WIRT DI el ol
oM g3 2, I8 UIgdcC 9aex gaveHe ¥ RRTIC 21 31 93 BIRIS 39 SR o
PHRURET ST DI T UBT, BIRURCT CRI HH HYh, 30 UILrd A FeTh
22 JTIeTd A B 3T, FRIH $ g RIS $UY &l BT HIRANTH Bl

ST 3R B ATl BT S TG BRIG BYY DI THA AIBTR BT BRI G,
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o] BIIST Y- SRAl &, SYNTIIAT & Uwel gig A< aut § 10 1™

PRIS BUT IS 3iTh B o+, HTh B o P ol

CGELIASIRERSIED

LP-SKC/4.10/3B

#ft ITEa IZT GBENI) : S I & 98 e QU B, Ramad & 5l
(IIHTH)..

st |vmafa Udh TS WQI Hon. Member, you have twice made
observations - 39 GRKAT &1 | have taken note of it. ...(Interruptions)...

it 3r5u1 RiE : Ul wEley . (Jasm)..

MR. CHAIRMAN: One second. Can't you keep to your seat? Hon. Member,
Shrimati Jaya Bachchan, raised a very important issue. | wanted to reflect
to it after you have concluded, but since you have continued with these two
indiscretions, you need to be careful about it.

SHRI RAGHAV CHADHA: Okay, Sir.

MR. CHAIRMAN: Everything that you say here leads to consequences. As
regards what the hon. Member said, if someone is speaking, where is the
occasion to make a shouting of that kind? | deprecate this, whether it is

from this side or that side. Everyone is entitled to a patient hearing. Let us



145
Uncorrected/Not for publication-19.12.2022

not show aggression except in our thought process. This is for both sides.
So, be careful about it. Go ahead, Mr. Chadha.
#it M9 TSI : HEIGT, BIRURS ST Bl I &I B Uga & dIQ, 59
BRI go] 7 & AT I BRI R 9T, 9 IR I8 Hadl & fb 594
SRR I BT AR, ASMR AT e ol i, dRifh Sl AR H
SRISHTRY B &% 45 ATel H Faifdd Bl

HBIGY, $811 GUR] WIsc I8 Hal fh IR H IR Ail 8l e,
AAfhT HEWTS DI &% 30 W ¥ Haid g, 3fd: Ae g I $H T8l gs o
ABIGY, IR TIST, BIRURCT ST BT IE BRIGT S & oIy TRBR &H Sl
AN &, I8 I8 © [P 9 92 H Ursdc e 971 |-, H 39! a7 § fb

UTgde 9 TR 1, BISHRRIA $IX 2022-23 H 20 UfI9rd I Tl 81 3R

31T YTgde gdRTHE TR 2022 & 3! Bl I1d By, dl a8 22 Uirerd 9 FRT

g, BIRT S-I¥CHCS 59 TRIC I °c] & IR SIUHEHw, N Ui fhacs
PfUce BT Hed ©, S SS¥] Bl sdchce Bidl 8, RTga sswit
flhae Hiicd # Ive B! 7, I8 9T a9 2019-20 H HhR AT dd,
1% Th-<) T B BIshY 9T IN ey d FRGT 77 81 9, 59
ST H Y YIgde gICHE & A ol H A O /A1 Sft | 98 FEAl

o

1E fob ST I Q-9 HEM ugel fa w3t Sft 7 S a1ell | 91 R

g{ dhel Al fa, 'Why is the Indian corporate sector not investing?' 3811 37
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SICHR HET T [dh 3T AN g FIN A8l DR X8 &2 H ATYD] I T8l
% [ 9 gwd¥e o1 81 PR X8 §1 A8Iqy, gravcHT RATId o1 A 81 377l B
gavcHe f8HTe fhue ®R | SIdT 81 3! Alfhe § HTT fohye el
gil| 19 |77 fshue BT, a1 ST Wi 811 3iR 9ud W gFfl W), § Udh
3R HE<IYU] 3Teh$] Uh AR X1 FTed gl Aadl gs! qHRT, ST 9IRd
P JTIALRAT Bl N 8, T& devaluation of the Indian Rupee &, I RRET
T3M TUIT T 37TST BH 3MSG! &I [ HAeleqd A9 I8 § IR IR o
3ITSITET & 37 Helodd dlel el § BUY Bl ANIGID Hedl H e [T B
3ITST Ueh SIeR 82 ¥UY Bl &1 1 81 54 I8 WRDHR i1 i, Tl Sl 60
SO, (FAYT). A q1 WH BT QIS0 It is my maiden speech, Sir.

Please.

MR. CHAIRMAN: Okay. Go ahead.

S} ITET TST : R, 2014 H, S $9D] IRBR 31T Y, O U STk 60 BUT H

fAerdT o1, oIfhT 31TST U STelk 82 TUYU &I Bl T Bl I8 AXHR Hal Hd]
oft, S9% B I AN a1 B'T B A &6 519 Tya1 ARG &, a1 9Rd @l
g IR &, 4R B yicrssT RRT 21 371 U1 1l & o WIRe ol |1,
IIST 3R BUIT [ RATH WX IR 31 AT g1 /R, § qeh! I8 HI o]
aTEdl g [ dhIg Wl LT 3T Ig FT foh STg vyar FRar & a1 9Rd
& YT g B 3 gg il ATl AR, I R ged €2 J suafoy 95 € 6
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A ITY e BIg 99T IR FAID] § 93T 8, 98 WRA Bl Udh IK] Ul
STelR # @RI 1, oifdh T 31T, Fifd Sl AsIgd &1 147 § 3R 39T
HHIGIR B T &, SAfIY 919 I8 9] I A1 I SleR # e el &, i
IE TG JiTSH <dl B 39 YR & TRIUICH 9d &, olfdh 31T 59 <31 H
U gS! Al arell RART I8 & I gART Buam a1 R R8T & 3R Sler
ASTgd 81 ¥al 8, dfdhT R & Yasqarey W R 32 €1 yasquled i R <=
g - ¥ U8 9T IR WRHR B 73 Sft F gu1 gredl g1 W), I 89 SR
31T IR 3TThI Dl GTd DB, AR 2022 DI Tl DY, AT AR &b 16.7 TfTerd
QI g <1 981 AT fb "7 F]T &1 [Aeir 7 [391e7- V- 74, T $E¥ @b §Y, 7

IV b gV"

R, AR ST AR, ST IR bl fedel i ol 8, 8 failure of
start-ups 81 QX 991 4, I AT H ARBR & g9 131 7 GH-HHA B PHal
fp ART 3T b TCICAY M I AT 8, HRA IAF AT B TIea
EIECEEIRIRS I

(3C/MKG WX STRT)

MKG-HK/4.15/3C

#il 99 IZT GHATT) : H S 18l 8, 91 B4 /2 S 7 geahv
YRT & TSI Pl Bleld <@l 872 39 4RI H 10 gferd 9 W &H
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TSI T giad] FARRE R B 81 $IR 3 $IR 37 URAT Bl
SIS TCTCRTR & STARTHT H © IR AT FUHSHI 81, ATl 8l, BIA-24
&1, dgiq 81, qIgofel 81, HIell 81, =rotd] 8l, IS4 8l, I IR g9 TCICAH,
T 89 =g ST &l = ShIFMH! hedp) IR f4ea | FarRd &-d &, 39 9N
TTCA F ATBRAT F AN DI FbTABR FARI AN BT SRISTR B B
&1 T B

T2Iqd, 31 H§ AwiHed feAied B Uicd IR 317dl gl SRR A
3,25,757 BRI TUY AN &1 S99 U oTd HRIS TUY Udh AT & o1y &,
80 BUIR IRIQ BUY GOV AlHS] & oy €, 45 BOIR PRI IUI AT
AfeST & oy € 3iR 341 dRE AfdS] & U 9171 72 B1 Y A Bk AicH
Fel &, 4 dl ATsH Bk AfTS] &1 919 el # sRfa< HoRiara Sit &I
TRGR TRIG MMEH! BT o fIsTelt St 7, o arl Seit B, o Renm St &,
R ST HATY ST & dl $97ah] SR AleS! Yas! ol g1 $h1 A S]
St &R BAR) AfeS! Y, T a1 T8l 8Tl 3 B I gud, &9 B dl
a7y, SR Gfelret W Aiere! 8, 3o et Wt afetret 81 H =g fob o3
<3 § 989 Il 1SV 31X 3119 98 989 BRI fb Xa$! 1 81 Wl 91 H
AT YU BT TSl & 3R T G Dl XaS! T8 51 I8T 96 ! el Bl 3R
Al 4T H 9 |1 FIWal I 34 gaT8 IMAN qud Fefdd] €1 84 50 §9IR
gfe uR-UH o faoTell fefd! &, 40 TRg Siey gud ar+l fefdr 8, 3R
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31157 IRf HoRTaTe St Bl ARDBR 300 Ffe fastell 3mH el Bl gud §
Sl 8, 20 BOIR oflex U U < oall & d §78 & 8idl ol...(STaeM). ..

st el AR T« gy, o< & gew g o ffea g 3yl

...(ALH). ..

i} ITEE =gl : R, § I A (6 59 I ... (AGE)....

MR. CHAIRMAN: Please conclude. ...(Interruptions)...

i} I16a =g : H HEd YUl JAheT & BT gl...(TILT). ..

MR. CHAIRMAN: Please conclude. ...(Interruptions)...

1l 199 TT : H 99 DeaelS DN B §l...(GEH). ..

SHRI NEERAJ SHEKHAR: This is not the way. ...(Interruptions)...

MR. CHAIRMAN: Leave it to the Chair. ...(Interruptions)... Please conclude.
...(Interruptions)... Maiden speech is for fifteen minutes only.
...(Interruptions)...

i} 9 TZT : H 99 B[S bR VBT Gl 9N 99 & U9 I8 W B1 59 g H
40 T AT <9 &, ... (9 ). ..

MR. CHAIRMAN: Please conclude. ...(Interruptions)...

Pp. 150-151 will be issued as supplement.
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DR. PRASHANTA NANDA (Odisha): Sir, the hon. Finance Minister has
presented two Appropriation Bills in this House for discussion. Whenever an
Appropriation Bill is brought before this august House, there is enough
scope for the Members to draw the kind attention of the hon. Minister
towards Centre-State financial relationship. Here, | would like to highlight
these points.

It is good to hear from the hon. Minister that India is trying to achieve
five trillion dollar economy. It is very good. At the same time, we, from the
States, want to grow too, but the financial relationship between the Centre
and the States for the last seven-and-a-half years has not been satisfactory.

My next point is that sharing pattern in Centrally-Sponsored Schemes
(CSS) for Odisha should be at par with the North-Eastern and the
Himalayan States. Delinking of eight Centrally-Sponsored Schemes from
Central support, discontinuance of Special Plan for KBK -- as was
mentioned by the previous speaker -- and Central Assistance for IAP
districts, abolition of Normal Central Assistance and a steep increase in
State share of Centrally-Sponsored Schemes have imposed severe financial
burden on the State.

(MR. DEPUTY CHAIRMAN /in the Chair)
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The unique geo-climatic conditions of Odisha make it vulnerable to
multiple and frequent natural disasters. During the period 1900 to 2021,
Odisha has experienced one or other disaster like flood, cyclone or drought
every year. These natural calamities pose a serious challenge to our
economic development. Therefore, it has been a prolonged demand of
Odisha that 'natural calamity' should be included as a criterion for according
Special Category Status. Alternatively, States hit by major calamities may
be declared as 'Special Focus States' and granted benefits of Special
Category Status at par with the North-Eastern and Himalayan States for a
specific period. This will help reconstruction of infrastructure and restoration
of livelihoods. This will not only help Odisha but any other State of the
country also which is hit by a major natural calamity. | am not only
requesting this for Odisha, but many other States are also facing the same
problem. Will the Central Government allow the sharing pattern in the CSS
at par with the North-Eastern and the Himalayan States for the State of
Odisha with vulnerability to frequent natural disasters and having a high
percentage of population below poverty line?

Then, my next point is about percentage of Central share in the State

Disaster Risk Management Fund (SDRMF). As per the recommendations of
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the 14" Finance Commission, the sharing pattern in the SDRF ought to be in
the ratio of 90:10 for the Centre and the States respectively. But, the Union
Government, in  the Explanatory Memorandum, accepted the
recommendations of the 14" Finance Commission with modification that the
percentage share of the States will continue to be as before, that is, 75:25,
and that once the GST is in place, the recommendations of the 14" Finance
Commission on Disaster Relief Fund would be fully implemented. ...

it SUAHTIRT : WIISl, WISl A AGRIOT, AT SN 99 H qraaid =
BN, 3R A H 1 B &, Al I8 Tt ATY| AT ST, T3 T ]
SIEICREEIRCIE]

DR. PRASHANTA NANDA: Accordingly, the Government of India released

their share in the ratio of 90:10 for the year 2018-19, which was subsequently
reduced to 75:25 with adjustment of excess amount released in 2018-19. It
was intimated by the Government of India that since GST had not been
stabilized, the competent authority decided that during the 14" Finance
Commission award period, the Centre's share/contribution in State Disaster
Response Fund (SDRF) would remain in the same ratio as it was in the 13"
Finance Commission award period.

(Contd. by 3E - GSP)
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GSP-SCH/4.25/3E

DR. PRASHANTA NANDA (contd.): The Fifteenth Finance Commission also
recommended sharing pattern in State Disaster Risk Management Fund in
the ratio of 75:25 between the Centre and States for the year 2021-22 to
2025-26. As per the Disaster Risk Index (DRI) worked out by the
Commission for the States, the score of Odisha is 90 out of 100, which is the
highest amongst the States. Taking this into consideration, Odisha needs a
special dispensation by allowing the sharing pattern of 90:10 at par with the
North Eastern and Himalayan States. Sir, my question is: Will the hon.
Minister allow sharing pattern of 90:10 in SDRMF for Odisha as a special
dispensation?

Sir, my next point is regarding discontinuance of off-Budget central
transfers for centrally-sponsored schemes. Funds in respect of some
centrally-sponsored schemes are being released by Government of India
directly to the implementing agencies bypassing State treasuries. Off-
budget transfers, without being routed through the Consolidated Fund of
the State and the State Budget, are a distortion in the fiscal transfer
mechanism. This also results in parking of funds in the bank accounts of the

implementing agencies.  Will Government of India consider stopping the



156
Uncorrected/Not for publication-19.12.2022
practice of off-Budget transfers directly into the bank accounts of the
implementing agencies in respect of all the schemes and release central
assistance through the Consolidated Fund of the State from the year 2022-
237

Sir, with regard to the elimination of cess and surcharge on the
customs duty and direct taxes, the Article 270 of the Constitution of India
provides for sharing of the proceeds of all Union taxes between the Union
and the States. However, the cess and surcharge levied by the Government
of India as per Article 271 of the Constitution do not form a part of the
divisible pool. This share of cess and surcharge in gross tax revenue of the
Union Government increased from 7.5 per cent in 2000-01 to about 20 per
cent in 2022-23. This denies the States their rightful share in the tax
devolution.

The Central Government, by using their taxation powers, have
imposed cess and surcharge to finance their share of the centrally-
sponsored schemes while denying the same benefit to the States. At the
same time, they have also increased the State share of the centrally-
sponsored schemes. It is iniquitous. Had this mop-up of additional

resources been through change in tax rates, it would have been a part of the
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divisible pool, thereby benefitting the States. Although many cesses on
excise duty have now gone with the introduction of GST, these still remain
for direct taxes and other indirect taxes.

As per Article 270 of the Constitution, basic excise duty is a part of
divisible pool and reduction of basic excise duty on petrol and diesel will
reduce the divisible pool to that extent. On the one hand, the States' share
in Central taxes is being reduced on account of reduction in the excise duty
and, on the other hand, the Consolidated Fund of the Union Government will
be augmented on account of the cess proposed to be levied. Government
of India may, therefore, consider eliminating cess and surcharge on the
customs duty, excise duty and direct taxes in a phased manner. Besides,
Government of India should take steps making cess and surcharges part of
the divisible pool, if continued beyond a specific period, by amendment of
the Constitution.

(Contd. by SK/3F)

SK-BKS/3F/4.30

DR. PRASHANTA NANDA (contd.): Sir, my next point is on steep increase
in State's share of Centrally-Sponsored Schemes. Delinking of eight

Centrally-Sponsored Schemes from Central support, abolition of normal
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Central assistance and a steep increase in State's share of Centrally-
Sponsored Schemes has imposed severe financial burden on the State. For
example, Pradhan Mantri Gram Sadak Yojana was earlier fully funded by the
Government of India. It was a wonderful programme. It came in 2001. At
that time, the Central and State share was 90 and 10 per cent. It was a
wonderful programme. People could see the villages were connected to the
towns. But now the share of Government of India has come down to 60 per
cent requiring 40 per cent funding by the State Government as matching
share. Similarly, the sharing pattern under National Health Mission and
Pradhan Mantri Awas Yojana has been revised with States like Odisha
having to contribute 40 per cent share instead of 25 per cent share provided
earlier. Such change in sharing pattern of the Centrally-Sponsored
Schemes has cast a huge additional financial burden on the States leading
to much less resources for the State schemes appropriate to our needs.
Will the Government of India appreciate the genuine concerns of the State
Government and consider restoring the earlier sharing pattern of the above-
noted Centrally-Sponsored Schemes so that more resources of the State

would be available for the State schemes?
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| will now be talking about financial inclusion in the State. Sir, financial
inclusion means delivery of basic financial services which include opening of
savings bank accounts, making available small loans or micro credit, micro
insurance products and remittance facility in addition to financial literacy and
consumer protection at affordable costs. There are 12 public sector banks,
19 private sector banks, 2 RRBs, 1 State cooperative bank and 5 small
financial banks operating in the State. As on 30.06.2022, there are 5,705
B&M branches in the State, out of which 2,963, that is, 51.94 per cent
branches are located in rural areas; 1,515, that is, 26.56 per cent branches
are in semi urban areas and 1,22/, that is 21.51 per cent branches are in
urban areas. Out of total 7,481 ATMs in the State, 2,876 are located in rural
areas, 2,423 are located in semi urban areas and 2,182 are located in urban
areas. Financial inclusion in the State of Odisha has been constrained by
lack of brick and mortar branches. Around two-thirds of our Gram
Panchayats do not have brick & mortar bank branches. National average of
B&M branch and ATM per lakh of population as on 31.03.2021 is 18.12 and
22.32 respectively, whereas for Odisha, respective ratios are 13.06 and
18.15. In order to reach the national average, at least, 7,605 B&M branches

and 9,369 ATMs should be present in Odisha. To achieve this national
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average figure, it is required to open at least 1,900 B&M branches and 1,888
ATMs in the unbanked or under banked Gram Panchayats of the State.
Finance Department, in consultation with RBI, NABARD and SLBC has
selected 270 unbanked GPs for opening of brick and mortar branches by
banks. SLBC has also allotted 45 of the above unbanked GPs among
banks with a request to open B&M branches by 31.03.2023. Functioning of
business correspondents appointed by banks is not effective as they are not
offering all types of financial services which are available with the bank
branches. The people of the unbanked areas are deprived of getting access
to affordable banking services due to lack of brick & mortar branches in
most of the GPs. The same has been highlighted at various forums like
SLBC meetings, inter-State zonal council meetings, etc.

Will the hon. Minister of Finance be pleased to inform regarding the
steps taken by the Government to provide banking services in unbanked
GPs in the State of Odisha and instruct the Scheduled Commercial Banks to
open more brick & mortar branches and ATMs in the unbanked GPs in the

State of Odisha?
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Sir, | have asked many questions through my statement. | would
definitely want to have a reply on them. | have been doing this every year. |
am getting answers.
(Contd. by YSR/3G)

YSR-PSV/4.35/3G

DR. PRASHANTA NANDA (Contd.): But it is not being taken care of. The
problem is not being solved. The same problem | am quoting every year. |
hope this time | should think positive that our hon. Minister will give us a
positive reply. | have already explained how the financial relationship
between the Centre and the State has not been satisfactory. It has to be
satisfactory. Thank you, Sir.

(Ends)
SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Mr. Deputy Chairman, Sir,
| am in your hands. If | speak about the appropriation during the UPA
regime, they will pounce on me. |If | talk about the appropriation of the
current regime, then they will pounce on me. You will have to protect me,
Sir.

MR. DEPUTY CHAIRMAN: You are in the hands of the House, not mine.
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SHRI V. VIJAYASAI REDDY: Sir, first of all, | need to address the issues
that have been raised by hon. former Finance Minister, Mr. P.
Chidambaram. My observations or points that | am raising may be
construed or treated as supplement to the reply of the present hon. Finance
Minister.

Sir, hon. former Finance Minister, Mr. P. Chidambaram, has raised six
issues. QOut of the six issues, three are not pertaining to the Appropriation
Bill. Hence, they need not be answered. There are other three issues. Mr.
Chidambaram was curious to know how much of 11.1 per cent nominal GDP
growth is on account of inflation and how much is on account of real
growth. Sir, my answer to that is, perhaps Mr. Chidambaram is the best
judge to talk about inflation given that during his tenure, during the tenure of
the UPA, as Finance Minister, inflation reached an all-time high of 19.93 per
cent in November 2013. So, Mr. Chidambaram, should have kept that in
mind before raising this issue. | would like to bring certain facts to the
notice of this august House. ...(Interruptions)... Don't disturb me.

MR. DEPUTY CHAIRMAN: Please let him speak.
SHRI V. VIJAYASAI REDDY: Sir, in the UPA-I regime, the inflation was 5.8

per cent. In the UPA-Il regime, it was in double digit -- 10.4 per cent. In the
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regime of current Government, inflation is 4.7 per cent, which is an all-time
low.
Sir, coming to corporate tax, which Mr. Chidambaram has raised. Mr.
Chidambaram spoke about the declining share of corporate tax.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Manoj /i, it is not nice. TSl 3MI H 9T 7 B
.. (TIHYTH)...

SHRI V. VIUJAYASAI REDDY: Sir, | am in your hands; you have to protect
me. ...(Interruptions)... | have already brought it to your notice.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is not allowed. ...(Interruptions)... It is not
going on record. ...(Interruptions)... 34 W TRE 989 H UM <l
. (TIYTH)...

SHRI V. VIJAYASAI REDDY: Sir, they have no right to speak.
...(Interruptions)... | am speaking on the Appropriation Bill.
...(Interruptions)... Sir, Mr. Chidambaram spoke about the declining share

of corporate taxes. ...(Interruptions)...
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ot UM : IS MY e §8 HR 9 dicf, AT 8XgR il
...(TGI).... § AP A1 PR BT Gl ...(FAYT)... 379 FF 37 91 G,
ITD] 989 DI AR 3T TRE Tl ... (L. ..

SHRI V. VIJAYASAI REDDY: Sir, Mr. Chidambaram has misled the House

by quoting figures from the pandemic year. It was when Corona Virus was
there that corporate tax was purposely lowered by hon. Prime Minister Modl
Ji to provide relief to Covid patients. That is not the year which should be
compared with the current year by Mr. Chidambaram. Instead, Mr.
Chidambaram should quote the data of pre-pandemic years of 2018-19 and
2019-20 when corporate collections were an all-time high -- 32 per cent. [t
was 32 per cent during their period. Mr. Chidambaram should have kept
that in mind.

Third point is about doubling of GDP. Mr. Chidambaram is
questioning why India's GDP has not doubled in the last ten years. This is
the third issue that he has raised.

(Contd. by VKK/3H)

VKK-VNK/3H/4.40

SHRI V. VIJAYASAI REDDY (Contd.): Sir, comparison on the global scale

will show that in 2014 -- when he stepped down as the Finance Minister,
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when his Government left or his Government was thrown out -- GDP was
tenth highest in the world. It was tenth highest in the world when he
stepped down as the Finance Minister. After nine years of the current
Government, non-Congress Government -- | am putting it in this way --
India's GDP is now the fifth highest. So, Mr. Chidambaram should know
these facts. | strongly believe that India's GDP has truly doubled on the
global scale. So, | have addressed all the three issues. ...(Interruptions)...
There is a reason why | am answering. ...(/nterruptions)...

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)... Let him speak.
SHRI V. VIJAYASAI REDDY: Sir, now, | come to present appropriations. |
am a little critical of the NDA side. You will have to protect me if they
interrupt. Article 115 of the Constitution allows the Centre to incur additional
expenditure when the budgeted amount is found to be insufficient. They
have every right to ask for Supplementary Demand and Appropriations.
Madam Finance Minister has stated that supplementary expenditure is
needed to respond to the situations which are developing on the ground.
The situations that are developing on the ground are not new. They were
there even when the original Budget was presented. In fact, these situations

prevailed at the time of the Budget. That is what | am trying to say. | myself
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during the Budget speech raised these issues, more particularly, those three
allocations for food, fuel and fertilizers. They are not new; they were there.
That situation was prevailing at that point of time. For fertilizers, in March,
2022, | requested the hon. Finance Minister and the Government to raise the
fertilizers subsidy, but the Government did not act upon. Second was about
NREGA. | made a representation to the Rural Development Minister, which
went unheeded. It has taken nine months for the Government to act on
that. For fuel, in 2022, in my own speech, | requested the Government to
reduce taxes on fuel but nothing has happened. Now this Government is
realizing the same. These Supplementary Grants make it very clear that the
Centre has not acted promptly and it could have acted at the time of Budget
itself. Sir, supplementary grants should be treated as an exception and not
the rule. When they are aware that these situations were prevailing even at
that point of time, these supplementary demands could have been included
in the original Budget itself.

Sir, the next issue is regarding financial problems which are being
faced by the Andhra Pradesh Government. | will have to squarely blame
UPA for this. And it is Mr. Chidambaram who had drafted the Bill. It was the

AP Reorganization Act. They passed the Bill amid din; they closed the
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doors of Lok Sabha and then passed the Bill. Who is responsible for that? It
is Mr. Chidambaram and his leader Madam. All are aware that for the
present misery of truncated or divided Andhra Pradesh, the objective of Mr.
Chidambaram was totally different. He had a different motive for that. | am
not trying to raise that issue because that is not part of the Appropriation
Bill.

Sir, now, | come to the specific problems of Andhra Pradesh. My only
concern is, the Centre is ending the GST compensation for the States. On
the other hand, Andhra Pradesh is facing financial difficulties due to the
inaction of the Centre. Then, there are bifurcation issues. Firstly, the Centre
has failed to resolve the pending bifurcation issues under the AP
Reorganization Bill.

(Contd. by BHS/3J)

BHS-RK/3J/4.45

SHRI V. VIJAYASAI REDDY (Contd.): They have the financial bearing, they
have the economic bearing. That is why | am raising this issue. The Centre
has miserably failed because there are umpteen issues that have been left
unaddressed by the Centre and | request the hon. Finance Minister to

address those bifurcation issues.
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Sir, Andhra Pradesh has been fighting for years to get fair, equitable
and expeditious division of assets of the composite State of Andhra
Pradesh. That is not happening. The Centre is not intervening. What is the
result? The result is that the Andhra Pradesh State Government has no
other option but to approach the Supreme Court of India by filing a Special
Leave Petition. This is the pathetic situation of inaction of the Central
Government.

Then, Sir, about the Polavaram Project -- hon. Minister of Irrigation is
not there -- the implementation of Polavaram Irrigation Project has been
very, very flawed. Who is responsible? Again, it is the UPA Government.
The Centre has allocated funds at the rates of 2010-11. They have finalized
the rates for the Polavaram Project at the rates of 2010-11 for a project that is
implemented in 2022. Which contractor will do it? Would any contractor like
to incur loss on the project? No! No State Government can implement it
and the Centre also cannot implement it. This is like expecting petrol at
Rs.50 now when the petrol price is prevailing at Rs.100 plus. Now, can we
get the petrol at Rs.507 If that is the logic which is applied to this Polavaram
Project, how can the Central Government expect Polavaram Project to be

completed at 2010-11 prices? This is impossible. How can this crucial
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project be completed if the Centre keeps strangling -- | am using the word
'strangling’ -- the State Government by allocating nominal or insignificant
funds at every stage? Instead of compensating Andhra Pradesh for financial
issues which it has faced, the Centre is giving step motherly treatment
towards the State of Andhra Pradesh. | request the hon. Finance Minister
Madam to take note of these issues and give the people of Andhra Pradesh
what they rightfully are entitled to and deserve.

Sir, my next point is about privatization of PSUs. | have five minutes
more.
MR. DEPUTY CHAIRMAN: Yes, you have.
SHRI V. VIJAYASAI REDDY: It has a bearing because there are some
internal resources. About Rs.1 lakh-and-odd cores are being internally
generated and then the Government of India is asking for the supplementary
allocations.  The Centre has allocated almost 25 per cent of the
supplementary grants to the tune of Rs.1.09 lakh crore for fertilizer subsidy.
Fine! Of this, almost one-fourth is geared towards the import of fertilizers.
This highlights the need for India to become atmanirbhar for its fertilizer
needs. My point is, India should be self-sufficient in terms of agriculture and

agricultural needs using the Atmanirbhar Bharat. The Centre has been
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unable to meet the fertilizer production targets. It has set a target of
producing 41.5 lakh tonnes of fertilizer but it fell short by 15 per cent. On the
other hand, my question to the hon. Finance Minister is this. We have
numerous fertilizer PSUs in the country that can take up the challenge.
Instead, the Central Government plans to privatize as many as eight fertilizer
PSUs. | am questioning the Government. When we talk about the
Atmanirbhar Bharat on one side, on the other hand, when there are PSU
Navratnas producing and contributing to the growth of the nation, why do
we want to privatize them? In fact, they are generating profit. Last year, all
these.....(Interruptions)... Please do not disturb me. | am at the hands of the
hon. Deputy Chairman.

MR. DEPUTY CHAIRMAN: Please speak.

SHRI V. VIJAYASAI REDDY: These PSUs collectively made a net profit of
thousand crores during the pandemic year, 2020-21. When these PSUs are
making profit, where is the need to privatize them? These eight PSUs are
Brahmaputra Valley Fertilizer Corporation Limited, Fertilizers and Chemicals
Travancore Limited, FCl Aravali Gypsum and Minerals (India) Limited,

Madras Fertilizers Limited, National Fertilizers Limited, Rashtriya Chemicals
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and Fertilizers Limited, Fertilizer Corporation of India Limited and Hindustan
Fertilizer Corporation Limited.

(Contd. by RL/3K)

RL-DS/4.50/3K

SHRI V. VIJAYASAI REDDY (Contd.): Sir, these are all the eight PSUs
which are profit-making and are going to be privatized. My question to the
hon. Finance Minister is, where is the need for privatization of these?

Then, Sir, about the low per capita GDP. The Finance Minister
Madam has spoken about India being the fastest-growing economy in the
world. | appreciate it. Madam has stated that we also surpassed our former
colonizer, that is, the U.K. to become the 5" largest economy in the world.
This is definitely a great achievement. At the same time, what has to be
kept in mind is that India ranks 145" when it comes to per capita GDP, as
compared to the UK at 22", This means that economic productivity of 1.4
billion Indians--we Indians are 1.4 billion--is almost equal to that of 67 million
Britishers. So, it is not comparable. So, 67 million Britishers cannot be
compared with that of 1.4 billion. Sir, GDP in terms of percentage of
growth, it is 12 per cent from 2017 to today and per capita GDP is 7.6 per

cent. We all appreciate it but we need to take steps to further improve it.
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We need to justify it also. | request Madam to respond to this august House
as to what are all the plans of the Ministry of Finance to improve the
economic productivity in the country.

Sir, my last point is about vacancies. There are almost 40 lakh
vacancies, and out of sanctioned strength of 40 lakhs, there are almost 10
lakh vacancies in Central Government Departments and Ministries. This
means that one out of every four posts is vacant. The three crucial
employers in the country are Railways, Defence and Home Ministry, alone
account for 7 lakh vacancies. During the current year, only 1.5 lakh
appointments have been made by the Central Government. | request the
hon. Finance Minister Madam that rural employment is declining that may be
true but what about the urban unemployment which reached almost 9 per
cent in November, 2022. ...(Time Bell rings)...

In conclusion, | would like to say that, there is no doubt that Indian
economy is resilient. We have survived global recessions and a worldwide
pandemic. With this, we support the Supplementary Demands for Grants.
Thank you very much, Sir.

(Ends)
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MR. DEPUTY CHAIRMAN: Now, Message from Lok Sabha; Secretary-
General.
MESSAGE FROM LOK SABHA
The Maritime Anti-Piracy Bill, 2022

SECRETARY-GENERAL: Sir, | have to report to the House the following
message received from the Lok Sabha, signed by the Secretary-General of
the Lok Sabha.

"In accordance with the provisions of Rule 96 of the Rules of
Procedure and Conduct of Business in Lok Sabha, | am
directed to enclose the Maritime Anti-Piracy Bill, 2022, as
passed by Lok Sabha at its sitting held on the 19" December,
2022."

Sir, | lay a copy of the Bill on the Table. (Ends)

THE APPROPRIATION (NO.5) BILL, 2022 & THE APPROPRIATION
(NO.4) BILL, 2022 - (CONTD.)

it SUFUTIRT : AT 7T T91S 29T S|
st srfva e S (RER) : eneRviiy SuvwHly wElgy, § 999 ugd
319! 5 I & [Ty g=IaTe Sl § 19 3T {31 dlel & fory w973 e |

rise to speak on the Appropriation Bill, Demands for Grants and the

Supplementary Demands.
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TR, [TER & AT g /401 St 51 |Werdd BRI e d, I ey
S QU ST & IR H AT B & TAT 78I SARNT ST & Heer 7 T 71
HI gl TR, A A 2 6 [TER # vors 29 elar 81 I=H Iqb forg
S Bl AN Bl &1 H FHSI g [ HSd & JHG & BRI 3HD o7 S
eI &1 ST R8T & 3R 39 BRI GHARI A1 bl YRT ] [haT ST R8T 81 4]

foh 1Y FrewR¥ |rEd « /T {4 A1 S %ed 8] §, no money; dl

money borrow PRI |

(Contd. by 3L/DC-M2)

MZ-DC/4.55/3L
i SifeT T S (PR ¢ H WRBR I AT HRAT § b 8 ANN DI
A B qRT BT =AMfRY| &4 I8l THMUE 9t W a1 &R I8 &1 WM
9 U utsd ®F AR B T2 © 3R WD BIHT & Ade § T B
8 Bl

Heley, 49 Gl © o amexviiy ygr w301 Sil 7 Rifdwd @1 iNiTdh
BT & Hee H U Aleel T I 81 §H QX I H IR BIHIT BT
e Tl A4 A FATA ART Sl 7 3[UT WY H HET [ TWBR =
BiCATgOR & oIy 2 oG BRIe 39U &I Afewe! df &l H FHsl § fh
3IRITTeh BT 3R JARId BICATSSR & foTg 81 A 1q disi <1 il
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TeIgy, Ml fa. fosgaE Y81 ot 9 g & &9 A &t
BICATSHR H JATHMHR BT ATZYI A SIFDHR]T b SITHR 5HD Iol1Y
gH 91ex 9 Seoll URTHS S hicdged e SHIC HR ST 3% ©l
IR Q¥ & 59 WRER H1 980 UAT @9 RSP AR AET A
TATSHINC BT fPSHIT B I2 &, TTY AN & WY TN SRR TS VE]
gl I ARE ¥ AT AR Bl RIS I8 dTell sladss, dis
fheR, THINE &1 9RI ATH1 4 fESdhd B & o7 ARG A
SHTATSHT AT ST Vel &, FOras ol & Wy 1R 9gd gR1 3R U
YET 81 URBR BT UGN 39 Aol & &HUN WGd T8l fhaT ST a1ig vl arey
B JeT™ J31 Si Bl S IRl §, T8 IAd [ARIe H B

3d H H UPh TIMENUT QbR dhedl dedl § b Sl A9
RSN ATRET 7, PPV&FR (Protection of Plant Varieties and

Farmers' Rights Authority) 3R SN GEAC (Genetic Engineering

Appraisal Committee) &, SiI ng\idﬂ g, §1 IR ARBR dgd ERIRCE]

T 8, oifhT I GRITY i TSl § BT HY Y&l &l H 3MYh] Th

ISTERY ol E O & gRare faafdenea & a5 aier 3R

IMRBT BT AT T 3R IHD! ARSI HFIIT Mahyco F T&T
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OR ST Gr1-grIRl BT B fhar g SR Sl Sig =R 61 B4 b g,
9 IR Targ=He |uIc gu M & W69 o A9 SISl
AR R T HHSHT AT 7, IH JrlclNIdhel SIAT! gae &
HIR 40 BT BICSYITA AfANSST DI elot T 5, 1 IR A2
JRATSIIGNIST JATRET A DI H T AR &, TSB! I918 9 9 A1l
4 g Aol 4TS 2T 8 IR STaarde] gae & Ha=i 40 § g
DR DI Sl UTeR 8, IHD BRI I8 SI1 9 Aol F BbIc H UlST &, SHDI

IS BB THIT 400 RISSIST I I8 UICHRIT BT AT 2l gy H

(@

MY ATEIH W WRGR F e &Rl g & oM IRiIsSRagc]

STQJUIIQEFI, PPV&FR (Protection of Plant Varieties and Farmers' Rights

Authority) 3R GEAC (Genetic Engineering Appraisal Committee) Y1

DTH STeh W B, FaI-1 Dy H U ITcd FATG DR g
(HHTAT)

(3M/DN TR 3T1T)
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DPS-DN/3M/5.00

SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir, | am standing here
today to support the Appropriation Bill submitted by hon. Finance Minister.
Today, the world economy is passing through a very critical time. Due to
the Ukraine-Russia War and Covid-19, the world economy is affected very
badly. It is known to everybody. Germany was one of the most developed
countries of the world. But, today, the German economy is under
recession. Equally, the U.K. economy is in very bad shape. Sir, everybody
has spoken about China. During this period, the economic growth of China
also declined like anything. In this critical time, due to the strong leadership
of hon. Prime Minister, Indian economic growth is projected near about
seven per cent by the International Monetary Fund. This is a very good job
in this critical time. We must admit. We must compliment our Government.
Sir, our Government, under the leadership of Narendra Modiji, is a farmer-
friendly Government, which is reflected today totally in the Appropriation Bill.
In the Appropriation Bill, a major chunk of money is going to be spent for
fertilizers. In addition, not only fertilisers, a major portion of money from this
Appropriation Bill is going to be spent for the subsidy to fertilisers. It means

this Government is totally farmer-friendly Government and the Government
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does not like to impose more burden on farmers. Only for that reason, the
subsidy to farmers is increasing like anything. Sir, here many speakers
spoke about China including former Finance Minister, Chidambaramji who
also expressed, questioning about relation between India and China and the
capacity of India to fight with China. | am from the North-Eastern Region.
You cannot compare with China because we know what is happening on
the Indo-China Border. Sir, don’t compare India with China of 1960, Sir,
because this is not Congress Government. Now, the Government is not led
by Pandit Jawaharlal Nehru, now the Government is led by Narendra Modiji.
Sir, recently, it is known to everybody, the matter was discussed many
times in the House, that China tried to encroach Indian land in Arunachal
Pradesh. But, | salute Indian soldiers. Indian soldiers fought very
courageously with China and they defeated China and China failed to
capture our land. We must compliment our Government. Sir, speaking
something is very easy. When China's economy today is declining, at this
time, the Indian economy is rising. In this critical time, in the Covid period
and the Russia-Ukraine War, due to the petroleum price increase in every
part of the world, our economic growth is projected at seven per cent. It is

good, Sir. | would like to give one small example. Today, China is crying.
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Yes, today, China is crying like anything because less than 30 per cent
people in China alone are vaccinated. Due to the less numbers of
vaccination, China has suffered and they are thinking about the death risks
of the Chinese people, and every part of China is now imposing lockdown.
And, there is revolt against the Chinese Government in every part of China.
But, we should salute our Government. When China failed to vaccinate the
people, at that time, India has vaccinated more than 220 crores people. Sir,
almost all adult citizens in our country are now vaccinated. This is the

greatest achievement of our Government.

(Contd. by KGG/3N)

KGG-PRB/3N/5.05

SHRI BIRENDRA PRASAD BAISHYA (contd.): Sir, more capital
expenditure is in our country’s interest. Our capital expenditure is
increasing. When the capital expenditure increases, automatically, the
money flow to the market is also going to be increased.

Sir, as new airports, new railway bridges and new connectivity are
coming, the job creation has already started. It will help to curb the
unemployment situation in our country. | would like to add here one more

thing. Assam tea industry is a famous industry. My colleague, Shri Pabitra
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Margherita, a few days back, raised the issue in the House and said, ‘In the
year 2023, Assam tea industry will complete 200 years. | would like to
request the hon. Minister to encourage the tea industry; the Assam
Government too should spend more money, because Assam tea industry is
playing an important role by earning foreign exchange.
MR. DEPUTY CHAIRMAN : Please conclude.
SHRI BIRENDRA PRASAD BAISHYA: Lastly, | would like to say that the
connectivity of ASEAN countries is the call of the hour. Then, automatically,
the area’s industries get a boost. With this, | support the Bills. Thank you,
Sir.

(Ends)
£ ITFHTRT : AR FERA, I8 % ! Er & oy 8 fd 11
AR 1 Dl dler & [T 39+ ¥ AT € SR Hudl, TSl IR ®odd 989 PO
B % 3MY T Ugel YT A Hi| 37T ART T AT Ao &, Al AIR Bl
AT ¥ 98 Gfeehel Bl &, T8 AR I R B

Now, Abdul Wahabji; he is not present. Now, Dr. Thambidurai.

DR. M. THAMBIDURAI (Tamil Nadu) : Mr. Deputy Chairman, Sir, thank you
very much for giving me an opportunity to speak on the supplementary

Budget. The Government has sought an additional expenditure of
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Rs.4,35,938.87 crore. The reason is, they are spending more on fertilizers
and on others.
[THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA) in the Chair]

| am happy that the Vice-Chairman is presiding over the House.
Certain things, in what | am going to say, may make you uneasy; Sir, please
bear with them. Thank you.
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): | am the Vice-Chairman
now |
DR. M. THAMBIDURAI: Sir, you know very well that we are discussing the
Supplementary Budget which the Central Government has sought
additionally. The Central Government under Shri Modi is spending more on
fertilizer for farmers, because the economy depends on the development of
agriculture, education, health and defence. These are the subjects which are
more important. For that, agriculture should be protected. As soon as Modiji
took over, he started giving more importance to the sector by giving more
funds. This is felt necessary because of the Ukrainian war. That is why, they
have to give more funds on this. On the health sector also, there is an

increased demand because of the pandemic situation. Modiji took a lot of
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efforts to allocate more funds to save the lives of Indians and became a
model to the world | That way this Government has functioned.

You know very well, in the all-party meetings, we are always saying
that the price rise issue has to be discussed. This price rise has to be
discussed now. When we discuss the Budget, price rise is also one of the
important factors. When the price rise is there throughout India, it is not only
the responsibility of the Central Government; the State Governments also
will have to do their part. It is important because they are also a part of the
game. For example, during Amma’s rule in our State, as also in Mr.
Edapadi’s period, prices were controlled. Now, they have increased more.
But, due to the present Government in Tamil Nadu, the prices there have
increased. ...(Interruption ...

SHRI N.R. ELANGO: Sir, what is this? This is not the subject now.
...(Interruption )...

(Followed by SSS/30)

SSS-GS/5.10/30

DR. M. THAMBIDURAI: Regarding that... ... (Interruptions )...

SHRI N. R. ELANGO: Sir, this is not relevant to this Bill. ...(Interruptions )...
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DR. M. THAMBIDURAI: Sir, for example, the tariff has increased for the
electricity bill and also property tax has doubled. The price rise is there.
...(Interruptions)... Sir, please protect me.
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please speak on the
Appropriation Bill. ...(Interruptions)...
DR. M. THAMBIDURAI: It is a well known fact that electricity bill has
increased in Tamil Nadu and the property tax has increased. It is a well
known fact. ...(Interruptions)...
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): All of you please sit down.
...(Interruptions)... Dr. Thambidurai, don't rake up controversy.
...(Interruptions)...
DR. M. THAMBIDURAI: Sir, welfare programmes are also important when
we are discussing about tariff. For example, Thallikku Thangarm Scheme. |t
is giving of gold for mangalsutra. That scheme was brought by our hon.
Amma. That was also implemented by Shri Edappadi K. Palaniswami. Now
you are withdrawing that. We don't know what happened to Amma
Canteen. The poor people were getting food. That is the scheme which
was evolved by hon. Amma and was implemented by Shri Edappadi K.

Palaniswami. Where has it gone? That is why we are agitated by the rise in
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prices. Regarding investment, ...(Interruptions)... | am very sorry to say,
Sir, you have to protect me. Our former Finance Minister said, 'Investment
is not coming nowadays'. Investment is coming, but where? In alcohol
industry it is coming. In Tamil Nadu, wherever you see, drinking habit is
more. The present Government is running the same election manifesto.
When are you going to close all the arrack shops? What is happening now ?
...(Interruptions)... \Wherever you see, that industry is flourishing. The State
Government is allowing it and the poor are suffering because wherever wine
shops and bars are there, the poor people are suffering a lot. Not only that,
narcotics is more not only in Tamil Nadu, but the whole of India. Wherever
narcotics are prevailing it has to be controlled because our youth is going to
be affected. It is another way of saying, 'economy is affected.’ Therefore,
we are saying unemployment is there throughout India, and especially, in
Tamil Nadu it is the same situation. Graduates are not able to get
employment. They are suffering a lot.
SHRI N. R. ELANGO: Sir, this is irrelevant.
DR. M. THAMBIDURAI: Relevant or irrelevant, the Government can
understand. ...(Interruptions)...

SHRI N. R. ELANGO: Sir, | have a point of order.
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DR. M. THAMBIDURAI: Sir, | am coming to another point.
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): He is on a point of order.
SHRI N. R. ELANGO:  Sir, Rule 110 says, 'Scope of debate: The
discussion on a motion that the Bill be passed shall be confined to the
submission of arguments either in support of the Bill or for the rejection of
the Bill." But whatever the hon. Member is speaking is with respect to
something connected with Tamil Nadu which is not relevant to the Bill. "In
making his speech a member shall not refer to the details of the Bill further
than is necessary for the purpose of his arguments which shall be of a
general character.”" | request the hon. Chair to expunge whatever he spoke
before...
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please sit down.
DR. M. THAMBIDURAI: Sir, | am coming to that...
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please don't rake up
controversies.
DR. M. THAMBIDURAI: Sir, | am going to complete. ...(Interruptions )...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): You need not reply to him.
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DR. M. THAMBIDURAI: This is the Council of States. We are not just for
the Central Government; we have the right to speak for the State
Government also.
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): You address the Chair.
DR. M. THAMBIDURAI: We are with cooperative federalism. Our Dravidian
movement is for cooperative federalism. Our Modiji is also supporting
cooperative federalism.
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): You address the Chair.
DR. M. THAMBIDURAI: Therefore, when federalism is there in State
Governments we have to speak. Without that, how can | speak? Sir, | am
coming to Tamil Nadu project. For example, Trichy to Coimbatore...
...(Interruptions)... Sir, you are Mr. Tiruchi Siva. You are from Trichy.
Therefore, if Mr. Tiruchi Siva has to go to Coimbatore, it means, you need
good roads. Therefore, | have requested the National Highways Authority to
have a road from Karur to Coimbatore, an eight-lane project. It is already an
approved project and it has been extended to Tiruchirappalli also. That is
also approved by the National Highways Authority.

(Contd. by NBR/3P)
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NBR-LP/3P/5.15

DR. M. THAMBIDURAI (Contd.): | am requesting the Government for this.
You are presiding over the House. You are Mr. Tiruchi Siva. | want that Mr.
Tiruchi Siva go to Coimbatore easily. If that road comes, we can reach
within two hours; no need to go by air. And, Sir, at the same time, textile
industries in Tiruppur and Karur are suffering a lot. Sir, mosquito net
industry is famous in Karur. But, mosquito nets are being illegally brought
from Bangladesh to Karur. As a result, mosquito net industry in Karur is on
the verge of closure. Sir, same is the case with Tiruppur. Export is affecting
because of cotton and yarn.
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please conclude.
DR. M. THAMBIDURAI: Therefore, | am requesting the Central Government
to consider all my demands. | also request approval of Defence Corridor.
Sir, we want more allocation for Tamil Nadu. Sir, you know that Hosur is a
big industrial centre now.

Sir, hon. Railway Minister was sitting here just now. Jolarpettai to
Bangalore has to be connected via Krishnagiri and Hosur. | am also

requesting for this. Tamil Nadu has to be given more GST compensation.
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And, Sir, | request the Central Government to release GST arrears to Tamil
Nadu.
With these words, | support the Bills. Thank you.

(Ends)
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): The discussion will continue
tomorrow. Now, we are taking up the Special Mentions. First, Shri Naresh
Bansal.

SPECIAL MENTIONS
Demand for Enacting Law to Stop Forced Conversions

St AN S (STRIES) : 7B, Aerd, GGl AT geAYded (b1 S arell
FHITRU] WRATD AR g 81 TR &1 81 IS §9 YhR DI GHIAR0T T8l
RIeT T, AT Sifce Rl U 81 Fabdll 21 IISER YREM & A1 I8 ANTR DI
& T 3NN IARTHT BT AT b HifeTd SRR & foIv garT 99 I B
3R 9 IR XIdb &1 o¥Tg s, < STeg &1 YR H f2g 3feudiedd 1 S|
S H BT W1, JYATIRT, THDR 3MMfS & SIRY STa’ g9 YR B!
geHY B BRI ATH 31Tl B1 U | 7T U1 T8l &, ST 9iaTgs! 9 99! |
IRl A Ha Bl & DI JATSTGT B Hebell 8, olfcb STax g¥ UiRaci Bl
dIs Al el 5l MMfeardl Igof Slhl H V¥ gHIR IgdRId 9 Bl o
3¢ U &1 7Tel 8iaT © fh S% 12l 97 1 I8 ® 3R I 99 AeS & A W
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BIT &1 I8 9ET fhdl Ueb SITE I 81 S[ST g1 2, Sieth I8 YR Q20 Bl FHRIT
2, o1 IR QR &I &1 &1 STod 21 fhotaTel <91 H STaR+ goiavor d- &
fT BIg BT Tl 8, fh B3 AT H T DR BIYA ol AR & TS
ST - IR, TUTdl, RIHR, Sieidl 3R 4T H SR gHIdRu &
It BT &1 FEe H <M IR GHITRUT BT U1 BRI D ATehTH B
g3 2015 H TAchTall= dToTdT ezl 411 37 28 o Mgl WiR R gHiaR0l
fARIEr DI 99 IR SR &A1 o1 I8 98¢ TT9R 9719l 81 fherslel a2 4
DI ATITIDHT &, 37T H ARDR ¥ UL B § b T8 STaR GHIqR Neh
EAEIMNEIRESUERIN

(@)
DR. ANIL SUKHDEORAO BONDE (Maharashtra): Sir, | associate myself
with the submission made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the
submission made by the hon. Member.

SHRI VIJAY PAL SINGH TOMAR (Uttar Pradesh): Sir, | also associate
myself with the submission made by the hon. Member.

it g iR ARIfed (FBRT) : #eley, H W W &l 59 vy & |1y

g BT g
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#il s STt (BRATN) : HEled, § W WY Dl 39 A9y & A1 ddg
BT g

i FoTeTel (TR U< : ABIGd, H Wl W Bl 39 vy & A1 Hag Ha
gl

(1)

(MKG/3Q TR 31)

USY-MKG/3Q/5.20

Demand for Developing Crafts Village on Bengaluru-Mysuru Ten-
Lane Expressway to Protect Channapatna Toy Industry
SHRI LAHAR SINGH SIROYA (Karnataka): Sir, | thank the Government for
speedy work on the ten-lane expressway between Bengaluru and Mysuru
for making it ready in two months. Once the expressway is ready, with its
several bypasses, the users will skip several towns along the route, such as
Channapatna, which is world-famous for its handicrafted wooden toys,
handicrafts; and, other towns, such as, Bidadi, Maddur, Ramanagaram,
farmous for its cuisines, like Bidadi Thatte Idli, Maddur Cade, etc.,
employing thousands of skilled artisans. Channapatna, known as the ‘Land
of Toys’, largely depends on tourists, and commuters in cars, buses, and

tourist vehicles, to sell their toys and handicraft. However, when the
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highway is ready, thousands of vehicles will take the bypass, skipping
Channapatna, with very few seeking them as avenues to reach them will be
blocked.

Sir, this sudden customer drop will lead to economic disaster for
nearly 3,000 artisan families and thousands of employees dependent on
tourists for their livelihoods.

Therefore, | request the Government to develop a ‘Crafts Village™ on
the lines of ‘Delhi Haat™ on the Bengaluru-Mysuru Expressway. This Craft
Village(s) or Crafts Centre(s) can come up along the highway and provide
space for Channapatna artists to showcase and sell their toys and
handicrafts and also for restaurants to offer their local food specialities.
Such a Crafts Village will provide a market for the local artisans and food-
makers to protect their livelihoods, while becoming a platform for the
millions of tourists to experience the rich heritage and culture of the Mysuru
region. (Ends)
DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the matter raised
by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with

the matter raised by the hon. Member.
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DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter
raised by the hon. Member.
DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the
matter raised by the hon. Member.
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself
with the Special Mention made by the hon. Member.

(Ends)
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you. Very good
point. Next, Shri Sant Balbir Singh.
Concern Over Impact of Air Pollution on Human Health and Need to Reduce

Air Pollution in Country

SHRI SANT BALBIR SINGH (Punjab): *"Sir, | would like to draw your
attention to 25 per cent of cancer patients in India whose main cause is air
pollution. On an average, 3 out of 4 cancer patients die because they
cannot afford treatment. According to a report of 201/, twelve lakh deaths
were caused by air pollution, which was 12.5 per cent of the total deaths in

*English translation of original speech made in Punjabi.
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India. Twenty-eight per cent of people are suffering from lung cancer due to
air pollution. The most harmful impact of air pollution is seen on our
upcoming generation. New-born children are being born with disabilities
and they have lack of mental development. According to the report of the
Lancet Study 2019, 16 lakh deaths, out of 23 lakh unnatural deaths in India
during 2019, were caused by air pollution and five lakh people died due to
water pollution. This is the highest number of deaths due to air pollution in
the country. The Central Pollution Control Board has released a list of 131
cities in India as non-attainment cities, that is, those where the air has not
been breathable during last five years.

According to the Indian Constitution, clean air, water, and food are the
fundamental rights of every citizen and rules are made, but despite it many
deaths are caused by pollution every year.

| urge upon the Government to take necessary steps to reduce air
pollution.”

(Ends)

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | associate myself with the

matter raised by the hon. Member.
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DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI N.R. ELANGO (Tamil Nadu): Sir, | also associate myself with the
matter raised by the hon. Member.

SHIR R. GIRIRAJAN (Tamil Nadu): Sir, | also associate myself with the
matter raised by the hon. Member.

PROF. MANOJ KUMAR JHA (Bihar): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with the matter
raised by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter
raised by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the
matter raised by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the matter
raised by the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | also associate myself with the matter

raised by the hon. Member.
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SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the
matter raised by the hon. Member.
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself
with the Special Mention made by the hon. Member.
(Ends)

(Followed by 3r — PK)

PK-AKG/3R/5.25

Demand for Starting Train Services from all State Capitals to Ayodhya and
also Upgrading Facilities at Ayodhya Railway Station

i fade S1IpY ([NEWR) : A8Ied, 9y 2023-24 H WG SR Bl STHEA
AT § Heg I AR AT & 918 Q2 b BRI XM A Yfd= e
STH BT G2 HRAT AT | ATET Bl fhl HI JhR &l FHRAT 7 &1, SAITY
RBR B T2 DI GIH I 7 TAD I DI ISTET H 31ed] & forg
f e a1 Ararfed S I B IS WX AR BT aney, T Bisl
SGTS, G AN 3 Y Y HRTH BT S B bl ©| AT B A1, ST
DI Alhe BT GRT B B Y 4IRMH B ST AT, IR T AR
foraia Ty g1 A1 B A1, AT ST WX 21 BT URTATAT g1 A
qE 3MIeTH T o STATed] SR &l AT BT Flaenai & AR TS
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fehar ST Gd 99 IR Bl STrell & <2 A Fafea G4l giagrai ol
SHEHRT T UR & U 8l Y| I YR A1 &b WTH-9H, ST Td
aaTia Glaemeli w Hf R &= &1 sravgdar 21 el wies! & qud
BU 7! GiaeT & foIg |l AReR DI [9=Y B G151 91 DI Taegeha]
gl

U: 39 99T BI &7 3 7@ gU H TRBR 3 TS AT ¢ (b U 59

R foaR AT =iy, agdre|
(@)

SHRI DHANANJAY BHIMRAO MAHADIK (Maharashtra): Sir, | associate
myself with the Special Mention made by the hon. Member.
DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.
DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.
DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the
Special Mention made by the hon. Member.

(Ends)
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Demand for Conserving Loktak Lake and Keibul Lamjao National Park
SHRI MAHARAJA SANAJAOBA LEISHEMBA (Manipur): Sir, it is an
undeniable fact that despite there being various merit points of Loktak Hydro
Project and the Ithai Dam, there are also several demerit points. It is true
that the beneficiary States of Loktak Hydro Project are Manipur, Nagaland,
Assam and Mizoram. Out of 105 MW power generations, (in three phases of
35 MW each )only 35 MW has been used in Manipur while the remaining 70
MW has been sold to the neighbouring States. The demerits of Loktak
Hydro Project and Ithai Dam are: (i) About 83,450 hectares of arable fertile
lands have been affected and submerged under water; (i) Socio-economic
and cultural life of the surrounding people have been affected; (iii)
Environment of Loktak Lake has abruptly changed. The Loktak Lake is one
of the largest fresh water lakes in the country. Now, the lake is shallowing
day-by-day; (iv) Eco-system and environment of Keibul Lamjao National
Park have also been affecting badly. This Park is the only floating park in the
world and home of Sangai brow-antlered deer. This Sangai — the rarest
species of its kind and the State animal of Manipur--is found only in this
Park. Now, the number of Sangais is reducing below 250 and becoming

endangered species.
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Considering these alarming situations, | would request the
Government of India, through this House, to take up all possible steps for
the conservation of Loktak Lake and Keibul Lamjao National Park (specially
for Sangai to Save) in the interest of the nation. Thank you, Sir.

(Ends)

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the Special
Mention made by the hon. Member.
SHRIMATI S. PHANGNON KONYAK (Nagaland): Sir, | also associate
myself with the Special Mention made by the hon. Member.
DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.
DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the

Special Mention made by the hon. Member.

(Ends)

Concern over Development of National Investment and Manufacturing
Zones (NIMZ) in Kalinganagar

DR. PRASHANTA NANDA (Odisha): Sir, NIMZ in Kalinganagar has been

accorded final approval by DPIIT, Government of India. Accordingly, JCDL,
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the existing SPV of Kalinganagar is under restructuring as per requirement of
NIMZ SPVs. Now, the SPV has been declared as JCD-NIMZ. For
development of this NIMZ, which spreads over 163 Km envisages creation of
3,560,000 of employment with an investment potential of 1,00,000 crore.
This will substantially enhance the financial and social status of the region.
For this, Rs.10,627 crores of infrastructural requirement has been estimated
for creation of both internal and external infrastructure.

(Contd. by PB/3S)

PB-SCH/3S/5.30

DR. PRASHANTA NANDA (CONTD.): A change in NIMZ policy may also be
explored by DPIIT on provision of grant for creation of various internal
infrastructures and other statutory compliance studies as well, looking at the
potential of NIMZ Kalinga Nagar and project cost involved in creating various
required social and physical infrastructure. As of now, only cost of master
planning is provided by DPIIT, and the change in policy is highly required for
overall development of NIMZ's in the country.

(Ends)
SHRI SANDOSH KUMAR P (Kerala): Sir, | would like to associate myself

with the Special Mention made by the hon. Member.
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DR. AMAR PATNAIK (Odisha): Sir, | would also like to associate myself
with the Special Mention made by the hon. Member.
DR. SASMIT PATRA (Odisha): Sir, | would also like to associate myself with
the Special Mention made by the hon. Member.
DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | would also like to
associate myself with the Special Mention made by the hon. Member.
DR. FAUZIA KHAN (Maharashtra): Sir, | would also like to associate myself
with the Special Mention made by the hon. Member.
SHRI SUJEET KUMAR (Odisha): Sir, | would also like to associate myself
with the Special Mention made by the hon. Member.
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | would also like to
associate myself with the Special Mention made by the hon. Member.

(Ends)

Demand for Regulation of Sale and Purchase of Hormones Used on
Animals and Vegetables to Manipulate Yields

SHRI AJAY PRATAP SINGH (Madhya Pradesh): Sir, as the population of
India is increasing, the food requirement is also increasing. Vegetables, milk
and milk products are essential part of Indian thali. But in present day's

situation, nobody wants to have cow or buffalo for the requirement of milk
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and milk products. The present days' rising requirement of milk and milk
products are met by the packed milk and milk products. These milk
products and milk are obtained from that animal which is given oxitocin
hormonal injection so that the animal gives more milk. But the milk which is
obtained in such a way is harmful to human health, and this process also
affects badly the animal health, like milk and vegetable requirement is also
met out with same process. Vegetables like /auki, baugun, bhindi, kaddu,
karela, turai, tamatar, aalu, mulli, gazar, etc., are given a hormonal injection
in the night, and the next morning, they achieve full length and size. Many
vegetable-growing farmers indulge in this type of activity to get more profit in
less time and also to fulfil the requirement of vegetable market. These
vegetables are also harmful to human health. In other words, we can say
that the population living in urban areas and metropolitan cities are eating
poison daily. This slow poison is affecting their whole family.

So, | urge the Government to look into this industry which is producing
such hormonal medicines and hormones which are affecting the large
population of the country, and also make some regulations about such
medicines and hormones for its preparation, distribution and sale. Thank

you very much. (Ends)
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DR. AMAR PATNAIK (Odisha): Sir, | would like to associate myself with the
Special Mention made by the hon. Member.
SHRI N.R. ELANGO (Tamil Nadu): Sir, | would also like to associate myself
with the Special Mention made by the hon. Member.
SHRI DHANANJAY BHIMRAO MAHADIK (Maharashtra): Sir, | would also
like to associate myself with the Special Mention made by the hon. Member.
DR. SASMIT PATRA (Odisha): Sir, | would also like to associate myself with
the Special Mention made by the hon. Member.
DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | would also like to
associate myself with the Special Mention made by the hon. Member.
DR. FAUZIA KHAN (Maharashtra): Sir, | would also like to associate myself
with the Special Mention made by the hon. Member.
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | would also like to
associate myself with the Special Mention made by the hon. Member.

(Followed by 3t/SKC)

SKC-BKS/3T/5.35

Demand for Making Comprehensive Arrangement for Desilting of Dams
i Fearer WA (T TRI) : ARIAR, e T & IR0, IVNIR AfEd Q9T
& YT AR il | g1 A1 H Ryee feuiisie 81 g &, fod 9iel 4
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STel |RTd, STebl AT & %Y o] 81 UT V8T 2| Hel-dbal ool xTd A A
A1 4 qiel | 81 Y81 21 SHA STl B Y[ HH G I1fSd 81 T8l 21 SHA <
BT PV g U STef JATYfe] U BT I8 81 Wici H STef SATYfeT DI I foare
I I 8l B Tl 3Ad FHEE & oy YRd WRBR gRT Niee (1)
FrepTer BT WY 9 FRAR =l dTell =T I91-T ST, alldh fad H 3fid
3T 2

IS, & & HILTH | A ART WRHR 9 {373 T & <frenfoeie g4
farrar 1 FARTEROT R AT Heb{-IoH TTAT SITY | A1 &, <97 UR & ol Hici]
¥ Stel 91 9ig 2, S9! gaar IR st &, T4l Tidl o I8 THwil
AT 21 Wi WK R 59 GHRT & G197 7 s Fav] [y &1 S|
S R H SHD] Yh=mUdl B ATaRID] 81 ST Bl YT acrHT H Yo THR
AN 21 SR T # 9l STl $l 36 gY, I8 FAT 3R 98

CNON

qTell &1 FRY0T ST Dl TN & §U, A RIS FaeT IR ST B HRA

TNHR I Y& B

(A=)
PROF. MANOJ KUMAR JHA (Bihar): Sir, | associate myself with the
Special Mention made by the hon. Member.
DR. AMAR PATNAIK (Odisha): Sir, | too associate myself with the Special

Mention made by the hon. Member.
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DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the Special
Mention made by the hon. Member.
SHRI SUJEET KUMAR (Odisha): Sir, | too associate myself with the
Special Mention made by the hon. Member.
DR. FAUZIA KHAN (Maharashtra): Sir, | too associate myself with the
Special Mention made by the hon. Member.
DR. KANIMOZHI NVN SOMU (Tamil Nadu) : Sir, | too associate myself with
the Special Mention made by the hon. Member.
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | too associate myself
with the Special Mention made by the hon. Member.

(Ends)

Demand for Providing Social Security, Insurance, Retirement/Pension and
all Other Benefits of Regular Employment to Gig Workers

SHRI A.A. RAHIM (Kerala) : Sir, delivery boys for apps like Swiggy, Zomato
and other workers who are engaged in such on-demand work are called gig
workers. As per the e-Shram portal, the number of gig workers registered
as on 28.01.2022 is /7,17,686. According to an estimate from a study by NITI
Aayog, in 2020-21, seven lakh workers were engaged in the gig economy. [t

is estimated that the gig workforce will number 2.35 crore by 2029-30. Gig
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workers constitute a significant and increasing part of our workforce.
However, they are facing severe exploitation at the hands of large
corporations. Companies are getting away with exploitation by denying
even the label of ‘worker' or 'employee’ to gig workers and rather giving to
them empty titles such as 'partner’ or ‘'executive'. This helps the companies
deny any responsibility towards the gig workers. Further, though flexibility in
gig work is touted as a major boon, in reality, the workers are suffering due
to having to work long hours, much beyond the standard work day of eight
hours. Often, this is to meet targets set by the company. Otherwise, they
may face penalties. Also, they have to do this just to earn a meagre amount
just enough for survival. We must not allow this super-exploitation of gig
workers to continue. Special legislation must be brought for the recognition
of gig workers, to extend the security of labour laws to them and to provide
them social security, insurance, retirement/ pension plans and all benefits of
a regular employment.
| urge the Government to take necessary steps in this regard.

(Ends)

PROF. MANOJ KUMAR JHA (Bihar): Sir, | associate myself with the

Special Mention made by the hon. Member.
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DR. AMAR PATNAIK (Odisha): Sir, | too associate myself with the Special
Mention made by the hon. Member.
DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the Special
Mention made by the hon. Member.
SHRI SUJEET KUMAR (Odisha): Sir, | too associate myself with the
Special Mention made by the hon. Member.
SHRIMATI MAHUA MAJI (Jharkhand): Sir, | too associate myself with the
Special Mention made by the hon. Member.
SHRI R. GIRIRAJAN (Tamil Nadu): Sir, | too associate myself with the
Special Mention made by the hon. Member.
SHRI M. SHANMUGAM (Tamil Nadu): Sir, | too associate myself with the
Special Mention made by the hon. Member.
SHRI N.R. ELANGO (Tamil Nadu): Sir, | too associate myself with the
Special Mention made by the hon. Member.
DR. KANIMOZHI NVN SOMU (Tamil Nadu) : Sir, | too associate myself with
the Special Mention made by the hon. Member.
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | too associate myself

with the Special Mention made by the hon. Member.
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SHRI SANDOSH KUMAR P (Kerala): Sir, | too associate myself with the
Special Mention made by the hon. Member.
DR. JOHN BRITTAS (Kerala): Sir, | too associate myself with the Special
Mention made by the hon. Member.
DR. V. SIVADASAN (Kerala): Sir, | too associate myself with the Special
Mention made by the hon. Member.
DR. FAUZIA KHAN (Maharashtra): Sir, | too associate myself with the
Special Mention made by the hon. Member.

(Ends)

Demand for Giving Assistance in Prevention and Management of
Forest Fires in Odisha

SHRI SUJEET KUMAR (Odisha): Sir, through you, | would like to bring to
the attention of the House the issue of raging instances of forest fires in the
State of Odisha. Odisha reported 51,968 forest fires from November, 2020
to June, 2021, the highest in India for the period according to the reply
obtained to a Starred Question in this august House. However, the reasons
for the occurrence of forest fires are both natural as well as due to

anthropogenic reasons. Not only does it have devastating effects on the
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flora and fauna of the forest, but it also bears a direct impact on the tribals
that depend on the forests for their subsistence. Forest fires in the Simplipal
Tiger Reserves in Odisha's Mayurbhanj District have severely impacted the
rich flora and also several tribal communities living around the peripheral
areas of Simlipal as they rely on the forests to earn their living.

(CONTD. BY HK/3U)

HK-PSV/3U/5.40

SHRI SUJEET KUMAR (Contd.): The cumulative effects of forest fires is
more heavily felt on three Particularly Vulnerable Tribal Groups (PVTGs)
known as the Lodha, Khadia and Mankidia, as they live in Simlipal's forest
fringe areas and are largely dependent on forest-based livelihood.

Although the efforts of the Odisha Government are commendable, |
would request the Ministry for enhanced Central Assistance in the form of
financial assistance for various prevention and management measures for
creation and maintenance of fire lines in forest areas, engagement of fire
watchers, creation of water storage structures, strengthening of forest
infrastructure, procurement of fire fighting equipment, soil and moisture
conservation in high-risk areas.

(Ends)
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DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the Special
Mention made by the hon. Member.
DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself
with the Special Mention made by the hon. Member.
DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with
the Special Mention made by the hon. Member.
DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the Special
Mention made by the hon. Member.
DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the
Special Mention made by the hon. Member.

(Ends)

Demand for Enacting Law for Uniform Marriageable Age for All Citizens
Across All Religions and with Strict Provisions for Violation Thereof

M et R [t (ER) : w818y, <9 & x4, IR, fog
STHIGT A Heferd STeTvT-31erT fdd1e B Ud Welel AR Ude, 1954 |
ferars &g @ &b 1T 18 99 Ud go9 & feru 21 99 & 3y MeiRd &, Ry
GIGTH q-TeT ol &b SR HAIRAD Yo 811 & d1g B W G ofsihdl &
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a1 ®1 I SEIAT T §1 HUNCH, G 3R ERATUN BTg DIC 7 4l 5
EEIGENRIRS

gl BIc Bl JAMSIT AMSURAT Bl &RT 375, Yl Uae, 2012 TG §Tl
fereme ferer SIS o1 Sooia 21 JASUIAT D1 &RT 375 & el 18 99
B IY B TSH] B Al IT JTEANT F ARIND Heel WU DR Bl
3TURTY AT 7T &1 YTl Yere, 2012 T UTTET 18 TY A HH SH D AS(h i
D1 A TN W HRETUT UG HRAT 5| qret-fadre (o g # 18 99 4 &4
I DI D! b A1 [daTg Dl 3TURTY DI S0l H 9T 737 2

R g ol BT UTae SURIGd 9T ST & [quiia § ae
TSfhal & fare o 39 H g9 & MR W fINg Hxe 21 f4a18 S 7 9
&1 ATaeT G4 ARTR S &b folg FH1 811 @12y

31 H WRBR I 3MUT HRAT § (b IRPR FHI ANRBI & oy fars
D FH JGTTeh IF b oI BT 1Y 3R IGBT Soaie™ bR dleli IR
A& HIIATE! Dl TG DY

(@)
DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the Special
Mention made by the hon. Member.

SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with the

Special Mention made by the hon. Member.
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SHRI MAHARAJA SANAJAOBA LEISHEMBA (Manipur): Sir, | also
associate myself with the Special Mention made by the hon. Member.
DR. SIKANDER KUMAR (Himachal Pradesh): Sir, | also associate myself
with the Special Mention made by the hon. Member.
SHRI PABITRA MARGHERITA (Assam): Sir, | also associate myself with
the Special Mention made by the hon. Member.
DR. ANIL SUKHDEORAO BONDE (Maharashtra): Sir, | also associate
myself with the Special Mention made by the hon. Member.
o} faorg urer e IR ([TR <9 < AEIey, § WY W B 39 fa9Y Soord
& A1 ARG BT gl
it 3ro1a yarg fig (Weg uewn) : weley, H§ W @Y Bl 59 4y Jooid &

AT ARG BT g

()
Wl FE6 $AR AT : W), O (U I8l YHIRGE BT Bl TP BIH
...(3TIYT)... We have a form to associate. We should also have a form to
dissociate.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): If you are not associating, it

means that you are dissociating.
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Demand for Providing Adequate Compensation to Tobacco Farmers
Affected by Cyclone Mandous
SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir,

cyclone Mandous, which emerged from the Bay of Bengal, made landfall on
December 9, 2022, resulting in heavy rainfall and squally winds in many parts
of the States, situated in coastal areas of Bay of Bengal, particularly in the
States of Andhra Pradesh and Tamil Nadu.

This cyclone had caused devastating damage to the tobacco crops
and tobacco farmers in the State of Andhra Pradesh, particularly in
Prakasam and Nellore districts, which have suffered a huge loss due to the
damage of tobacco crops.

Taking into consideration increasing global demand for tobacco,
farmers in south coastal Andhra Pradesh cultivated it in over 563,000 hectares
this rabi season. But now, they are in an unenviable position as cyclone
Mandous has estroyed the leaf to a considerable extent.

According to Tobacco Board sources, farms in the Southern Black
Soil (SBS) region has faced the brunt of the cyclone and substantial
damages have been caused to the tobacco farmers and their crop. On an

average, each tobacco farmer has invested an amount of around Rs./5,000
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to Rs.90,000 for tobacco growing. The investment in tobacco growing also
includes obtaining loan from Bank. Due to the recent cyclone, the lives of

the farmers, particularly the tobacco farmers, are in doldrums.

(Contd. by KSK/3W)

KSK//NK/5.45/3W

SHRI KANAKAMEDALA RAVINDRA KUMAR (CONTD.): Therefore, | urge
upon the Government to provide adequate measures to provide relief to
tobacco farmers and help them to come out of the financial crisis. Thank
you, Sir.

(Ends)
DR. FAUZIA KHAN (Maharashtra): Sir, | associate myself with the Special
Mention made by the hon. Member.
SHRI R. GIRIRAJAN (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.
DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.
SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with the

Special Mention made by the hon. Member.
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SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with the
Special Mention made by the hon. Member.
SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the
Special Mention made by the hon. Member.
DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.
DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the Special
Mention made by the hon. Member.
DR. V. SIVADASAN (Kerala): Sir, | also associate myself with the Special
Mention made by the hon. Member.
DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with
the Special Mention made by the hon. Member.
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself
with the Special Mention made by the hon. Member.
SHRI A.A. RAHIM (Kerala): Sir, | also associate myself with the Special
Mention made by the hon. Member.

(Ends)
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA):  Shri A.D. Singh; not

present. Shri Ryaga Krishnaiah; not present. Shri Aneel Prasad Hegde.
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Demand for Regulating Use of Toxic Herbicides
SHRI ANEEL PRASAD HEGDE (Bihar): Sir, India needs to look at
herbicides more carefully in its agricultural policies and regulatory regimes.
The havoc of herbicides is not just about adverse environmental and health
impacts but also socio-economic. For crores of agricultural workers, mainly
poor women, manual de-weeding is a large source of employment. In rural
India, weeds are not plants to be destroyed mindlessly because weeds are
also fodder, uncultivated greens, medicinal herbs, etc.

Mindless registration and promotion of herbicides is going to be
detrimental and will defeat the purpose of promoting natural and organic
farming in the country. Herbicide drift-related damage will lead to losses
and strife. In the U.S.A., herbicide-tolerant crops increased usage of toxic
weed-killers like glyphosate tremendously. Maximum Residue Limits were
revised upwards and consumers are dealing with more toxic residues in
foods. Super-weeds have emerged; cropland is being abandoned by
farmers.

In India, herbicides like glyphosate and glufosinate are being used in
crops for which they have not been registered. Failure of the pesticides

regulatory regime is apparent. Even though the State Governments in
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Andhra Pradesh, Telangana, Punjab and Maharashtra tried to
restrict/prohibit glyphosate, the Union Government has not imposed a ban.
A meaningless regulation was brought in for glyphosate without any
enforcement capability, and is now being challenged in the Courts.
Unscientific ease of change of label claims in our regulation, without
independent long-term safety testing, is clear from Glufosinate use in certain
crops. India should ban glyphosate and glufosinate, similar in their toxicity,
to save people and environment. Thank you, Sir.

(Ends)
DR. FAUZIA KHAN (Maharashtra): Sir, | associate myself with the Special
Mention made by the hon. Member.
SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the
Special Mention made by the hon. Member.
DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.
SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.
PROF. MANOJ KUMAR JHA (Bihar): Sir, | also associate myself with the

Special Mention made by the hon. Member.
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SHRI N.R. ELANGO (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.
DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the Special
Mention made by the hon. Member.
DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.
SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with the
Special Mention made by the hon. Member.

(Ends)

Demand for Considering Plight of Foreign Medical Graduates

SHRI MOHAMMED NADIMUL HAQUE (West Bengal): Sir, | rise today to
request the hon. Minister of Health and Family Welfare to consider the plight
of Foreign Medical Graduates and instruct the National Medical Council to
consider their genuine demands. | would like to draw your kind attention
towards the injustice against Foreign Medical Graduates (FMG) who have
successfully completed their education in various foreign universities and
have cleared the Foreign Medical Graduate Exam in accordance with the
National Medical Council (NMC) guidelines. All these students then applied

for provisional licence to their respective State Medical Councils to pursue
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the Compulsory Rotatory Medical Internship (CRMI) as per the list of
colleges available to them and started their internship in respective
hospitals.

The problem started when the National Medical Council, on 21
October, 2022, published the new list of approved colleges for interning
students and it was mentioned that the list was sent to the State Medical
Councils on 14™ July, 2022. Due to the misunderstanding or
miscommunication, that has taken place between the NMC and the State
Medical Councils, the FMG interns stand to lose a precious year of their
careers, as the hospitals they are interning in are now considered invalid for
CRMI.

Therefore, | request the hon. Minister to consider the plight of these
FMG interns and excuse these FMG interns who started their one-year
Compulsory Medical Internship prior to the publication of the new list, as
thousands of interns all over the country will suffer due to no particular fault
of their own. Thank you, Sir.

(Ends)
DR. FAUZIA KHAN (Maharashtra): Sir, | associate myself with the Special

Mention made by the hon. Member.
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PROF. MANOJ KUMAR JHA (Bihar): Sir, | also associate myself with the
Special Mention made by the hon. Member.
DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.
SHRI N.R. ELANGO (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.
SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.
SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the
Special Mention made by the hon. Member.
DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the Special
Mention made by the hon. Member.
DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with
the Special Mention made by the hon. Member.
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself
with the Special Mention made by the hon. Member.
DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special

Mention made by the hon. Member.
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SHRI R. GIRIRAJAN (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.

(Ends)

(Followed by 3X - GSP/RK)

GSP-RK/5.50/3%

Demand for Amending Operational Guidelines of

Pradhan Mantri Fasal Bima Yojana for Farmers of Odisha
DR. AMAR PATNAIK (Odisha): Sir, with time, the revamped version of
Pradhan mantra Fasal Bima Yojana (PMFBY) has proven exclusionary and
counter-productive. In Odisha, the insurance companies are making regular
profits worth Rs. 900 crores and are yet to release 33 per cent of the
estimated claims worth Rs. 446.52 crores. While the Ministry assured to
take cognizance of the issue, it gave an incomplete picture of the pending
claims.

As per the Ministry, Odisha had 189 pending cases as of August, 2022,
after an investigation by the State-level Technical Advisory Committee
(STAC) and the Technical Advisory Committee (TAC). However, figures in
House for the Unstarred Question No. 660 dated 22" July, 2022 showed a

perfect claim settlement ratio for Odisha, excluding the pending claims.
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Further, there are systemic issues within the guidelines that require urgent
attention. Firstly, section 21.5 of revamped operational guidelines
categorizes hailstorms, inundations and so on under the risk of localized
calamity, with losses to crops like paddy being excluded for being
hydrophilic crops. However, this is exclusionary to 95 per cent of paddy-
cultivating farmers of Odisha since longer exposure to water negatively
impacts their crop. Finally, section 5.2.5 of these guidelines covers crop
losses due to wild animal attacks but the State Government is expected to
provide a premium subsidy for this risk coverage, leading to a heavy
financial burden on Odisha's exchequer.

Thus, | urge the Government to publish accurate data on pending
claims in the House and revisit the operational guidelines.

(Ends)

DR. FAUZIA KHAN (Maharashtra): Sir, | associate myself with the Special
Mention made by hon. Member.
DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special
Mention made by hon. Member.
SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with the

Special Mention made by hon. Member.
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DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with
the Special Mention made by hon. Member.
SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the
Special Mention made by hon. Member.
1. 796 $UR 311 (NER) : weied, H Wl &l 39 [y 4 Hag ol g
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself
with the Special Mention made by hon. Member.

(Ends)
Demand for Stringent Legislation to Regulate
Online Gaming and Gambling

St AT Sh FSU9T (SR USY) : HBIGd, WK (939 § |9 37w
STRAIC SUART R dTel S H F Yo 21 3779 Y Al db Aldsdl Td
ST¥E DI Ugd 81 RN DI AIGSA Ud Se¥ic a1 | AT & Q-
3eh FHAITAT BT AT U BT I BT &l 37T gedi H ex-ic Faferd
Well ®I ofd U TR I9g gl ST & 9¢d SUART Ud 3 Ugd &
DRI TS Q20 b gea] qAT Y13l H §ER-IC Hafed Wl Bl ol 9@l oIl 8!
g1 QT & AGI-BRIS! AMHES d2ai H 9¢ B Well 3l od 3 f[fad 2
AXDHR §RT IAATST Well bl FRIT B 61 gard fooan 11 8, o) g4
el Bl QU W | R BR g 3R HoR 19 g91¢ ST B! ATaegeha]
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g1 D TS H 3iFcrs Agdroi & Rrarad 9t feT-ufafes gecdt o &
&1 33 BT JaT1 ST RIEHR Bl T 51 I8 Wl S & Jaril & 9=y & oy
|10 81 3P SHHEl P BRI URAR T VB &, AI-MUd] Ud g=adi & 4
1 93 JE1 81 3 YRART H Well Ud WISl & RO fedietd e @
A 37TS B| T8l d% % g=ai gRT URAR & ISRl & &l DI gy i
GTH TS &1 HEIGd, H 3fTUh H1e¥ A J-1g HAT Sil J 3RIE HRAT <8l
g [ 39 & garil & wias &l SEd gU, e Wdl qAT fTerg
Fearoll I HdEd vl dl debred MR B 8 BSR UGt g1 &1
B BN

(FHTT)
DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the Special
Mention made by hon. Member.
#l AHeId IR (SR Ua¥) : HBIed, H 4l W3 I 39 f9vg ¥ g

HRAT G

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the

Special Mention made by hon. Member.
gt g qren MEr (A Uew) : 7eied, § 9 W@ &l 59 vy 9
g Bl gl
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SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself
with the Special Mention made by hon. Member.
DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special
Mention made by hon. Member.
Y erior R AR (AR : He ey, H ff W & 39 vy o Aeg
HRAT G
il TFUTE SIS AIBRAT ([oR1): Heled, § Hl T a1 39 favg |
g B G
i ey SIS SHETS T (ORI : HEIed, H W W& &1 39 favg 9
REEERGIR
st < A (ST wen) : wEiey, § o wad @) 59 Ry 9 e aee
2l
SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with the

Special Mention made by hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with
the Special Mention made by hon. Member.

S AT ATET (SR U0) : ABIed, H 4l W 3l 39 A9y 4 dag
BT g
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SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the
Special Mention made by hon. Member.
SHRIMATI S. PHANGNON KONYAK (Nagaland): Sir, | also associate
myself with the Special Mention made by hon. Member.
SHRI R. GIRIRAJAN (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by hon. Member.
(Ends)

Concern over Soaring Airfare for Kerala-bound
Domestic Flights during Vacation Season

DR. JOHN BRITTAS (Kerala): Sir, Airline companies are fleecing the
travelers to Kerala on the eve of Christmas and New Year by resorting to
unscrupulous and oligopolistic practice of inflating the airfares. Sky
rocketing prices for the vacation season have reached an all-time high of up
to about 500 per cent of normal fares for Kerala-bound flights from Mumbai
and Delhi. These unprincipled practices are to be nipped in the bud so as to
provide solace to the Kerala diaspora in other States.

(Contd. by SK/3Y)
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SK-DS/3Y/5.55

DR. JOHN BRITTAS (contd.): They are in distress owing to the anomalous
sky-high airfares and many are dropping plans, with a heavy heart, of
coming to Kerala during this vacation season. The recovery from pandemic-
induced economic stress of Keralites working in other States has not yet
gathered momentum and their precarious situation is further exacerbated by
the unconscionable airfares.

Reluctance on the part of airline companies in bringing all their idling
aircraft back to service after Covid pandemic and the cartelization of airline
companies are apparently the two critical factors behind this unprecedented
escalation of airfares, apart from the hike in aviation turbine fuel price.

It is pertinent to note that the Government used to intervene in the
past to operate more flights during peak seasons to reduce the fares.

Hence, | urge the Government to urgently intervene in the matter and
regulate the airfare in the Kerala-bound flights during this vacation season.
Necessary rules and regulations may also be promulgated to ensure the
pricing of air tickets in a fair and reasonable manner.

(Ends)
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DR. L. HANUMANTHAIAH (Karnataka): Sir, | associate myself with the
Special Mention made by the hon. Member.
DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.
DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the
Special Mention made by the hon. Member.
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself
with the Special Mention made by the hon. Member.
DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.
DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with
the Special Mention made by the hon. Member.
SHRI A.A. RAHIM (Kerala): Sir, | also associate myself with the Special
Mention made by the hon. Member.
DR. V. SIVADASAN (Kerala): Sir, | also associate myself with the Special
Mention made by the hon. Member.
SHRI SANDOSH KUMAR P. (Kerala): Sir, | also associate myself with the

Special Mention made by the hon. Member.
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gl e St (IO : HEIGY, § Al W Dl 39 9vy & 9y Wy
HRAT G
. 741 AR 3 (NER) : A8iey, § W Wd &1 39 vy & 91y 99g

HRAT G

(FHTS)
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA):  Thank you, Dr. John
Brittas. Now, Shri Sanjeev Arora; not present. The next is Dr. Ashok Kumar
Mittal.

Demand for Restarting Operations at Adampur Airport in Punjab

1. 39l AR Frerel (VST : WEIGY, USTd P 1N bl SEHYR BaTS 3
Pl T SR 7, ol Y HRA | HAGeide! UG &R Ad| STeleR &l
3EHYR BATs Mgl fUBel 1.5 99 | < ¢ 3R a8f | fodt ot famm &
ATl A8l 81 Y81 81 BHR A= UeTE |31 Sl 6T o9&y & fh gaTs g
g drer ft 518 STEIN 9 S, ifdh Uoie | s [Ausid 81 &7 7,
HIiTd Tl 6 W | Rt 4 TS 3T &1 9T I8 &1 18 Jls, 2022 Pl WX YT &
IR H ARBR - Dl AT {eh FGHAYR BaATs ST AR &1 S IS0 H
3TRTe B TRUTT YT Bl §, Fifd S S¢ ATl H 8dTs 378 4 Uh
Al IS I T2 8 21 SIRIET HRd BT TANRINE B9 & 3R TATg 38 B
3THTE H S 3T I[E &3 Ug T § 9gd BISISl Bl AT BT IS o
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31d: WRT WRBR F (de & [ eAYR g1y 31g IR IR fhr A
Giaer el 3R GSIg &1 4T 81l ATSHYR BT Mg & NN Fare T 4
e, SeT o T 1 R 81, S Rits goma & 7, afes ¥ 4w
DI ATHIIT BT

(@)
DR. JOHN BRITTAS (Kerala): Sir, | associate myself with the Special
Mention made by the hon. Member.
SHRI SANDOSH KUMAR P. (Kerala): Sir, | also associate myself with the
Special Mention made by the hon. Member.
DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.
DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself
with the Special Mention made by the hon. Member.
DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.
DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the
Special Mention made by the hon. Member.

(Ends)
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Concern over Problems being Faced by HIV Infected People

St ST A1ed (STR U_) : A1 SUGHIETE Sil, 379+ q Taaiigdl
gifstfed S HdaTeliel {g U 37+l 91 3@+ HI faaR ST, 39& oy
39| g=IaTa |

9 SR 9 TRYd AR & A1 984 SATET ARG WEHTd BT B
I8 I DI qHRI T8I &, olfch SIFRachall DI HHI b B 5H IR
T&T AN DI AAD A AR dG1 BT AHAT BT el 81 a9 H
ST 682 TIIRET Hed Ud 1,270 foldh Hed & IR o4 2.4 e o
Tg3Tsal 9 GIfed &1 9IoTaT TRBR BH ¥ B 99 g IR Hda-1efiel & B
G 2004 H WG AT AT RIS Sl 7 Ugaigdl & Jud IYAR Bl
IO H1 2| F9 2017 H YRSl US USH fdaf qrika fepam a1

eI, H §9 UG & AT W WRBR 4 e HRA1 18] g b a4
USiighd Qs al Yifsd ST ! I gem #ll Sif & 'Sy ATST1 &
SESEIEGIECISEARIE R HERCRIRS Y

(301S/THSTS UR TR
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YSR-MZ/6.00/37

St AT ATed (SHATIC) : TS TS haldl B3Rt Bl Y HAlshd
feham STY| T.3R.ET. HeR H BIe~qeRk & UG U Lardh gl & AR IR
TgRTEdl dififed @l & gfaT 21, S S91aT 34 998t || USRSl &l
frater smyfT gifeed 81 dfsaifcd v.amR.al. ARl o1 Wil w9
A Tl WYl 39 dMR & dR H S Redhd] 9gRIT SYl 39
HdaTeliel ge IR Slaed &I |l ST BRI DR AN Dl ST fhar S|

(A=)
Sl AT S IS (SR U2  HEISd, H A1 a1 §R1 IS1Y
Q fAY & A1 T bl Hefeg DRl gl

gt §g qren MRAFT (fBamerdd uQen) : Heiey, H Hl AT 9el g

ISV Y A9 & A1 ¥ Dl Hg el gl
it eFioTg YN ARIfe® (FBRTR) : HElqd, H Wl A1 AaRIT §IRT 33U

Y A9 & H1er W bl Helg HRell gl

SHRIMATI S. PHANGNON KONYAK (Nagaland): Sir, | also associate
myself with the Special Mention made by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu) : Sir, | also associate myself with

the Special Mention made by the hon. Member.
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DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.
DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the
Special Mention made by the hon. Member.
DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.
SHRI R. GIRIRAJAN (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.
SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the
Special Mention made by the hon. Member.

(Ends)
Demand for Revoking GST on Handloom Products and Providing Incentives

for Welfare of Handloom Weavers

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, once our Father of the
Nation, Gandhi ji, said that agriculture and handloom sectors were two eyes
for India. Handloom is the second largest sector in employment after
agriculture. Until 2017, no Government in our Republic, India, has levied any
taxes on the handloom products, and there were subsidies and special

schemes to promote the industry. Now this Union Government had
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scrapped weavers' welfare programmes and imposed five per cent GST on
raw materials of handloom products for the first time in our Indian history.

The Paris Conference on Climate Change decided to reduce the
temperature by at least two degrees, expressing concern over
environmental conditions. In fact, the way we have before us to overcome
these conditions is to promote handloom products. Because handloom
textiles are environment friendly even from the production stage and do not
consume any electrical energy. All sources used in the handloom sector are
over 90 per cent eco-friendly. It is unfortunate that the Governments, which
spend thousands of crores of rupees on environmental protection, are not
promoting eco-friendly products of handloom sector.

Handloom artisans, almost 67 per cent have an income of less than
five thousand rupees per month. The weaving community is in misery due
to this imposition of tax. Handloom weavers will become extinct in future if
the Government does not come to rescue them with incentives coupled with
abolition of GST on handloom products. Hence, | request the Union
Government to exempt GST on handloom products on humanitarian
grounds and announce incentives for the welfare of handloom weavers.

(Ends)



234
Uncorrected/Not for publication - 19.12.2022

DR. KANIMOZHI NVN SOMU (Tamil Nadu) : Sir, | associate myself with the
Special Mention made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the
Special Mention made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.

SHRI R. GIRIRAJAN (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the
Special Mention made by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the Special
Mention made by the hon. Member.

PROF. MANOJ KUMAR JHA (Bihar): Sir, | also associate myself with the
Special Mention made by the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | also associate myself with the Special

Mention made by the hon. Member.
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SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.
SHRI N.R. ELANGO (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.
SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with the
Special Mention made by the hon. Member.
SHRI A.A. RAHIM (Kerala): Sir, | also associate myself with the Special
Mention made by the hon. Member.

(Ends)

Concern over Conditions of Rohingya Refugees in Detention Centres

PROF. MANOJ KUMAR JHA (Bihar): Sir, the Rohingya refugees in Delhi's
detention centres live in inhumane conditions. According to the personal
accounts of several detainees, they are cramped up in overcrowded and
unhygienic cells with no windows and are subjected to ill-treatment, abuse
and unpaid manual labour. Away from sunlight and restricted from using
toilets, they develop several medical complications. However, no medical
assistance is provided to them. They have limited access to water and food

and are not even provided with warm clothes during winter.
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Article 23 of the Constitution bans unpaid labour which the Rohingya
refugees are forced to do. The Model Conditions issued by the Home
Ministry require detention centres to have basic amenities such as
electricity, drinking water, hygiene, beds, sufficient toilets with running
water, communication facilities, and kitchens, but these things do not exist
in these detention centres. Apart from this, India is also a party to various
human and child rights conventions that are blatantly ignored in Delhi's
detention centres.

It is of vital importance that the victims of persecution who seek
asylum in our country are treated with respect and dignity. After making
statements like India has always welcomed those who have sought refuge
in the country, the Government should pay attention to the disturbing and
distressing conditions of the Rohingya refugees and take immediate action.

(Ends)
DR. KANIMOZHI NVN SOMU (Tamil Nadu) : Sir, | associate myself with the
Special Mention made by the hon. Member.
DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the

Special Mention made by the hon. Member.



237
Uncorrected/Not for publication - 19.12.2022

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.

SHRI R. GIRIRAJAN (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the
Special Mention made by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the Special
Mention made by the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | also associate myself with the Special
Mention made by the hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.

SHRI N.R. ELANGO (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.

SHRI A.A. RAHIM (Kerala): Sir, | also associate myself with the Special
Mention made by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself

with the Special Mention made by the hon. Member.
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SHRI NEERAJ DANGI (Rajasthan): Sir, | also associate myself with the
Special Mention made by the hon. Member.
(Ends)

(Followed by DN/4A)

VKK-DN/4A/6.05

Demand for Setting Up Hosiery Hub in Kanpur

S1. NS T (IR Ya¥): H8icd, U FHI H HAYR & byl SN
D1 JoAT HTRER I DI Sl ol I8T g1 TRAT H HUeT (el AT IR Bl
HUST SN AT AR~ FRART H 81 BHYR & BISRI ST DI ol
fToYR 3fR BIThI & FHMR Bl A, oifh 31 fToyR ISR ST
T IcuTE Wil ay Bl 8T 8

JEl BIYR BRI IEUN Bl ARGR] A&V 7 U 8 A THME
HISATSTT BT AHAT HIAT IS T8 81 BHIYR H BIoR] IeNT BT 9T QI
gSIR 31T © 3R 3 TN H ASHIR B AR FHGAN &, TR HIYR
T Py BRI ST ¥R &, 9 SRS od 7, 7 g A 7, o
BISRI & U BT I ST Wbl HIYR B 45 TSI HUST (Hal § BloR]
B9 DI WY R Y& 3R oY Uil & g9 IR bl 9 S DI AR
HHEAY 21 SHS [THIT B 4 TS! AT H ISR [THR4a S 31R Hfy
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Y BRISI BUY DI IS AIBR DI U BRI 9 H4e H DR §RT U
Y W BT AT AT, ! SRS el RUIE YR bR 4
Sfdd g1 39 RUIC & AN 8 A HTYR & BIoR] SN Bl T8 ol
fArertl 3R EIoRT 89 WU 8 | HYR & U<k gloR] 3T a9
e H = UgaT= F1 Wb ¥l TAT SSIRI AAISTaT] bl ISHIR & Heh |

31d: H 9 I HEed b [A¥Y Bl Fad b G H oAb HAYR A
BN &9 W1 {6y ST & ¥R | AR Hxal g

()
DR. SASMIT PATRA (Odisha): Sir, | associate myself with the Special
Mention made by the hon. Member.

PROF. MANOJ KUMAR JHA (Bihar): Sir, | also associate myself with the
Special Mention made by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the
Special Mention made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.

(Ends)
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Demand for Setting Up More ESIC Hospitals in Haryana
SHRI KARTIKEYA SHARMA (HARYANA): Mr. Vice-Chairman, Sir, on 25"
of May 2022, the Central Government announced that five ESIC Hospitals
will be set up in the districts of Hisar, Ambala, Karnal, Sonipat/Rohtak and
Panchkula of Haryana to ensure affordable healthcare for the people
working in the unorganized sector. From newspaper reports, | came to
know that hon. Prime Minister has instructed the Employees State
Insurance Corporation to expand its medical infrastructure by enhancing its
reach to all 740 districts of the country by using its more than Rs.1 Trillion
Reserve Fund, lying mostly in fixed-income instruments with the banks. The
foundation stone was laid for one 500-bed ESIC hospital at IMT Manesar,
Gurugram. At present, only 15 hospitals have tie up with ESIC in the State of
Haryana and the load on MRI, CT scan and other imaging tests is very high
as patients have to wait for more than three months to get it done. | am very
sorry to mention that the state of affairs at the region's ESIC health centres,
which cater to employees of private and Government sectors, is very
pathetic as they are plagued with an acute shortage of doctors and
paramedical staff. Lack of required strength of doctors, especially

specialists, forces the patients to seek treatment in already overburdened
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Government-run hospitals or private hospitals for which they have to pay
hefty fees. | request the Government to take immediate steps to set up the
hospitals and do the needful to fill the vacant posts of doctors and
paramedical staff urgently.

(Ends)
DR. SASMIT PATRA (Odisha): Sir, | associate myself with the Special
Mention made by the hon. Member.
PROF. MANOJ KUMAR JHA (Bihar): Sir, | also associate myself with the
Special Mention made by the hon. Member.
LT. GEN. (DR.) D.P. VATS (RETD.) (Haryana): Sir, | also associate myself
with the Special Mention made by the hon. Member.
DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the Special
Mention made by the hon. Member.
DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the
Special Mention made by the hon. Member.
SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the
Special Mention made by the hon. Member.
SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with the

Special Mention made by the hon. Member.
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DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special

Mention made by the hon. Member.

it IMEs SISt (BRI : HEIGY, # Hf A WS §RT ST Y
v I e Pl g Bl g

()
Demand for Development of Kannur Airport

DR. V. SIVADASAN (KERALA): Sir, there is a need to promote
development of Kannur Airport by allowing more international flights.
Kannur Airport has an excellent infrastructure meeting international
standards and hence it is the need of the hour that flights to all important
international destinations should be permitted and promoted. The airport
should be included in the point of call list which is essential for its
advancement. Haj embarkation should also be allowed from the airport.
The Union Government is requested to take prompt action on the issue so
that Kannur Airport is able to utilize its full potential and contribute to the
development of the economy, industry, tourism and mobility in the region.
Thank you.

(Ends)
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DR. SASMIT PATRA (Odisha): Sir, | associate myself with the Special
Mention made by the hon. Member.
DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with
the Special Mention made by the hon. Member.
DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the Special
Mention made by the hon. Member.
SHRI A.A. RAHIM (Kerala): Sir, | also associate myself with the Special
Mention made by the hon. Member.
PROF. MANOJ KUMAR JHA (Bihar): Sir, | also associate myself with the
Special Mention made by the hon. Member.
DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the
Special Mention made by the hon. Member.
SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the
Special Mention made by the hon. Member.
SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.
DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member. (Ends)

(Followed by BHS/4B)
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BHS-PRB/4B/6.10

Demand for Elimination of Landfills and Switch-over to Alternative
Mechanisms of Waste Disposal in Country

DR. FAUZIA KHAN (Maharashtra): Sir, solid waste can create very serious
health problems and an unpleasant living environment, if not disposed of in
a proper and a safe manner. Such waste may then also provide breeding
sites for insect-vectors, pests, snakes and vermin that increase the risk of
disease transmission. It may also pollute water sources and the
environment. [t is estimated that more than 10,000 hectares of urban land
are locked in dumpsites in India. Further, only about 75-80 per cent of the
municipal waste gets collected and only 22-28 per cent of this waste is
processed and treated. The proliferation of airless open dumps of garbage
leads to emissions of methane, which absorbs the sun's heat, warms the
atmosphere and contributes to global warming. Therefore, there is a
growing need to look for alternative mechanisms for disposal of solid waste.
Some of which may come to include - composting, which is a biological
process in which micro-organisms such as fungi or bacteria decompose in

the presence of oxygen, the degradable organic wastes; Pyrolysis - which
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describes the process of burning solid wastes, but in the absence of oxygen
thereby producing charcoal, tar, methyl alcohol, acetic acid, acetone which
can be used as fuels and Vermiculture, in which earthworms are added to
the compost. Such measures are critical to ensure safer disposal of solid
waste generated in the country.  Thank you, Sir.

(Ends)
DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | associate myself with the
Special Mention made by the hon. Member.
DR. AMAR PATNAIK (Odisha): Sir, | too associate myself with the Special
Mention made by the hon. Member.
DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the Special
Mention made by the hon. Member.
SHRI SANDOSH KUMAR P (Kerala): Sir, | too associate myself with the
Special Mention made by the hon. Member.
SHRI M. SHANMUGAM (Tamil Nadu): Sir, | too associate myself with the
Special Mention made by the hon. Member.
DR. V. SIVADASAN (Kerala): Sir, | too associate myself with the Special

Mention made by the hon. Member.
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DR. JOHN BRITTAS (Kerala): Sir, | too associate myself with the Special
Mention made by the hon. Member.
SHRI R. GIRIRAJAN (Tamil Nadu): Sir, | too associate myself with the
Special Mention made by the hon. Member.
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | too associate myself
with the Special Mention made by the hon. Member.
PROF. MANOJ KUMAR JHA (Bihar): Sir, | too associate myself with the
Special Mention made by the hon. Member.

(Ends)
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you. The House
stands adjourned to meet at 1100 hours on Tuesday, the 20" December,

2022.

The House then adjourned at twelve minutes past six of the clock
till eleven of the clock on Tuesaay,
the 20" December, 2022.
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